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The Lok Sabha met ut Eleven of the
Clock.

IMgr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Gandak Project

+

*1394. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
8hri P. C. Borooah:
Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether as a result of the em-
phasis on food sufficiency, there has
been any rephasing of the Gandak
Project to ensure its early comple-
tion: and

(bj if so, the latest position of the
execution of this scheme?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) Yes, Sir.

(b) Efforts are being made to com-
plete the construction of the barrage
by June, 1967 and to create an ir-
rigation potential of 7 lakh acres in
Bihar by June, 1868. A statement Is
Jaid on the Table of the House show-
ing the progress achieved so far on
the construction of the Project.
{Placed in Library. See No. LT—
a175/66]. L

15584

Shrimatl Savitri Nigam: When was

the scheduled date to complete this

barrage, and why has jt taken so much
time?

Dr. K. L. Rao: The barrage is practi-
cally being completed on schedule,
i.e., June, 1867. Due to want of steel,
for which arrangemenis haveé been
made now, though some part of the
gates may not be completed, other
works will be all completed by June,
1987.

Shrimati Savitri Nigam: May 1
know how much irrigation potential
will be created when the barrage 1is
completed, and whether all those vil-
lages which are destroyed by floods
year after year will be saved?

Dr. K. L. Rao; Once the barrage is
completed, water can be supplied for
the entire canal system, but actually
it will not be possible to do so be-
cause the canals will not be ready,
but as the canals get ready more and
more, water can be supplied from the
barrage.

With regard to the effect of the
barrage on the floods, we can almost
take it that there will be no effect,
because it is not intended for any
flood control, it is not intended to give
any protection to the villagers from
the floods.

Shri P. C. Borooah: What will be
the Nepal Government's contribution
to the execution of this project, and
what will be their share of the benefit
that will be derived from this project?

Dr. K. L. Rao: The Nepalese contri-
bution ig their permission for proceed-
ing with this work and giving lands
in their area for the construction of
the canals and a portion ot the bar-
rage in their area. Actually India is



doing the construction of the canals
in the Nepal area.

of fag qedm . Hag WA
w1gan § f ew ofwemr o o9 aw
femar w7 =g & T § W W A
qfT § = feaar w7 =@ grm
Dr. K. L. Rao: The expected cost of
the project now is Rs. 121 crores,

and so far we have spent about Rs. 20
crores.

Shrimati Ramdulari Sinha: May
I know whether public co-operation
has been sought or is forthcoming for
expeditious execution of the project,
and if so, may I know the voluntary
organisations which have come for-
ward to co-operate?

Dr. K. L. Rao: These areas of the
Gandak project are rather far remov-
ed and are located in the forests,
especially the area where we are
constructing the project now. I am
afraid I cannot say there is much of
public co-operation coming forth at
the moment.

ot gww w7 weaT AT
qdr S F q@En & 6o A 9w
121 ®UT ¥9q7 &S g | g
Tz 7 A fv o= & feear dan
AT ATEHIT BT

oW wgw . I aamr § fs
Tz ool 2

=Y g¥R O wEAW ¢ I 9F
F oAt ¥ A @@ £

SOw AERY WA YT HORIT
J dmr Zar g, @ fafeeev gee ag
W Far Z

=Y gwn A veaT  § oy S
argat g f& foe g § fow e
¥ "gen & g, 9 feod qew w1
o\ gw QAT ¥ AqTE F e e
g

Dr. K. L. Rao: Probably I have not
been quite clear. The land is also not
given free by Nepal. We pay com-
pensation for the land. What I meant
was that the permission for proceed-
ing with the project is given by
Nepal, and the works in Nepal are
being done by us as India's aid.

Shri Bishwanath Roy: In view of
the slow progress in construction of
the canal on the U.P, side, may 1
know whether its construction on that
side would be completed within the
scheduled time and if go when?

Dr. K. L. Rao: The UP. canal is
expected to be completed substantially
and to be useful by 1970-T1.

st wo a0 foardt : 3T FIE
# A § fF 91 W A aw gy
R R Gl E G E e
ot w0 faer wd, fow & ofrm-
R WIS BWI UHT WA ¥ =%
F W SEAT Fw A g1 \Ear
FIF qgt 9T S AG ST AT /FT
Tg AT A wiEguE ¥ g &\
a2 fe 1967 ¥ FUw At
darr &1 wnm, wiET dAe ® 9y
e e, fore &Y awg & wireeae
FT WA T @A

Dr, K. L. Rao; It is true that the
canal will nol be ready by the time
the barrage will be ready. The Don
canal in particular will not be com-
pletely ready; the linking up will be
done and to that extent that lengih
of the canal will be ready water will
be let out.

st wo Ao faardt: meawt wgw,
4g UF a¥T gy wA g1 K oW
¥ At ¥ rwdw WA §

WeTW AEY WA aEEq ¥
A dTmawge A ’



13587 Oral Answers
st wo 1o frardt ety

# gAY 7 fqa7 §  diweaa SrTENA

Al &Y A% WIT agT g giv )

weaq wgey :  fafrezr wga 7
g & oAt 3z fTw & =
Fiuil

it wiere o &y ;& 7g ArAw
wgat § f& g drwar A frar ma
Faqm g T fFax S FagarT
g #1739 § fam gwere 7 ar gaae
far &1

Dr. K. L. Rao: There is no appre-
ciable submersion of my land
and this may be probably in Nepal
territory, because it is only a bar-
rage; it is not a dam forming a re-
servoir, and the canal will not sub-
merge or will not affect any villagers,

Mr, Speaker: I called Shri Bibhuti
Mishra. He did not rise.

Shri A. P. Sharma: Is the Govern-
ment contemplating to provide some
other irrigation facilities like minor
irrigation and tube-wells during this
period when the canal is not complet-
ed and water is not let in that area
through the barrage?

Dr. K. L. Rao: I do not think that
it is possible; it will become a dupli-
cation, But in some portions of the
area, where the canal will not be fed,
it has been recently decided 1o set up
some tubewells to irrigate about
30,000 acres in that area.

World Bank Team to Assess India’s
Third Plan Achievements

+

*1395. Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 5. C, Samanta:
Shri P. C. Boro0Oah:
Shri M. L. Dwivedi:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri P. R. Chakraverti:
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Shri Yashpal Singh:

Shri Hari Vishnu Kamath:
Shtj Hem Raj:

Shri K. N. Tiwary:
Shrimati Renuka Barkataki:
Shri Jashvant Mehta:
Shri Linga Reddy:

Shri Ram Harkh Yadav:
Shrl Maheswar Nalk:

Will the Minister of Finance be
pleased to state:

13588

(a) whether the World Bank team
came to India to assess the progress
of the Third Five Year Plan projects;

(b) it so, when;

(e) their assessment with regard to
the projects and Government's reac-
tion thereto;

(d) whether the Forth Five Year
Plan's requirements have also been
assessed by the World Bank team;
and

(e) if so, their recommendations
and Government's reaction thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
in practice, the assessment was not
in terms of individual projects but
was in terms of the main sectors of
development.

(b) The team was initially in India
from September, 1964 to March, 1965,

(c) Their report was to be made
to the President of the International
Development & Reconstruction Bank
and not to the Government of India.
The report is understood not to have
been finalised yet.

(d) No, Sir.
(e) Does not arise,

Shri Bhagwat Jha Azad: May 1
know whether the Committee which
visited this country has suggested in
its report certain measures, and has
given unfortunately a despondent re-
port that the third Five Year Plan in
this country has not succeeded?

Shri Sachindra Chaudhurl: As I
have already said, this report will
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be made to the Bank and the under-
standing between the Bank and our-
selves is to the effect that in time the
Bank will send a copy of the report
to us mlong with the reports to other
countries. If they do it, it is going
to be very limited. It would not be
proper, at this moment, to refer to it
and inform the House as to what are
or what may be the final recommenda-
tions to be made by this particular
mission,

Bhri Bhagwat Jha Azad: Mey I
know whether it is a fact that in this
report of the Bell Committee, they
have suggested that it would not be
possible for the World Bank to consi-
der these proposals unless cerlain con-
trols—they eall it ‘regimentation’
and we call it ‘controls'—on the eco-
nomic growth of a development coun-
try are removed and other infringe-
ments which in their terms, are
‘hampering’ the economy, are removed
—that they would not be in a position

to consider any help unless these
things are done?
Shri Sachindra Chaudhuri: Shri

Azad ig asking me to tell him about
something which is not yet finalised;
when the report from the Bank comes,
we will know exactly what the recom-
mendations are. The question re is
asking s about some recommenda-
tions to be made to the Bank; there
may be reactions of the Bank—and at
this moment. . . .

Shri Bhagwat Jha Azad: I referred
to the Bell Committee which had al-
ready given a report and we know
what that report is.

Shri Sachindra Chaudhuri: 1 am
talking of the Bell Mission report.
‘The Bell Mission came out with an
assignment, which was accepted by
us, from the World Bank. Having
done that—they were here, as I said,
between 1964 and 1965—they are in
the process of finalising the reporl.
In that process—I will iell the House
—they did consult certain of our
Minisiries, and praving done  that
they composed some report which s
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not in its final stages yet, That goes
to the President. The President has

the option of cirtulating it or not
circulating it. He has the right to
reject it or accept it. Under these
cifcumstances, we are not in a posi-
tion to disclose to this House what
are the contents of the report, because
that report officially is not before us.

Shri P. C. Borosah: What is  the
percentage of the united aid pledged
and authorised by the members of the
Aid India Consortium during the first
three plans and how much of it re-
mains unutilised? What is the per-
centage that is going to be given for
the fourth plan?

Shri Sachindra Chaadburi: So far
as the first part is concerned, I require
notice, because I have not got the
figures. Regarding the second part,
the matter is being discussed with the
World Bank at the momeat by Mr.
Mehta. He has gone there for this
purpose.

oY fwws gz : w7 HEl TEE
w1 o § fF faw &% @i
fagw $ife svm #1 0% qregm ) faw
&% my wwar  wreTHi &1 & af wat
fawifon & o5 wr #1 wew ¥ oo
ag ag & fuian ot e &1 wg Afa
W F fAy sl wd Aify & 5
AMH TEHI AT WA & ATHA H WA
FY ATF UTEATT |

Shri Sachindra Chaudhuri: In the
first place, 1 do not know that it is
s0. In the second place, I do not think
that it is so. So far as my know-
ledge goeg the World Bank is a bank
of 105 nations and not of America, and
it will be wrong to say that the World
Bank is under the domination of one
or the other country.

Shri P, R, Chakraverti: Whilc ap-
preciating the positon that the World
Bank team's assessraent is to be placed
before the World Bank, may 1 know
whether th: Plmning Minister pow
that be is in New York, will discuss
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the issues raised by the team's assess-
ment with them?

Shrl Sachindra Chaudbhuri; Quite
candidly I have not before me and I
never had before me the particular
points on which the team has repor-
ted. The discussion of the Planning
Minister is going to be in connection
with the Consortium aid needed by
this country and the minimum that we
would require.

«ft gwrare ey favw dw w1 A
g v g f5 wreaw fiw w7
F1E Wiwdz FEH FT UK 9 ¥ favx
iF ¢ff  wez oW, wifew @R
O B, AGT GAT TEATA WA HORIT
a% ggar # 7 gfe qgar ¢ A A
TveTe &1 gy gfafwr &7

Shri Sachindra Chaudhuri: The
Government of India has received
proposals not in eonnection with every
kind of enterprise, but in connection
with some kinds of enterprise and
the Govenment of India has always
been looking into the matter.

it ®o ATe fmdt : g% # froE
g & ome oy & ot A 5w oAy
& arr ¥ amr g€ ot frvd # fen
|
“It was the policy of the World
Bank only to grant a request for
border projects if there was
agreement between neighbouring
countries.”

A1 ga1  wiwEn W fegEm
# mdlie & ar¢ ¥ #7E AAg gk 41 ?
afz g& ot & 9w a7 § w@y Snw

gt?

Shrj Sachindra Chawdhuori: The
Bell Mission came for the purpose of
making enguiries to make a report
to the World Bank. It was neither
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authorised npt did it enter into any
negotiations about any particular pro-
ject.

Shri Linga Reddy: May 1 know
the total help India wanted the World
Bank to give us for the implementa-
tion of the third plan, how much
out of it was actually given and how

much we have requested for the
fourth plan?

Shri Sachindra Chaudhuri: As 1
said earlier, in answer to another

question, I have not got the exact
figure relating to the Third Plan as it
does mot arise out of the gquestion.
So far as the other part of the ques-
tion is concerned, I have already
answered that we are trying to dis-
cuss it with the World Bank.

ot W W T o fafaeee
HTge A warT ¢ fe S s 1 foe
¥ ogfl ¥, afew ag A A § fE
A i AW WY % femem @1
27 fF W1 99§ 9% T W R
HEH AT g & g s smeAr
g fs s o &% ¥ geAvdw a1 @
fegam #1923 3 & duifas Aed
a1 "I M gHl #1 g7 w94 & @7
sz wrfm fafrrer Ama wndsr
wr 7 ag am w7 aw AE E |
Shri Sachindra Chaudhuri; Well,
Sir, what the hon. Member is asking
me to do is to infer and give my
inference. The fact is thal the report
has not yet been finalised. When the
report is finalised, that will express
the minds of these people. How can I

possibly say this was the thought in
the minds of the people?

wEl & Nl § ey & g 8
fustum wfafa w1 afda=
*1396, it femra  qwig :

Fr emeg gt qftne g

g ax TATT &Y T w9 o
(#) ¥ 7 #= # f& F=Eg
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HIFR AT AA0E T TA F A F
@ §adt favan afafy & @ aiw
wrr wfaie wege s faor &
(=) afz &, ar sa%r 71 &1-
wr o g AR
(7) g q4w § FoE w oW
sfafwar &7
The Deputy Minister in the Minis-

try of Health and Family Planning
(Shri B. 8. Marthy): (a) Yes Sir.

(b) A summary of the main recom-
mendations made in the Report of
the School Health Committee has
already been given in reply to part
(b) of Unstarred Question No. 38 on
the 14th March, 1862.

(¢} The Government have accepted
the main recommendations of the
Committee.

sft fasaema qodg : # 7y s
=, 1 ¢ (& fadres afefa & o sfraas
gega femr &, 9A% dew ¥ smogA
Harag 7 faven darag ¥ qoae fear
2, afx foar & &Y foenr waeg 1 @
sfafear 7

wrew aqr qfeae fagtom w9t
(w10 gaven Am):= fmw s A
gag-awfan & & & @ fawfon
Y wrEfa & of ¥ o gaE ofoomm-
HET 0F &7 fed AT W FAH
FT & wf &, faad @ gaeg W
farer dawm T EF £

it faswamy qedg . # gz WA
argar § f& od wdem & oo faaw
awT gEd O W qE e & 9w & (6)
# femn gan g fr sfvas fawromdm
% @ W %7 9% foiw & fean s,
g TN ®F qE FAMEA KA
aur g 7 fReEr @ s ?
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e guilaT ATAY : =fHA, TAT =T
a7 g FrE afideq A w@r mr @,
w2 ¥ o fawfal @gw & 2 4,
T g T & A

ot famATy qvdg : §9 & T
foaar v A ?

o {IAT AT ¢ g7 F1 fgAm
a1 ®Z 7 " A9 ggl T § W
for aamm wfew €1

it vm gow wraw s foR ¥
s ag WY e fea mar @ f et
1 & § g w1 e fear 9
W F gnfeas oage femdie wg
% darT § Wl gEl W osmd T
e § for s oswEd @
w g

Wo YIS AW ;  AgT aF AH
AR g, OF FUT F FIC F=A A
I @ A faar s oTET 2, feear
HATAR Ag FH W G |

sy wi fag Fagrt : @ Awew
qd} qg A #1 gar  wan & awed
F1 g@AATE  gaATar w e wfEm
¥9 § WA F F I g4 T G
fam siva, #av & AweET 9 W faa
Fa ?

Mo Giitar AT : A, 8
faar g, fawifra g, fom &of 3 08
TTH TCT &, TR IG AT

st ww fag fagwt @ 4 S
qaTe fEgr, 396 &t §  "TART &
fram & 7

ney JERY :

Shri P. R, Chakraveril; Keeping in
view the fact that more than 75 per
cent of the school-going children
come from the very-low income group
tamilies, may I know whether the

§ faare 4Tt
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Union Government has made any
advance of money subsidy or any
other grant towards meeting the
expenses of supplying mid-day meals
to the children in schools?

Dr. Sushlla Nayar: To the best of
my knowledge, the Central Govern-
ment is giving some assistance for the
Scheduled Castes children. I am af-
raid, I do not know the details of the
financial arrangements between the
States and the Education Ministry at
the Centre.

oY TATICA . WETE AT Wi
fear wmar & 98 ¥ agg A Ag @
woi W fah wd &1 & ST wiEAr
g fFwr g frg o wrfem 7 amr omod
&1 TwT T3 @ fqdr § a1 awg
g fag g & ?

e gy .
21 s Aad

T a1 aF & A

ot TRTOAR . www WgEd,
Y e F IAL ..

oW RERT ;. WUT W Q9T
f 77 mog foir o & qa At & wgar A
f& a7 waw &) 5= ooy & qar
fear & fF wve fag o &1

s TRWOEAR: #@F gg W ger
¢ 5 Fm 9 Ter W T fay amA
Far ae fawowm 8

TMo GWT AT @ FE TE 9T
wo3 fog o & afew i 1 w9
& W fey wry #, A At g
(A

=t wwfame Wwd 0 o
argw a==t #1 f6 few qEt § s
Wi [ T R ! K ag
ot arAAT STEAT § R g |t wie ot
& @Y T WEET 9 ary Wy g
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sl § Ik avu w1 W 99§
wqr fFar ¢ v 7@ faar 7

% ag WY wgaT Wngar g s fey
qE T F 741 § fAw wraw ag "w
gsaum fear & a1 9 w8 @19 4w
3wl gfer W g7 WY ¥ AW Tw wwT
AAGT § Wig F aw g ar e o
@ w gl

Wew AR 4y a1 WO agd
IO g fear &1 dde FAET

Increments to Employees in form of
Defence Savings Certificates

*1397. Shri P. R. Chakravertl: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the state Governments
have been advised by him to examine
the «cope for paying all or part of
increments to Government employees
in the form of Defence Savings Certi-
ficates;

(b) whether big business
ang commercial establishments
beep; persuaded to adopt a
policy; and

houses
have
similar

(¢) what has been the response and,
to what extent, effective mobilisation
of the savings has been facilitated?

The Deputy Minister jn the Ministry
of Finance (Shri L. N. Mishra): (a)
Yes, Sir,

(b) It was suggested {o State Gov-
ernments that an effort should be
made to persuade big business houses
and commercial establishments to
adopt a policy similar to the one that
may be adopted by State Governments,

(¢) Information has been asked for
from the Stute Governments.

Shri P. R. Chakraverti: Aparl from
the big establishments and commer-
cial houses, may I know whether the
Government has tried to enlist the
suppourt of the Trade union organisa-
tions of all India character to see that
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their organisations are also set in
motion to wmobilise savings?

Shri L. N. Mishra: A special appeal
was made to the trade ynion organi-
sations long ago. But I may say one
thing in this regard. The response to
this appeal hag not been encouraging
from any quarter.

Bhri P. R. Chakravertl: May I know
the total amount of savings that has
been augmented by Government after
the introduction of the new scheme?

Shri L N. Mishra: It is almost in-
significant.

Shri A. P. Sharma: When Govern-
menl needed money for the defence
fund it was suggested bv the INTUC
that the provident fund share of the
emplovees should be increased by
two per cent and that it will bring
about Ts. B0 crores a year. Have Gov-
ernment given consideration to this
suggestion? If so, what is the rcac-
tion of Goverrment and what steps
have been taken in this regard?

Shri L. N. Mishra; This question
should properly be directed to the
Ministry of Labour. I know that such
a suggestion was made. Perhaps,
Governrment have noi come to any
deision

Shri Indrajit Gupta: Is it not a fact
that all the Central trade wunion
orpanisations, including INTUC, have
expressed the view to  the Govern-
ment that because the ¢ erwhelmirg
majority of employees in this country
do not get a minimum need-base wage
or salary the increments or allow-
ances to them cannot be or should not
be frogen and given in the jorm of
certificates? Instead of that, have
Government considered that a part of
the salaries of high-paid officers should
be given in the form of certificates?

Shri L. N. Mishra: The second part
of the question is a8 very good sugges-

APRIL 28, 1986
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tion. Regarding the first part, il is one
of the main repsons why the progress
has 1ot been encouraging.

Oral Answers

S4ri Kapur Singh: Are these incre-
ments {o which leng-term employees
become ¢ntitled related to living ex-
penses of those employees or to the
marginal incomes that can be saved?

Shri L. N, Mishra: It is related to
savirg, but unfortunately, as the hon.
Member knows, due to rising prices
it is not very easy to have savings gut
of this.

Shrl P. Venkatasubbalah: Js the
non-existence of encouragement 1n
Government agencies regarding put-
ting the money in Defence Savings
Certificates due to the lack of enthu-
siasm among the Government or due
to the lack of encouragment or enthu-
siasm among the employees?

Shri L, N. Mishra: If you permitl
me, T would state the three reasons
that have been reported to us. Firstly,
most of the Government employces as
well as the bulk of the employees of
the large business houses and estab-
liskments in the private sector are all
covered by the Compulsory Provident
Fund Scheme; secondly, large number
of employees also contribute towards
life insurance; and, thirdly, beeause of
the rise in prices it is not very con-
venient for them to have savings at
this stage

Violation of Golg Control Rules

+
+1399. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil! the Minister of Finance be
pleased to state:

(a) the total number of cases of
violations of the Gold Control Rules
detecled so far;

(b) the nature of violations; and

(¢} the* action taken against ihe
offenders?

*Answer to Part (c) was nol.- }_e;l._However. the information is mostly
covered bv the answers to supplementaries on the question.
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The Minister of State in the Minis-
try of Finance (Shri B, B. Bhagat):
(a) 13.356 cases of wviolation were
detected upto the 31st January, 1986;

(%) failure to make a declaration as
to pozsession of gold other than orna-
ment, manufacture of ornaments ,f
over !4-carat purity by dealers, sale
of such ornaments, possession of gold
and ornaments by dealers without
meintenance of  proper  accounts,
acceplance of primary gold by certi-
fied goldsmiths for manufacture of
new ornatments etc.

Shrj Ramachandra Ulaka: May 1
know whether it is a fact that gold
smuggling through airlines and from
across the border is on the increase;
if so, the number of such cases detec-
ted so far till the last year and the
steps taken by Government in this
regard?

Shri B. R. Bhagat: This question
refers to violation of Gold Control
Order and not to smuggling of gold.
For thuat I require another notice,

Shri Ramachandra Ulaka: May I
know whether Government have re-
ceivcd any representation from the
public to withdraw the Gold Control
Bill ur to terminate the Gold Control
Order because it has failed to achieve
its dosired objective; if so, the reac-
tion of Government?

Shri B. R. Bhagat: We receive from
time to lime representalions saying
that gold control should be abolished,
but the Government does not agree
with that view.
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Bhrimati Renwka Ray: In view of
the foct that the Gold Control Rules
as at present operaling are violated
to a great extent, is Government eon-
sidering the amendment to the Gold
Coniro! Rules?

Sh i B. R. Bhagat: No, Sir; we have
ourselves provided some relief and
reloxution in the Rules; for example,
muking of ornaments of the same
purity. The aumber of cases of viola-
tions we have given.
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Shri Bade: Government has given
some figures of cases which they have
launched in courts. I want to know,
owing to defectg in this law, how
‘many cases have been convicted and
how many acquitted.

I gEwT FATT

8hri Ranga: All of them should be
acquitted.

Shri B. R. Bhagat: The number of
cases of confiscation of gold is 6,867;
the number of people convicled by
eouris is 85 and of those acquitted by
the courts is 22.
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Shri Bade: Sir, there are 13,000 were incidental. All social reforms
LBSES. ... take 8 long time to produce results, I
request the hon. Member to wait far
Mr. Speaker: He has given those some time.
figures.

Shri Bade: Only 95 were convicted
and 22 were acquitted.

Mr, Speaker; What
Should T correct him?

should I do?

Shri 8. N. Chaturvedi: May I know
what purpose this Gold Control Order
is =erving after the issue of Gold
Bonds and the relaxations given
thereunder?

Mr. Speaker: Does he want to ans-
wer that?

Shrl B. R, Bhagat: I
follow the question.

could not

Mr, Speaker: He wants to know
what purpose is the Gold Control
Order serving now, '

Shri Ranga: No purpose.

Mr, Speaker: He wants to know
whether it is serving the purpose that
was in view.

Shri B. R. Bhagat: It is serving the
purpose for which the Act has been
passed.

Shri Nath Pai: When the Gold Con-
trol Order was first promulgated, it
wag claimed on behalf of the Govern-
ment that the three objectives of the
Order were, (a) putting an end 1o
the smuggling of gold into this coun-
try, (b) bringing down the prices of
gold and (c) diverting the gold to
development purposes. In view of the
fact that all the three stated objec-
tives have so far failed, may I know
whether the Government ig thinking
that it should continue in spite of its
persistent failure?

Shri B. R. Bhagat: The main pur-
pose statéd in the Objects and Reasuas
of the Bill was that it is in the nature
of a social reform. The other things

Shri Sivamurthi Swamy: May I
know whether it has been brought to
the notice of the Government that
throughout the country the sarafs have
fixed mamuls for the Excise Inspec-
tors and Superintendents and they
are getting Rs. 50 or Rs, 100 monthly—
it is an open seccret—and, if so,
whether any enquiry is going on or
any action has been taken against
thosr officers?

Shri B. R. Bhagat: I do not know
what is an open secret,

Mr, Speaker: It is neither open nor
secret.

Shri B. R. Bhagat: But if we receive
any such cases, we go into them.

Shrimati Savitrl Nigam: The only
purpose the Gold Control Order has
served is to displace some goldsmiths.
I would like to know how many of
them were displaced and how many
of them have been rehabilitated so far
and in what way?

* Shri B. R. Bhagat: We have given
this information to the hon. House
We can give it again if a separate
notice is given,
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Shrimatl Savitri Nigam: No reply
hag come. 1 put almost the same
question and no reply was given.

Shri D. C. Sharma: I take it that
the assessment of the Gold Control
Order has been made so far as its
psychological, financial and moral im-
plications are concerned. May I know
in which State the largest number of
complaints have been registered and
in which State the largest number of
convictiong have been made?

Shri B. R. Bhagat: This question is
related to the violations of the law. I
think the largest number is from the
State of Andhra—2197 cases and the
second largest is from Madras—2028
cases.

L.IC. House-Building Loans

1400, Shri Maheswar Nalk: Will the
Minister of Finance be pleased to
state:

(a) the extent of loans given to the
life policy-holders for the purpose of
building houses;

(b) whether stringent measures are
taken to enforce the building of the
houses in the Municipal area for which
the loans are given; and

(c) whether Government propose to
relax this measure so that all life
policy-holders are extended these
benefits?

The Minister of State in the Minls-
try of Finance (Shri B, R. Bhagat):
(a) Rs, 2'94 crores.

(b) Loans are released only after
the consiruction starts and are given
in instalments on the basis of the
progress of the construction over
which a close watch is kept.
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(c) There is no proposal to relax
any of the provisions of the Scheme
referred to.

Shri Maheswar Nalk: In view of the
fact that fhe small policy holders live
outside municipal towns, may I know
why is it that this facility is not ex-
tended to those people who are living
outside the municipal towns, i.e., the
small policy holders?

Shri B. R. Bhagat: It covers the
small policy holders also. The mini-
mum amount fixed is something like
Rs. 7500 or 10,000.

Shri Maheswar Nalk: What I mean
is about small policy holders. ...

Mr, Speaker: He says that it is ex-
tended to small policy holders also.

Shri Maheswar Naik: May I know
why this facility is not exlended be-
yond municipaltowns, ie, outside
muniripal iowns?

Shri B. R. Bhagat: The scheme is
progressively being extended to more
and mo-e towns and I do nol have the
number of towns at the moment, but
it covers a large arca and as adminis-
trative facilities are made available,
the idea is to extend il lo every other
town also.

Shri Shashi Ranjan: A few years
back a question of g similar nature
was posed in the House and you were
pleased to explain you: difficulties in
getting loans and at that time the
Minister assured us that he would find
out some solution and he would relax
some rules and wou'd make it easy
for the policy holders to obtain loans.
But our experience is that nothing has
been done so far; we are still expe=
riencing some difficulty in spite of the
Minister's assurance so many Yyears
back. May I, therefore, know from
the Minister what he has done in that
direction and how far he has been able
to ease the policy holders from this
burden of difficulties?

Shri B. R. BRagat: About the first
part of the question, Sir, I think, as
you are aware, the Finance Minister
wrote to you expressing his regret.
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Shri Shashi Ranjan: How does it
improve matters?

Shri B, R, Bhagat: Regarding the
specific question that has been put
about making it easier in operation
and for the policy holders, since then
a number of steps have been taken,
the 'most important being that the
whole scheme i3 now decentralised;
upto a certain amount which is fairly
high, the Zonal Manager can dispose
of the caseg; need not go to the Cen-
tral Office where this delay takes
place. Every effort is being made to
see that the normal loan disburse-
ment or sanction does not take more
than two to three months as against
a very long period that it used to take.
It is much better now.

Shri Shashi Ranjan: 1 think the
‘Minister is not posted with the cur-
rent state of affalrs.

Mr. Speaker; He may sit down now.
The Minister has given the informa-
tion.

Shri Shashi Ranjan: It is incorrect
information.

Shri R. Ramanathan Chettiar: May
1 know whether the scheme extends
te the rural areas also and whether
the people in the rural areas can
obtain loans?

Shri B. R. Bhagat: The scheme has
not gone to the rural areas, So far as
rural areas are concerned, they are
covered by the co-operative housing
schemes for rural areas and the middle
income housing schemes of the State
Governments fer which the LIC makes
contribution.

Shri Bade: The Minister has just
now said that the loan is given even
to the rural areas. I want to know
what amount has been given upto this
time to rural areas because according
to my information....

Mr. Speaker: What I heard was
different. He gaid that 1t had not been
extended to rural areas.
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Shri Bade: What is the reason for
not extending? In the beginning he
said. .

Mr. Speaker: In the beginning he
was talking about small towns. About
rural areas, he says that it has not
been extended to them.

Shri Bade: What amount has been
given to small towns?

Mr, Speaker: Now he would change
his question?

Shri Bade: That is the gist or crux
of the question.

Mr. Speaker: I have to judge what
is the crux of the question.
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Mv. Speaker: He wants to know
whether it is confined yet to district
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towns or small towns with town com-
‘mittees or it has gone further,

Shri B. R. Bhagat: It has gone to
the distriet towns and not to the small
towns.
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Draft Fourth Plan

+1401, Shri Harish Chandra Mathur:
Will the Minister of Planning and
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Sockal Welfare be pleased to state:

(a) when the draft of the Fourth
Plan is likely to be discussed in Par-
liament; and

(b) what is the known position up-
to-date regarding the foreign ald and
assistance for the Fourth Plan?

The Deputy Minister in the Minls-
try of Finance (Shri L. N. Mishra):
(a) The Draft Outllne is under pre-
paration and will be placed before
Parliament on completion after com-
sideration by the National Develop-
ment Council.

(b) The Minister of Planning is
now in Washingion, holding discus-
sions with the officials of the Inter-
national Bank of Reconstruction and
Development and of the U5, Gov-
ernment, to ascertain the measures of
support that may be expected from
the ‘Aid-India’ Consortium countries
for the Fourth Plan.

Shri Harish Chandra Mathur: I do
not think that our plans are made
in Washington but I think they are
made in India. May I know to what
extent the hon. Ministers are clea:
in their vision regarding the Fourth
Five Year Plan? What are the main
Issues? What are the specific things
which are going to be cleared? Whal
are the main things which Shri
Asoka Mehta has gone to get cleared
from Washington? Could the hon.
Minister give me the details?

Bhri L. N. Mishra: About the details
which Bhri Asoka Mehta has gone to
clear, I carmnot say here; but the main
mission i3 in regard to the Fourth
Five Year Plan. We had laid on the
Table of the House some time ago an
outline of the Fourth Flve Year Plan,
and from that, the hon. Member will
find that there are a number of
schemes for which we need foreign
exchange resources, and he Is golng
to discuss mainly those projects with
them.

Bhri Harish Chandra Mathur: The
hon. Deputy Minister has said that
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he is not in a position to say what
the main things are which he has
gone to discuss. But the Deputy Min-
ister must give us the details as to
what those things are for want of
which the Plan is stuck up, and what
the clearance needed is. We are get-
ting every day something by driblets.
Are we going to have the Plan by
driblets? What is it that the Deputy
Minister thinks that Shri Asoka Mehta
will get cleared from Washington?
Would he be able to enlighten us on
that?

Shri L. N. Mishra: I do not think
that the Plan is stuck up because of
Washington or anything of that kind.
In July, the National Development
Council will be meeting, and in the
August-September session, Parlia-
ment will be able to get the Fourth
Five Year Plan. Shri Asoka Mehta
has gone to Washington to discuss
the final foreign exchange resources
that would be availab'e for the pro-
jects that are to be included in the
Fourthh Five Year Plan, The hon,
Member should not have this im-
pression that the Plan has been held
up because of foreign resources or
because of Washington's reactions.

Shri Harlsh Chandra Mathur: May
I know whether in the present circ-
cumstances in which we are placed,
and having had some oxperience,
Governmen, Save thought of a differ-
ent strategy, by having a core of the
Plan which will be relaied only to
our respurces over which we have
control, end then the other part which
will be dependent upon the assist-
ance which we need, and if so, what
thought has been given to this mat-
ter? May I also know whether the
hon. Deputy Minister's attention has
been drawn to various articles appear-
ing in The Times of Indig and other
papers by Mr. Barve, a Member of
the Planning Commission, saying that
our difficulties are not resources go
much as our own bad management
and planning?

Shri L. N. Mishra: It is a fact that
there has been a shortfall in the
Plan due to reasons concerning our
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capacity to spend properly and want
of proper machinery also. There can-
not be two opinions on that.

So far as the Plan is concerned,
there are two aspects, one relating to
internal resources and the other con-
cerning external resources. In the
Fourth Plan, there are projects, which
are mainly dependent on foreign ex-
change resources and other projects
which are dependent upon interna!
resources.

Shri Harish Chandra Mathur: I do
not get anything from thiz reply.

Dr. L. M. Singhvl: In view of the
stagnation we are confronted wnn
in the field of planning and economc
development, have Government done
any fundamental rethinking on the
technigques and purposes of planning
and do Government think that the
Planning Commission should be de-
prived of the role it had as independ-
ent advisors and should become mere-
ly an adjunet or department of the
Government

Shri L. N, Mishra: No, the Planning
Commission has been doing useful
work. I am one of those who belicve
that their powers should be strength-
ened and the Commission should
function more effectively.

Shri Ranga: Question. The Finance
Minlstry must be more effective than
the Planning “Commission.
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Shrl Hem Barua: Since the hon,
Deputy Minister has made a pointed
reference to the wvisit of our Planning
Minister to the USA, may I know if
it is a fact that the US Government
has made a pre-condition that India
should maintain peace in the sub-con-
tinent and only on that condition,
America can offer financial aid to
India, and our Planning Minister has
said “yes" to that? The World Bank
has said that it is ready to give finan-
cial assistance to India only on the
condition that there are joint Indo-
Pakistan projects, to which also our
Planning Minister has said “yes". If
so, may I know what are the reac-
tions of Government to these proposi-
tions?

Shrj L. N, Mishra: [ am mnot aware
of any such conditions. The Minis-
ter is there having discussions with
them. I only say, as the Prime Min-
ister said sometime ago, that we will
not do anything which will not be
in consonance with our self-respect
and our independent policies.

Shri Hem Barua: What the Prime
Minister said is a very good slogan,
But that slogan js not implemented
and the Planning Minister is in the

Mr. Speaker: Let him come.

Shri Shinkre: 1 do not know why
these Ministers of ours indulge re-
peatedly in this empty cheap talk
specially to attract cheap applause.

Mr. Speaker: He may put his ques-
tion.

Shri Shinkre: It is a settled fact
that we require Rs. 4000 crores in

445 (AQ) Ls—2.
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foreign exchange according to esti-
mates in the draft Fourth Plan. Con-
sidering our import earnings, we are
only increasing our debit balance in
foreign exchange. So if Shri Asoka
Mehta returns from Washington
empty-handed, which is very likely..

Shri Bhagwat Jha Azad: There is
no such likelihood,

Shri Shinkre: There js every likeli-
hood,

Some hon, Members: No, no.

Shri Shinkre: I want to know which
other countries the Government will
send him to visit, begging for foreign
exchange for our fourth plan,

Mr. Speaker: It should not

have
been put in this manner,

Shri Shinkre: I withdraw the word
“begging”; asking O

Mr. Speaker: Even “begging” is
not so objectionable, but to say that
he returns empty-handed and all
those things.

Shri Shinkre; It is very natural
Everybody knows that.

Mr. Speaker: Let him come. Let us
see what happens.

Shri Shinkre: Are they waiting that
he should return? Which are the
other countries?

Mr. Speaker: The question lg only
this, whether any other countries are
also contacted for help in this res-
pect,

Shri L. N. Mishra;: Many other
countries have helped us in the first,
second and third plans. In this plan
also we expect help from many other
countries.

Shri M. R. Krishna: In order to
avoid frequent changes and dropping
of projects, may I know whether the
Planning Commission or the Govern-
ment have not yet thought it fit to
first go round the countries, ask their
assistance, and then later on prepare
the plan? Has it not been felt neces-
sary at least now?
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Shri L. N, Mishra: We have first
to have a scheme, know the require-
ments and then ask for the assist-
ance,

Shrimatl Ramduolari Sinha: What
are the countries which have so far
promised help for the implementa-
tion of the fourth plan?

Shri L. N, Mishra: I cannot give the
narmes, but many of these FEuropean
countries have also helped us,

Shri Bhagwat Jha Azad: May I
know why there has been a departure
from the past practice followed in the
case of the first, second and third
plans, of formulating the plan, getting
it approved by Parliament and the
nation, and then asking for the aid
which is required as external assis-
tance in the Plan; why is it that the
Planning Minister today in Washing-
ton is asking first for the aid and then
wants to frame the plan and get the
approval of Parliament?

Shri L. N, Mishra: I do not
there is any departure. We had the
first, second and third plang in the
same manner, after the plan is ap-
proved by the National Developmep
Council,

Shrl Bhagwat Jha Azad: Have you
got the fourth plan approved by the
Parlliament and the nation?

Shri L. N, Mishra: It has not yet
been finalised, it has to be finalised
by Parliament,

think

Shrli Bhagwat Jha Azad: Before
finalisation it has to go to Washington,

Shri Hem Barua: On a point of
order. As the Minister says, if the
fourth plan has not yet been finalis-
ed, why have you sent your Planning
Minister to USA to beg for money?

Mr, Speaker: Which article of the
Constitution has been contravened?

8Shri J, B. Kripalani: Commonsense

has been contravened,

Mr. Speaker: That is not my pur-
pose then.
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Shri Nath Pai: Is it a fact that the
current thinking in the Planning Com-
mission is going on on two parallel
lines, preparing two alternative plans,
one called the resource-based plan and
another called the target-based plan,
and may I know the dimensions of
these two different plans if it is a fact
that two alternative plans are being
prepared, one taking into considera-
tion the available resources and ano-
ther, a fashionable one, setting targets
first and then looking for the resour-
ces?

Shri L, N. Mishra: There is no new
approach to the plan in that respeet
ag the hon, Member has been saying.
Of course, we require resourees and
we are trying to find them. It is g rea-
listic plan and not a theoretical plan.

Schemes for inclusion In State Plans

*1402. Shri Linga Reddy: Wil] the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Planning Com-
mission has any proposa] under consi-
deration to streamline the procedure
for approval of schemes for inclusion
in the State Plans; and

(b) if so, whether the same has
been finalised with details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra): (a)
and (b). In the context of the Fourth
Fiver Year Plan the procedures for
formulation and adjustment of State
Plan schemes have been reviewed.
These procedures were rationalised in
the course of the Third Five Year Plan
and the recent review indicated that
no substantial change is calleq for.

Shri Linga Reddy: 1Is it true that
on account of procedural difficulties
some of the schemes are not imple-
mented, and that if the State Govern-
ments have powers to reappropriate
money for feasible schemes, it will be
possible to excute the schemes more
easily than coming to the Planning
Commission every year

Shri L, N. Mishra: The scheme was
liberalised five or six years ago, some
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time in 1958-59, and there has been
no such complaint from the State Gov=-
ernments. Only one thing T must say,
that some time back the Planning
Commission wrote to the State Gov-
ernments not to divert funds meant

for agricultural production to any
other scheme, that i all.
Shri Linga Reddy: Has the P.an-

ning Commission been appointing any
Planning advisers to the States with a
view to advising the States and to
review the plan progress and see that
the plans are executed more easily at
the State level.

Shri L. N, Mishra: Advisers of the
Planning Commission have been mov-
ing about and looking after the imp-
lementation of the plan.

Shri Sham Lal Saraf: While it is
understandable that it may not be
permissible to appropriate funds from
one grant to the other, may I know
whether Government has applied its
mind towards introducing some sort
of flexibility appropriating funds under
a particular grant, if there is some
change in that grant, for use for some
other item in the same grant?

Shri L, N. Mishra: That is permis-
sible. I only said that with reference
to agriculture, that diversion is not
permissible,

Shri P. Venkatasabbaiah: In the for-
mulating of the fourth Plan, as the
amounts allotted to the State Plans
are not adequate enough, may I know
whether it is the intention of the Gov-
ernment to help the Central sector
projects with money and starve the
States and make them listen to the
Centre’s advice?

Shri L. N, Mishra: The assumption
of the hon. Member is not correct.
The Central sector projects—the in-
dustrial ang river valley projects—
are also located in the States,

Shri P. K Deo: From our experi-
ence, we come to know that in spite
of the various complaints, the State
Governments have been incurring
heavy expenditure on non-plan pro-
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jects like Paradip in Orissa, and the
Madras Government are proceeding
with negotiations for setting up of a
steel plant in Salem. May I know how
far these expenditures are compatible
with our Planning?

Shri L. N. Mishra: The Paradip pro-
ject was one of the projects approved
by the Centre in the Third Five Year
Plan,

Shri P, K. Deo: It was not included.

Shri L. N, Mishra: Later, it was in-
cluded, I am speaking subject to cor-
rection because I left the Planning
Commission three or four years back.
But the then Chief Minister of Orissa,
Shri Biju Patnaik, wrote to fe then
Prime Minister, Jawaharlal Nehru, and
Jawaharlal Nehru then wrote a letter
to the Deputy Chairman of the Plan-
ning Commission, Shri Nanda; we had
agreed and in the third Plan, provi-
sion was made for Paradip.

Shri P, K. Deo: Kindly verify. But
what about the steel plant in Salem?
I put two questions; the second one
was about the steel plant in Salem, in
Madras State. Even though experts
have given their opinion that a steel
plant should be in Vizagapatam, the
Madras Government are negotlating
for a steel plant in Salem.

Mr. Speaker: Questions about steel
plants do not arise here.

sipem wx weEwm ;¥
FTET A T ATRTA A A
AT & Fredt § 39 ¥ @ gt
T & e @ AR T ' W
FTH Ffears Wy et 1 gwofr
ol Tow ¥ wT & wEt ¥ e e ¥
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st ®o Are fAm : T g
FEFRTAT FT AT § W T I Ay
fimqe#t wF@ E A 9w F
Hafa® 9% agrmar & andft & | weT
WG w oAy A e W
A w A R fow aow & W
Y dfie fafmex g & 97 # A
"erar fam ST § A gEd A A
frerdt 31 W@ TR ¥@ ¥ g weh
gafﬁmqiﬁqﬂm#{rﬁ'am
|

India’s Foreign Balances

+
*1403. Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) whether India's foreign balances
have crossed the Hs. 100 crore mark;

(b) if so, when; and

(c) what is the present position?

The Minister of Finmance (Shri
Sachindra Chaudburi): (a) and (b).
The foreign balances held by the Re-
serve Bank of India crossed the Rs. 100
crore mark during the week ended
the 4th March, 1986 and amounted to
Rs. 110.22 crores on that date.

(c) These balances were Rs, 188.80
crores on the 22nd April, 1866, last
date for which information is avail-
able. The increase was mainly due to
the drawal of Rs. 89.3 crores from the
International Monetary Fund on 6th
April, 1966,

o g few o dar fe fro
ad ¥ g & s arddfew foem ¥
g fFm s ot 99 AW F H
& G THOSS AT g o7 59 AHA
qUFT A a7 wfafwr g7

Shri Sachindra Chaudhuri: Govern-
ment would consider the matter very
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carefully, as it always does, especially
when various suggestions are made by
such eminent persons as Shri Barve.

it gy fay ;. AT w1 Ene
framt &, weq frar &7

Shri Sachindra Chaudhuri: It can-
not be a target. Targets are to be
seitled according to the requirements
from time to time,

Shri D, C. Sharma: May I know
what efforts the Government are mak-
ing in order that our foreign balance
of payment position becomes a little
more stable, and what efforts are
made in respect of those countries
with which we have dealings?

Shri Sachindra Chaundhuri: That is
a matter which is probmably agitating
the Government all the time, to try
and get the balance of trade in our
favour if possible. The only way in
which it can be dagne is to cut down
imports and to push exports,

Shri Nath Pai: In giving this amo-
unt of Rs. 188.80 crores as the foreign
balances of the Reserve Bank, has any
awcount been taken or any estimate or
effort made to find out the foreign ex-
change held by individuals in foreign
banks? If so, what is that agmount?

Shri Sachindra Chaudhuri: So far
as disclosed accounts are concerned,
undoubtedly there is a record kept of
them. So far as undisclosed accounts
are concerned, in other words if some-
body secretly maintains an account in
a foreign bank, we always try to get
hold of them. If my hon. friend has
any information, he may kindly pass
it on to me.

Shri Nath Pal: What is your intelli-
gent guess about the undisclosed
amounts?

Shri Sachindra Chaudhuri: An intel-
ligent guess can be made by my hon.
friend or myself. But so far as the
bank is concerned, it has got to be
more than an intelligent guess; it must
have facts.
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SHORT NOTICE QUESTION

famrawlz @ ¥ 36 gwT it q
afeart o

+
S.N.Q. 22. =it fmrr qeomaw :

Mo TR wATEL atfgan :
i wg femd

T AT W1 g AT ET F
< fw

(%) froresr &a & fow 36
THS WA TC IR AT F@T ]
FH T TIREAT w1 WEwT T g

(&) w1 3a & & Swiew W
fz §;

(1) w7 5w &= 9 qfFE A
wfawrt fifar a1 99 g9 W &40
o qfFw & gt agr @ feaedr g
qT §; WX

(%) 7T 5 WA, 19658 WA
are F g afe 9T o s wfaere
w0t & fag wrf dfrs naa gzhfas
FTOATED F7 &1 ?

The Minister of State in the Ministry
of Defence (Shri A. M, Thomas): (a)
The Defence authorities came to know
of these encroachments as follows:-

(i) Dhamala Nala Pocket No, I

1954
(ii) Dhamala Nala Pocket No. IL
1962
(iii) Devigarh area .. 1956

(b) Yes, Sir.

(c) This area was normally guarded
by the Police. The police posts were
700 to 1500 yards within the Indian
border.
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(d) Our security forces have, on
occasmns. resisted Pakistan's attempts
to militarily patrol the areas. A num-
ber of Flag meetings were held under
UN auspices to make Pakistan vacate
the area in question. At these meet-
ings at one stage, it was agreed that a
joint survey sould be carried out to
demarcate the border. Subsequently,
the Pakistan Commanders resiled from
this stand. The matter was, there-
after, also taken up by our High Com-
missioner in Pakistan with the Pakis-
tan Foreign Secretary and Foreign
Minister.

st firm qeaaw . Wee ARy,

& ag T AEen g f6 ww oo W
HEHAT gWT, 41 I9 AER WA
g1, HT I T wowre ¥ oo ¥ ag
o o7 fF T gl oY orfee &Y
#91 § W1 TE F1 SrAT 9% a%ar
t, o 3u ¥ fawm % ag am o, o 99
aravg ¥, wireg # gart feg o &=
7 & 9T, §H AL 7 T A 7T T
HT 47 | T8 @ ¥ oW aRa a9 g
§ o W W EE w gfeeE #
= ¥ oUIAT AT &E, g fay W
ST S T @R ?

The Minister of Defence (Shri ¥. B,
Chavan): As far as the Kutch prob-
lem is concerned. . . .

{1 freA qeae & ¥99 yEeE
wY qr A T QIF |

Y gErErTATT AT : AT §ETE
T e @ E s o o T g,
oF g T gATL AT Y a1 g

st fem qzAmw @ W qEee
WHE & Fed o)

sl g W . R
RIS & A9 g AT GATL HTHA oY
an A, A EEE A g R E
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ATEE THERY AT W A
ey & wff 9T 47 | SW aww @
am ot fr a3 5 o A AT O
WA 9 A T W R OR
it Frdvw @ dfew # 7 g ) ag I
gl T g T o | oy g o
a1 fF g7 8T OF T &Y ddw # ok
afir ag aw wa o

ot fiens qevmE AT wA Ag
g o f5 @ a=it WERT TMER
AVETET FTA TQ—ATNEE FEE ¥
T a1, g AT g AW §—, 99
UG W TH TAE T GH TG BT AT
% fawmr & ar; W an, & el
¥ o oo aaehy & S §, ag
TR TAT ZT A A qST AT, T
T 7 47 ST ot o 2w gt
Y oY, &t a4t 7 o 4 )

oW AEed : fafes sew a@
Tg Fg @ & % ames gue & IR
fad ag @are a1 fF 5 sea #t A
T amE 9 9@, W faw 9w
OF 0F 19 & G @A FEA AGT
o7 | AR A qY GEA AATT FL )

st fer @z @ 9@ fr aif-
I A §6 T I T g w1 T
e g, o qoE TAAYY ¥ QT TR
qrE F7 T @ IaT g e oEm ogm w
9T FF AN T AN T W W &
fro s sae fear s wr g ?

Shri ¥, B. Chavan: Sir, I do not
want to discuss this particular ques-
tion, how we can go into this, what-
we can do at this stage and all that
The only question that arises is out of
a certain fact of withdrawals. Natur-
all, though it is our claim and it is our
case that these areas belong to us ac-
cording to the records of rights, we had
to withdraw because of the agreement
of going back to the 5th August line.
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st feqT gz : veEw TRy,
A w9 HT q9Tq v g ?

WerW WERT : O a1 °T § |
R g | Y ofr 3w A1 g € R s
g g

=it farm qzavme & qer & fr
W §Wg T Awea | T g, W\
TR ® T § gy g geit I
qIYE 9T G |

weaw wERd : faay ae § A%
T O G AT

=t w§ : W WERT GT wE |

W WET . IA% g 81 v
e g ?

=it gww W wuE WA AER
wg fe faar werd & gy wwenn g9 A
€ aedr 21

st fem gz - o J 9
AT e ag femm ar ?

it 7 fomg  faem reTE ¥ |

it fesr Tz« a9 AT TS T
gt dr

WeqE WEA © TTo Aifga .

ﬂo“@%ﬂimm
T ¥ gaay &7 qg adwr & fo e
| 9%, a1 WX SEmEr gl 9%, e}
me fair wd W & ol & | wY
HEIT FT GIHT AT AT E; WL THT
& a1 w1 WERY 99 diE § ool
T AT A97d o7 W T | W
qegqdl FY H" W 8, ar fee gy
T Ry T T W AFC qg THA
o @F AT w4l AG o arg ¢
Sbrl X, B. Chavan: Sir, when we say

that according to the records of rights
the land belongs to us, it ig certainly
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true that there were these boundary
pillars from place to place. They are
not exactly at mile’s distance, they
are sometimes even at less than a
mile’s distance. So we know exactly
where the boundary lies; there is no
doubt about that.

Mo Tw wAme wifgar ;o wEmw
TEET, W IEC ¥ A ¥ W R f

wdt A ¥ wgAr Tfgw
SR R WY & FE E |
TMo TN ql"r!tﬂ"lf!m AT

HEEW, IU IT TGN F AL @,
§ wgt W E 9 ¥ o7 o 0k § oWk
v & qoqdd & a1 € and awrc dom
gt &, 7 I ¥ it 8 = g ?
7z Taafag wa ¥ gu WY ag wiw
R et ?

Shri Y, B. Chavan: Sir, the fact is,
I exactly cannot go into the details
about what happened. Possibly, as has
been explained in this reply..... o

WX AEAE G939 &6 9, ar &
51

o TR AAEE wifgan: & &
Frar g 1 & @t 39 gvaa & faq e
Ll

Shri ¥, B. Chavan: Sir, what 1 was
trying to explain is, in answer to the
main question we have said that
police patro]l and police pickets which
were placed there were sometimes
500 to 700 yards inside our border,
because if police pickets are establish-
ed they are establisfied from the point
of view of from where they can cffec-
tively patrol the area and observe the
area, Sometimes it happened in one
of the arcas the nala changed its
course and possibly that gave them
some opportunity or something like
that and it happened. I do not know
exactly what were the points or the
exact details of what Thappened in
those places,
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o W wAET Wifg o qeHE
7T, W 5w 9T At § e gF O«
@A gt g | T fal & aw A
ey A § & o faw g
e E fe ¥ ga & qea feeet
fft g0 X ¥ Wi few T ¥ &
T OF qoqT FT KT E |

woaw wge : ¥ adf o fewr
frfreeT aTg ToqT & TRT T AN §
ar g |

Y aETERTCTY ST ;T |

oo Wi ;g A Tl
T w1 g &, & & 9 q § Wi
T AT AW ICE |
Shri ¥, B, Chavan: I have not got
the number of the pillars.

o TR AR Wfgar ;. weww
wgrew, & T ol B X g E, AW
fegmemie & §74 ¥ ff @t = TR
¥ gu & o) Ao ¥ g F dw
AT AT @ 1 7w AR oy faegw waewe
mifrwmag g am ?

weaw whiag ; IR Twmr § v
| TN GCE |

o UM RANEL A : AfeT Ik
Tt atg g @ amedr ? wifex
15-20 @7 0% &7 7w & Ay W
w1 fur ?

wTw gAY . SR AT g
Famar &, 9 Jar € fF dfiw 9T o
IEE FTH FEF T AT ECE 1

Mo TR AAET wifiar : o aw
T A qJATHT, FE oqATA WA ¥
fee g & ?

wET WETAT ¢ AT g AT '
Shri Ranga: He hag given us only

the benefit of his doubt or his assump-
tion or guess. Should not the House
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expect him to say that he would in-
quire into the matter; how does it
happen that our troops, our frontier
guards found it necessary to remain
so far behind our own lines that Pakis-
tan was able to trespass and claim it
&s ita own? Should he not offer to
enquire into the true facts of the
case?

Shri Y. B. Chavan: I have already
offered to inquire. I will certainly
have further inquiries made., The in-
formation that I give is the result of
the inquiry that I made, There is no
reluctance on my part to give any
fact.

8hri Ranga: In other areas also
similar things must be happening.

Shri Y. B. Chavan: I quite agree.
I am not reluctant to give any
information that I have got. I will
make further inquiries if the House
wants me to make inquiries.

it vy fomd : A e E o wel
HEXET T AT w1 A AT fge
WTATE §WT AT 15 W, 1947 F, IW
awr fegeam @t #rf 7 7 @ =
41, Fa% a7 fa3wi & gro ww gt
AL AT g At 9T S dwd 7 T
31 fewwaw, 1948, fre 8 feasaw,
1962 17 #1 FF, fFX 79 F7 F6
1 I, 1965 WX 7T &1 T 5 W,
1965 | @ g st af 7 "t
AT W1 & §, IS FACAET gH A
wfw 9T & WA EanfAeT @0 99 9 @
& 1 fa3w A= aw ATy § &5 v
Ft gfte ¥ g T A ol @ §
afm areas ¥ O g TR 5= ™o
o qur 91T @ fF s avww &, &
aT99 4 oY ®E oraTa Ay fxar o |
& s e § fFowrfae o
famfaem #2 a% s9m | 9@ wri=T
F¢ fFy AT @ w AR oF @
AT #Y A9 FET—aAg GAT 15 W,
1947 ® #WT, THYF WOTET WX HE
L A i
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Shri ¥, B. Chavan: It is a very
obvious thing that our border is what
it was on 15th August, 1047,

ot W fomd : wegw wirw, wT
WV &7 IAL AGT WIAT |

ONW WA @ 97 WY GO
O & 15 WA, 1047 FY €67 &Y
g

st Y fomd : o 97 a4 wegE
For & fF 15w, 1947 %1 F1§ A
qf, @t & s owwEe ¢ fF s
foa ware g, 7 9% fA7 15 5,
1947 T T A I FG AT AL AR
af A e fmd v wfg =
Sry P oHE T Hare 7 qGE AT
Eucull
Shri ¥. B. Chavan: There is no
question of our accepting any line
other than what we have accepted as

our fronticr on the 15th August, 1947.
There is no doubt about it

ot W fawd : J A wa e 2,
WETH HERT |

WO AEET ¢ g9 W TUHE
wT @ &, iR ot s da wed 2

sitag famd: Fr qg A & e o
FHY FOC 6T A4, A FTOHT & a1v
¥ gg-from &1 Fx fewn, 9 & A9
8 fagwa<, 1962 1 am N, fFx w5
& art ¥ o fFan, e ammse w07
fiean, gw 9¥¢ 7% 7f aAfaw d=E
o TE E, A7 15 ST, 1947 FY AT
1 7 7T f6y wdd, w9 AF SEw
femrrad, & AT =TT E

wor WENY : WY &5 WY |

Shri ¥, B. Chavan: As far as
Tashkent Declaration is concerned.

Mr. Speaker: He only wants to
know whether in future....

the
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-Shri ¥, B. Chavan: I am talking of
the future. What we have accepted as
the 5th August line is not the final ac-
ceplance of the frontiers of India.

st v fomd : oy fFe #1 daEw
TR E N

WETA WER : WY &3 AL |

it vy fomd : weger W@ T, wTA
&1 1 a1 Fogd §, AfFT s H A A
wramd AT @

Shri Tyagi: Will the Minister be
pleased to make it quite clear that
any withdrawal of armed forecs,
either on account of the Tashkent
Agreement or any other agreement,
does not imply the withdrawal of civil
administration from our territory, that
our claim and possession of the terri-
tory will vest in us and it is only the
withdrawal of armed forces according
to the agreement, and not surrender
of territory?

Shri ¥. B. Chavan: I am thankful
to the hon. Member for raising this
question so that T can make a very
categorical statement. This is with-
drawal of forces under that agree-
ment. We have not surrendered that
nor do we propose to surrender that
area.

Dr. M. 5. Aney: After 1947 the
Radcliffe Commission was appointed
and it was that Commission which ul-
timately determined the boundary. In
1047 only some broad thing was laid
down but the getual demarcation was
done later on, Does my hon. friend
want that it must be what was done
in 19477

Shri Nath Pai: Sir, it has been the
experience of Parliament—you have
been g witness to that—that what are
called or supposed to be temporary
withdrawals have a tendency to be-
come the permanent frontiers of India
and, as a result, 50,000 square miles of
our territory is under enemy occupa-
tion. Therefore may we have a cate-
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gorical mssurance ‘from this Govern-
ment that even before agreeing to,
what is called, a temporary withdra-
wal prior consent of Parliament will
be sought and this Government, be-
cause of our very bad experience, will
niever agree to the so-called temporary
withdrawal because that withdrawal
is not sanctioned by this Parliament?

Shri Y. B. Chavan: Parliament is
within its right to expect this of Gov-
er t and Gover t will have to
respect the wishes of Parliament.
There is no doubt about it.

Shri Khadilkar: As hon. Member,
Dr. Aney, pointed out, the reference
is to the Radcliffe award if we want
to see the actual boundary I would
like to know the boundary demarca-
tion indicated in the Radcliffe Award
itself.

Shri ¥. B. Chavan: [ might men-
tion that according to the record of
rightg it is an international frontier of
the Jammu and Kashmir State. That
wag absolutely clear. Certainly, there
are boundary pillars., I think, this also
is the Radcliffe Award.

it wrsfio o ;g At 26 UET
W g, edmensi Hadr gt 8, &
wrAT =g g fF 4 oF gk & feay
g0 92 § o arfeerr v AT oot
T EES A W

Shri ¥, B. Chavan: The two areas
are very near each other; it is a part
of the same thing. The third area is
a few miles, away.

ot wiw g qifee o
art ¥ ¥ = 2 &, ag Tangy ?

St TIERTOY  WET : HHT 6T
Wog wd a1 & g aww ¥
femram |

=ft wrafm g : wew wERg, A
gt & fr arfear s o= FaT &
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WSIE RERT ;A AT AT BT &
fr arfse @ of@r & at #§ s
wATE |

Shri ¥. B. Chavan: Certain things
are indicated in my reply. About
these areas whenever there were the
flag metings between the local com-
manding officers, they agreed to some
sort of a joint survey for this, but then
they resiled from that position. When
the High Commissioner took up the
matter with them, the High Commis-
sioner and the Foreign Minister of
Pakistan also practically followed the
line of the commanders and did not
agree to have any point survey or fur-
ther discussion.

Shrimati Tarkeshwari Sinha: Ac-
cepting the assurance of the hon, Min-
ister when he said that it is our terri-
tory and it will remain our territory,
may I know whether Government has
devised any machinery by which they
will be able to take back this territory
without making this territory one of
the disputed items?

Shri Y. B. Chavan;
disputed territory.

This is not a

Shrimati Tarkeshwari Sinha:
Pakistan has claimed this territory be-
cause it was occupying that territory
and when Mr. Bhutto raised that as-
pect, naturally, the UN observers said
that Indian troops would have to with-
draw from that territory. That is the
position today. 1 would like to know,
if the other party raises a point of dis-
pute, what machinery you have to as-
sert your authority in that territory
which is your territory. Have you got
any machinery or do you propose to
devise any machinery by which you
will be able to do that?

Shri Y. B. Chavan: As far ag we are
concerned, there is no such question
of devising any machinery to know
what is our territory because we know
what is our territory.

Shrimatli Tarkeshwarl Sinha: How
are you going to do that? I have not
been able to understand that. That
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territory is not in our possession. How
are we going to take back that terri-
tory?

Mr. Speaker: She should not per-
sist now.

Shri ¥. B, Chavan: These matters
cannot be discussed here.

sit ®o wWro wwail : @y W JATw
Tt wgred ¥ fair § 9@ ave onfee
& <t wredt sareew § 3 9y SEen T
% & 17 @ 3w I afesT A
G, FRET AT GTEATE L L.

oY w2 3 5 FT A L,

=t "o wHYo wAW : FYr qrfaw WA
&1 7qw% 48 § % ag gerrer faar mn
t..

off Tt : gg T RS L .

it qo HYo AN : @TY THW AT
=Y 7G| o aws ¥ Sy aw Ty
oA )

# ST gan § 6 OF S faw

# e 1A 1 q W0 wl RERG

T §e ¥ #1 faare e § 7 owaw

aEq @ a1 3% feww wfve< & gAt

fedw fafmet T & o

wfraw dwem w0 fr 98 g<0Y Faf 0%

&9 ®1 BiEAY grit arfs &t w1 Arew
@ #F f& wmfex fegem # &1

wE?

Shri Y. B. Chavan: I think I have
given all the facts which can answer
this question. There is no question of
army commanders deciding which is
our area and which is not our area.
Really speaking, they have to decide
on the basis of facts of the occupation
on the 5th August and they merely
decided to withdraw forces. There is
no question of army commanders tak-
ing any decision as to which is  our
territory and which is not our terri-

tory. As far as the facts are concern-
ed, T have repeatedly said that this



13631 Oral Answers

area belongs to us. There is a proof
of that, There were boundary pillars
and some of the pillars are there even
now.

Mr. Speaker: Call Attention Notice.
Shri S, M. Banerjee,

Some hon. Members rose—
=t g W WO © HEW WEIey,
qg TET Weged FT 94T | GHT qATH &
qrag § gHA ard S A1 q9i 7y o |
WETH WE : WITR! T W FEAT
=gl fF 20-22 fee v oF @3
qUgnA 7 faa &

Shri llem Barua: I wanted to draw
the Minister's attention to the written
statement by Mr, Bhutio obout this.

Mr, Speaker: They can seek some
other remedy. Shri S. M. Banerjee.

S gER W oUW @ qg agd
g T TAIT £ | FOUC THRT AT &
ghgn @i # o gare qer
TR T (fTveww) ... HTRT
wA g f& @wg s oAEr d
97 a¥eq fagr qr ot #9 @@ 41
fearerite & are & aga gy Tnfed . . .

wor "R ¢ WY 35 91 W
T FTETE # 99T F |

St gER AT WEAW : TATT TEA
g ..

W RGN ¢ G A ¥ T 8
avx & 1 v Afew J/eaw @ faar
TR

«ft gTR T TEAG : WY AT
7 i, weaw Hgred |

WO REY ¢ W19 AT A gl |
d3 9Tg |

off R WR WEEW ¢ gAIl aet
¥ & fret WY goEd ®) wATT qBR Y
farmmg . ..
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st ay: gg gur g9 qF HATT
faar s <gr §—

eI AT g qE § |

it v W wgAT @ Heqy WE-
TT, AT A FATLY AT &1 qA F——ee

WO WA ¢ Wa g9 &g,
&5 omed |

=y w¥ : T Froot & grEw § gen
g & 1w Afy @ e R
el 1 W9 q9 A E | gW A A EF
g AT R gy L

=it wifwre o S ¢ g ot AR
FFT AT 9 |

=t qY : FE IO G @ AT |

wEqw RER @ AwT Afan |

St R W WO WY §T A6
g T

sty fomd : @t 7 99 qEA
afad, oo w7gRT |

weaw wgtew 25 fae g g,
oI & ToTa A 2 awAr g

&t gt o wgE ¢ fEEET
w3 gu & g9 @ afer s femg
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WRITTEN ANSWERS TO QUES-
TIONS

Welfare of Scheduled Castes and
Scheduled Tribes in Punjab

*1398. Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Planning and
Social Welfare be pleased to siate:

(a) whether i{ is a fact that achiev-
ment target for the welfare of Sche-
duled Castes and Scheduled Tribes
remained behind schedule in Punjab
during 1965-66;

(b} if so, the reasons therefor; and

(c) the steps taken by Government
to achieve the target?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) The year 1965-66
has ended only very recently anq it
is too carly to know the targetg ac-
tually achieved during that year.
Before furnishing the information to
the Central Government, the State
Government have to collect necessary
data from the various field agencies
which involves considerable time.
However, from the estimated figures
available, it is cxpected that the pro-
posed targets would be achieved in
full in all the schemes except a minor
anticipated shortfall in the scheme of
wheel barrows/hand carts for Seche-
duled Castes.

(b) The shortfall in the scheme
mentioned above, is due to Municipal
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Committees’ inability to take fuller
advantage of the scheme and  anti-
pathly to the use of wheel barrows/
hand carts on the part of scavengers.

(c) The scheme is being popularised
through tactful handling of scaven-
gers by public health officials and pro-
paganda by non-official organisations
ete.

Jodhpur Commercial Bank

*1404. Shri U. M. Trivedi: Will the
Minister of -Finance be pleased to
state:

(a) the present position regarding
the assets of the Jodhpur Commercial
Bank after 12th September, 1961 when
it was closed by the order of Govern-
ment;

(b) whether any  share-holders
have been paid any dividend or the
value of shares confiscated; and

(c) the provisions of the law under
which action was taken?

The Minister of State in the Minis-
try of Fimance (Shri B. R. Bhagat):
(a) and (b). After paying the
depositors in full, the Cenira] Bank
of India, as the transferee institution,
has declared a dividend of 55 per cent
in respect of the paid-up capital of
Rs, 50 lakhs, which is due to be re-
turned to the shareholders of the
Jodhpur Commercial Bank. Against
the sum of Rs. 22,50 lakhs, which is
still due to the shareholders, the ad-
vances which are bad or doubtful of
recovery amount to Rs. 24.14 lakhs
and the value of the other assets in
the collection account is about Rs. 1.62
lakhs, Further paymentg to the share-
holders will depend on the extent to
which the advances can be realised.

(¢) The bank was amalgamated
with the Central Bank of India under
the provisions of sub-section (7) of
Section 45 of the Banking Regulation
Act, 1949,
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Power Cut in Kerala

*1405, Shri Warlor:
Shri Vasudevan Nair:
Shri Mohammed Koya:

Will the Minister of Irrigatiom and
Power be pleased to state:

(a) how much power the Govern-
ment of Madras have agreed to re-
lease for Kerala;

(b) whether the power cut imposed
on consumers in Kerala has been re-
stored as a result thereof; and

(¢) if so, to what extent?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Madras has recently agreed to supply
Kerala 4.5 lakh units per day against
about 3.0 lakh units which was being
supplied earlier, out of the power re-
ceived by Madras from Mysore. This
is over and above the 2.5 lJakh units
per day being supplied in accordance
with the inter-State Agreement con-
tinued under the States Reorganiza-
tion Act.

(by and (¢). The above increase in
supply hag improved the position, The
total cnergy available from the pld
hydel stalions together with supplies
from Madras will be only 11 to 14
lakh units 5 day and this is less than
half the demand of 345 lakh units
per day. With the recent commission-

ing of the first unit of Sabarigiri
Power Project, the total uvailable
supply would increase to about 60

per cent of the demand. The power
supply position in Kerala would there-
fore, continue to be difficult until the
onset of next monsoons.

Power Capacity in States

*1406. Shri P, Venkatasubbaiah:

Shri Hukam Changd
Kachhavaiya:

Shri Yashpal Singh:

Shri P. L, Barupal:

Shrimati Tarkeshwar}
Sinha:

Shri Ravindra Varma:
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Shri R. S. Pandey:
Shri Thirumala Kao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the installed capacity of power
units in the various States at the end
of the Third Five Year Plan; and

(b) how much has been added to
each State during the Third Five
Year Plan?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
{a) ang (b). A statement showing
the installed capacity in the wvarious
States at the end of the Third Plan
and the additions made in each Slate
during the Third Five Year Plan is
laid on the Table of the House.
[Placed in Library. See No. LT-6176/
66].

Eye Diseases of Children

*1407. Shrimati Ramdulari Sinha:
Will the Minister of Health and
Family Plamning be pleased to state:

(a) whether any survey of the eye
discases of children has been made in
any State;

(b) if so, with what result;, and

(e) the steps being taken to combat
this disease?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). A sample survey of rural
areas in 15 States was undertaken by
the Indian Council of Medical Re-
search during the period November,
1958 to June 1863 to find out the
geographical distribution and the pre-
valence of Trachoma in the country.
During this survey information was
also collected on commonly occurring
eye manifestations due to other
causes.

Two statements indicating the preva-
lence of Trachoma and of other com-
monly occurring eye diseases amongst
children upto 14 years of age in the
rural areas in India in 15 States sur-
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veyed by the Indian Counci] of Medi-
cal Research are placed on the Table
of the House. [Placed in Library. Sew
No, LT-GITTJ'BE].

Recenily, a survey in visual defects
of school children covered by the
School Medical Scheme of the Delhi
Municipal Corporation was also un-
dertaken by the National Society for
the Prevention of Blindness. Out of
the 5026 children who were examined,
refractive error was prevalent in 17.8
per cent of caseg followed by muscu-
lar imbalance, 3.38 per cent and cor-
neal opacities 0.72 per cent 1.15 per
cent constituted the miscellaneous
group.

(c) A National Trachoma Control
Programme was launched in March,
1963 as a Centrally sponsored Scheme
covering Punjab, Rajasthan, Uttar
Pradesh ang Gujarat, and on a limi-
ted scale in the States of Mysore,
Bihar, Jammu and XKashmir and
Madhya Pradesh. A population of
6.6 million has been covered during
the Third Plan. Special attention
was paid to children. During the
Fourth Plan it is proposed (o cover
about 122 million population under
this programme.

Pr i Reti

*1408. Shri D. C, Sharma: Will the
Minister of Finamce be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to give certain
benefits to the Government em-
ployees, who have completed fifteen
years of service, in case they seek
retirement wvoluntarily; and

{b) if so, the details thereof?

The Deputy Minister of Finance
(Shri L. N, Mishra): (a) Yes, Sir.
Special retirement terms have been
sanctioned for surplus staff who have
put in a minimum of 15 years service
and who opt to retire voluntarily.

(b) A copy of the Ministry of
Finance Office Memorgndum No. F.
12(9)-E. V66 dated the 15th March,
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1966, indicating the terms for volun-
tary retirement is placed on the Table
of the House [Placed in Library. See
No. LT-6178/66.].

Bird and Company

*1409. Shri Indrajit Gupta:
Bhri S, M, Banerjee:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 75 on the 17th
February, 1966 and state:

(a) the price at which the Indian
parties have acquired 19,385 shares
of M/S Bird and Co. and M/s Hell-
gers from a former British Director;

(b) whether this purchase money
has been remitted to UK with Gov-
ernment’s approval;

(c) the progress made in the re-
covery of the balance amount of Rs.
10,20,000 realisable as personal penal-
ties imposed on four individuals; and

(d) whether any effort has been
made to secure extradition from UK
of the British nationals involved in
the said penalties? |

The Minister in the Ministry of
Finance (Shri B. R. Bhagat): (a) and
(b). Information in this regard is
being collected and will be laid on
the Table of the Sabha;

(c) A Bank guarantee has been
executeg for Rs. 15,000/. which re-
presents 50 per cent of the penalty
imposed on one individual, pending
decision on the appeal filed against
the order in original, As regards the
balance of Rs. 10,05,000/- due from
three other individuals, certificate ac-
tion has been instituted under section
142(1) (e) of the Customs Act, 1962.
The Calcutta Custom House has been
informed by M/s Bird and Co. that
arrangements are being made towards
payment of these penalties gut of
certain assets of these persons lving
with the company.

(d) The contraventions for which
penalties have been imposed on the
British nationals are not extradition
offences within the meaning of sec-
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tion 2 of the Extradition Act, 1962, and
as such, the question of  securing
extradition of the concerned British
nationals does not arise,

Beas Project

*1410. Shri P. C. Borooah: Will the

Minister of Irrigation and Power be
pleased to state:

(a) whether the Beas Project ex-
penditure is likely to exceed the
original estimates in the light of the
latest position achieved in its imple-
mentation;

(b) if so, to what extent the (i)
Central and (ii) States’ shares are
likely to exceed the estimates; and

(c) the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):

(a) Yes, Sir. The estimated cost of
Unit I1 of the Project has been re-
vised from Rs, 110.79 crores to Rs.
121.81 crores.

(b) The Government of India does
not share the cost of this Project, but
only advances loans to the Gavern-
ment of Punjab, who are executing
the Project. The expenditure is
shared between Punjab and Rajas-
than, in the following ad hoc per-
centages, and the increaseq costs
estimates would alsp be shared in
the same proportion;

Punjab Rajasthan

Unit I—Beas

Sutlej Link. 85 15
Unit II—Beas

Dam at Pong 32 68
(c) Modifications in the design

featureg as a result of further investi-
gations and studies have increased the
estimated cost of works.

Fimancial Year in UP.

*1411. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri C, K. Bhattacharyya:
Shri Ram Harkh Yadav:
Shri R. §. Tiwary:
Shri Ramanang Shastri:
Shri Mahadeva Prasad:
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Shri Bal Krishna Singh:
Shri Raghunath Simgh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
asked the Central Government that
in UP., the financial year should be-
gin from Ist July, instead of Ist April
ag at present in the interest of greater
administrative efficiency and develop-
ment work; and

“ (b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) No, Sir.

(b) Does not arise. However the
Government of India have considered
this matter on a number of occasions
and come to the conclusion that there
would be no advantage in making a
change in the present financial year.

Family Planning Programme in
Delhi

*1412, Shri N. R. Laskar:
Shri Liladhar Kotokl:
Shri R. Barua:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government are con=
sidering to launch an intensive family
planning programme in the Capital;

(b) the measures Government pro=-
pose to adopt to make the programme
a success; and

(e) whether the programme will be
extended to other metropolitan cen-
tres also?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes,

{b) Intensive educational and pub-
licity campaign using all media. A
start in this regard has been made in
terms of Radio broadcasts, hoardings,
film-shows, meetings ete.
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MCD, NTMC and all voluntary organi-
tions, private practitioners are being
mobilised to provide an intensified
coordinated service to the people who
are so motivated by the educational
campaign.

(c) Yes, in the light of experience
gained in Delhi similar campaigns will
be taken up in other metropoliten

cities,
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Indian Engineers Sent to Australia

*1414. Shri P. Venkatasubbaiah;
Shri Yashpal Singh:
Shri Hukam Chand

Kachhavaiya:

Shri Ravindra Varma:
Shrimatl Tarkeshwari Sinha:
Shri P. L. Barupal:
Shrimati Sharda Mukerjee:
Shri Thirumala Rao;

Will the Minister of Health and
Family Planning be pleased to state:

{a) whether it is a fact that some
Engineers of Madras State and the
Planning Commission have been sent
to Australia specially to study pump-
ing of water supply schemes;

(b) if so, the expenditure incurred
in this behalf; and

(c) the special points made out by
this team, which were not known to
the engineers in India?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) Rs. 107.

(c) The team went to Ausiralia to
study technical developments in con-
veying of water over long distances
through pipes.

Control on Working of Banks

*1415. Shrimati Ramddiari Sinha:
Will the Minister of Finance be pleas-
ed to stale:

(a) whether there is any proposal
to enforce stricter control over the
working of the banks; ard
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(b) if so, the broad outlines there-
of?

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
(a) No. The existing provisions of the
Banking Regulation Act, 1949, pro-
vide for an adequate degree of con-
trol by the Reserve Bank of India
over the working of the banks and it
does not appear to be necessary at
present to impose stricter control.

(b) Does not arise.

Bhakra Nangal Project

*1416. Shri Yashpal Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is proposed to create
a statutory authority to administer the
Bhakra Nangal Project;

(b) if so, the reasons therefor; and

(¢} when g decision will be taken?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Matters relating to the
effect of the proposed re-organisation
of the State of Punjab on the lrriga-
tion and Power systems in that State
are under examination.

Krishna amd Godavari Waters

*1417. Shri Linga Reddy: Will the
Minister of Irrigation and Power be
pleased 1o state:

(a) the outcome of the invesliga-
tions in regard to the sharing of waters
of the Krishna ang Godavari rivers
amongst the concerned States recent-
ly;

(b} whether it would affect the
earlier allocation amongst these States:
and

(c) if so, whether it would affect
the programming for projects in the
basin?

The Minister of Irrigation and
Power (Bhrli Fakhroddin Ahmed):
fa) Discussions are still being held

445 (Ai) LSD—3.

in regard to the sharing of waters of
Krishna and Godavarj rivers amongst
the concerned States,

(b) and (e). Do not arise al this
stage,
French Assistance for Fourth Plan

*1418. Shri D. C. Sharma; Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether a French team visited

India to discuss projects which
France could finance in the Fourth
Plan;

(by if so, the fileds in which
French assistance has been scught;
and

(c) the nature of talks held and the
outcome thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) Nuo, Sir.

(b) and (c). Do not arise.

Forelgn Collaborations and Invest-
ments

#1419, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that there
was a gharp fall in the number of
foreign collaborations ang foreign in-
vestments in India during the three
quarters since July, 1965;

(b) if so, the reasons therefor;

{¢) the present number of foreign
collaborators in India; and

(d) the sleps envisaged to secure
more collaborations in  the prope:
fields of industry?

The Minister of Finance (Shri

Sachindra Chaudhuri): (a) There has
been a fall in the number of foreign
collaboration/investment cases approv-
ed during the two quarters since July
1965 as compared to the two pre-
vious quarters, Information for the
quarter January to March 1966 s
not yet ready.
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(b) No specific reasons can be &s-
signed for this fall until a survey of
the situation is made.

(¢) The information is not present-
ly available. The Reserve Bank of
India are conducting a survey of
foreign collaborations in Indian indus-
try as at the end of March 1964

(d) No steps beyond what are in
existence are at present visualised.

Loan from German Bank for
Development

*1420. Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri D. D, Puri:
Shri M. Rampure:
Shri Firodia;

Will the Minister
pleased to state:

(a) whether it is a fact that the
German Bank for Development has
granted three loans for India recent-
y;

(b) if so, for what purpose; and

(e) the total amount of such loans?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
Yes, Sir. Three loans totalling Rs.
5.95 crores (DM 50 million) were given
by Kreditanstalt fur Wiederaufbau
‘the Germap Bank for Development),
for financing the foreign exchange
eost of imports required by small and
medium sized industries in the pri-
vate sector, as follows:

(i) Industrial Finanse Corpora-
tion—Rs. 2:38 crores (DM 20
million).

(ii) Industrial Credit and Invest-
ment Corporation—Rs. 2'38
crores (DM 20 million).

(iii) National Small Indusiries
Corporation—Rs. 1:10 crores
(DM 10 million).

Soviet Assistance

*1421, Shri D, C. Sharma; Will the
Minister of Finance be pleased to
state:

of Finance be

(a) whether a Soviet team wvisited
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India recently to discuss some projects
for which Soviet Union has promised
assistance; and

(b) if so, the outcome of the talks
held?

The Minister of Finance (Shrl
Sachindra Chaudhari): (a) and (b).
Yes, Sir. A number of experts from
the Soviet Union have visited India
in recent months for technical dis-
~ussiong on the projects and Ppro-
grammes suggeslied by India for
Soviet aid in the Fourth Plan period
and their reporfs are awaited.

Minting of Australian Coins

*1422..Shri P. C. Borooah:
Shri Panna Lal:
Shri Vishwa Nath Pandey:

Will the Minister of
pleased to state:

Finance be

(a) whether Government's atten-
tion has been drawn to the news-item
in the Times of India of the 13th
April, 1966, to the effect that Austra-

lian Coins are being minted at the
Bombay Mint;
(b) if so, how far the report is

correct; and

(¢) Government's reaction thereto?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir,

(b) A few pieces of Australian
penny and half penny coins were
struck during 1960 to 1965 in the
Bombay Mint as specimens for supply
to coin collectors. The dies for these
had been made during the last war for
the production and supply of these
coins to the Australian Government.

(¢} Government have since received
a communication about this matter
from the Australian Government, and
have in deference to the wishes of
that Government decided to stop
further supply ot these coins.
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New Canal from Harike Patan

4560. Shri Karnl Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is a proposal for
the construction of a canal from a
pond close to Harike Patan where
Sutlej and Beas join, to provide irri-
gation to lands to resettle families up-
rooted in the recent Indo-Pakistan
confliet;

(by if so, at what stage the matter
stands at present; and

(c) the details of other (facilities
proposed to be given to such uprooted
families?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) There is no such proposal.

(b) Does not arise.

(¢) Food, shelter, clothing, bedding.
medical assistance, educational facili-
ties and other necessities of life were
provided to the uprooteq persons. In
order to enable the uprooted persons
to resettle themselves in their pre-
vious avocations, in addition to a
maintenance allowance, assistance by
way of grants and loans for agricul-
tural, business purposes and recons-
truction of houses is being given.

Neryar Dam

4561, Shri A, K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government are
aware about the damages caused to
the people of Neyyattinkara Taluk,
Kerala due to the opening of the
sluices of Neyyar Dam in the lat
week of December, 1085 without giv-
ing due notice;

(b) why the notice was not given
by the persons responsible for open-
ing of the sluices; and

(c) the action taken sgainst them?
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
(a) On the nights of 3rd and 4th

December 1885, the Neyyar river was
in spatg following very heavy rains
and the low lying areas of Neyyal-
tinkara Taluk' on the banks of the
river were inundated. The opening
of the sluices had, no doubt, added to
the intensity of the floods to somu
extent. This was, however, unavoid-
able as the Reservoir Level rose very
high endangering the safety of the
dam, due to heavy raing in the catch-
ment area, Notice was given to the
public, as is usually done during the
South-West monsoon, to the effect
that the reservoir level was very high
and that the gates of the dam were
liable to be opened at any time. The
villagers likely to be affected were
also informaed of this on 4th Decem-
ber, 1965,

{b) and (c). Do not arise.

Electricity Board

4562, Shri A. K. Gopalan:
Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

Kerala

Government have
from the
against the
Electricity

(a)  whether
received any complaint
Kozhikode Corporation
behaviour of the Kerala
Board;

(b) if so, the nuture thereof;

(c) whether it is a fact that the
agreement for high tension power
supply for the water supply scheme
of the Corporation has been violated
by the Board; and

(d) if so, the action taken
matter?

‘The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b). Yes. The Kozhikode (Calicut)

in the

Corporation has complained against
the Kerala State Electricity Board
regarding:—
(1) delay in installation of street
lights.
(2) want of adequate mainten-
ance: and
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(3) rebate for non-burning of

street lights.

{¢) No complaint in this regard has
been received.

(d) Does not arise.
Kerala Electricity Beard
4563. Shri A. K. Gopalan:

Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any complaint has
been received from the Kozhikode
Corporation against the irregular

power supply by the Kerala Electri-
city Board;

(b) whether it is a fact that power
failures has become fregquent in
Kozhikode;

(c) if so, the reasons therefor; and

(d) the measures proposed to be
taken to remedy the situation?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes; Certain complaints have been
received from the Kozhikode Corpo-
ration regarding frequent power
failure and low wvoltage.

(b) Yes.

(c) Power supply to Kozhikode is
given both from Madras and Kerala
grids. The increase in off-take of
power over lhe allotted amount from
Madras grid results in frequenti inter-
ruptions and drop in voltage condi-
tions.

(d) The power position is expected
to improve with the commissioning of
the generating units at Sabirigiri and
Sholayar. It is proposed to give the
entire supply of power to Kozhikode
from Kerula grid. That will stablise
the power supply to Kozhikode,

Power Transmission Line

4564. Shri A. K. Gopalan: Will. the
Minister of Irrigation and Power be

APRIL 28, 1966
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pleased to state:

(a) whether the Chief Minister of
Mysore has promised to construct
20,000 KV. transmission line upto
Kasargode boundary of Kerala;

(b) if so, the action taken by the
Kerala Electricity Board to draw a
linking line upto that place;

(c) whether Government are aware
that the Mysore power is costly due

to the circuitous route that it is
taken to Kerala; and

(dy if so, whether Government
have issued any instruction to the
Electricity Board to immediately
construct this short cut route?
" The Minister of TIrrigation and

Power (Shri Fakhroddin Ahmed): (a)
The Mysore State Electricity Board are
constructing a 110 KV  transmission
line from Mangalore in Mysore upto
Kerala border.

(b) The Kerala State Electricity
Board are constructing the counter-
part 110 KV transmission line from
the border to Kasargode.

(c) Yes.
(d) Yes.

Industrial Housing Scheme in Bihar

4565. Shrimati Ramdulari Sinha:
Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) the number of employers in
Bihar State who have constructed
houses under the Industrial Housing
Scheme;

{b) the amount of loan sanctioned
by the Government till 1964-65;

(c) the extent to which the hous-
ing accommodation has been provided
and the names of the Industria] esta-
blishment and the number of em-
ployees who are provided with ac-
commodation;

(d) the number of applications
pending for such loan; and
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{e) the terms and conditions on
which such loans are advanced?

The Minister of Works, Houslng
and Urban Development (Shri Mehr
Chand Khanna): (a) 13.

(b) The amount sanctioned for pay-
ment is Rs. 84.61,920.00.

(c) A statement giving the requi-
site information is laid on the Table
of the House. [Placed in Library. See
No. LT-6179/66].

(d) 19 applications.

(e) Central assistance in the shape
of loan and grant is given for the
construction of houses for (i) indus-
trial workers covered by section 2(1)
of the Factories Act, 1948 and (ii)
persons employed in Mines (other
than coal and mica mines), within
the meaning of section 2(h) of the
Mines Act, 1852, and whose income
does not exceed Rs. 330.00 per month.
Loans advanced to employers are re-
payable in 15 or 25 annual equated
instalments, at interest flxed by
Government from time to time,
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Model Welfare Training Centre ior
Scheduleg Tribes in Davala Halty
(Madras)

4568, Shri P. Kunhan: Will the
Minister of Planning and Social Wel-
fare be pleased to state whether there
is any proposal under consideration
to start a Model Welfare Training
Centre in Davala Halty in Nilgiri Dis-
trict of Madras State to alleviate un-
employment of more that five hun-
dreq Scheduled Tribeg living there?

The Deputy Minister in the Depari-
ment of Social Welfare (Shrimati
Chandrasekhar): The information has
been called for from the State Gov-
ermment angd it will pe laid on the
Table of the House as soon as it is
received from them,

Leprosy survey in Kerala

4569, Shri P. Kunhan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether Govermment have made
any preliminary Survey about the
leprosy disease in Kerala;

{b) if so, the result of the survey;
and
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(e) whether there is any proposal
to open more clinics for leprosy trcat-
ment in the State during the Fourth
Plan?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) and
(b). Yes, the result of the survey is
as under.—
examined—2,247,403.
(ii) Total cases recorded—26,104
(iii) Total cases registered fo

treatment—24, 235,

(iv) Healthy contacts registered for
further follow-up—69.221,

(i) Persons

(c) Yes, 40 additional Survcy Edu
cation an Treatment Centres are pro-
posed to be established in the State
during the 1st year of the Fourth Plan,

Women Nursing Trainees in Kerala

4570. Sbhri P. Kunhan: Will Lhe
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Government have
received any representation to increase
the stiperid of the women nursing
trainees in Kerala;

(b) whether Government are aware
that the trainees are unable 10 meet
all expenses with the present amoun:
of Rs. 38 per month: and

tc¢) whether Government have any
proposal to increase the amount since
the cost of living is so high?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
fc). The Government of Kerala re-
ceived represcntations and have pas-
sed order: enhancing the wmonthly
slipend given to students being train-
ed as Auxiliary Nurse Midwives from
Rs. 38 to Rs. 50 p.m. with effect from
the 1st January, 1866, General Nursing
trainees have already been getling
stipends ot the rate of Rs. 50 p.m, The
trainzes in each of these two courses
are also provided with free accomm=.
dation.

APRIL 28 1986
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Settlement of Bling Persons in Kerala

4571. Shri P, Kunhan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether any schemes have been
for lated by Gover t to settle
the blind persons who are technically
trained in Kerala;

(b) if so, the number of persons
settled so far;

(¢) whether Government are aware
that many technically trained blind
men are forced to beg for a living;
and

(d) whether there is any proposal
under consideration to give any finan-
cial assistance as a monthly pension
to such persons as are handicapped
due to blindness?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) to (c). The in-
formation is being collected and will
be laid on the Table of the Sabha as
spon as possible.

(d) The State Goverrment gives a
grant-in-aig not exceeding Rs. 15 p.m.
to destitute physically handicapped
rersons including the blind.

wprery ¥ fewrf g

4572. st o o e :  wy
fererk o fey sioft a7 Ty A war
w4 fr o

(%) w1 g aw & fe wgros
e A 4 11wy faerd g
wafr (1) w9T WS (2) wW9w
araf (3) TEr (4) woe Al (s5)
T & (6) geewet (7) e
(8) wavz (9) gawrmr (10) wrrd
W (1) dwm =hwfa & fan
woft §;

() afx g, ot w;

() ¥ "woeTT X IAH ¥
flt drmTe} wr Aigfr & & W



13655 Written Answers VAISAKHA 8, 1888 (SAKA)

(7) ehgfa 27 & 20 i & =
Freer § 7

firer efve frgay woRt (st Sowd

) ¢ (F) s (). W
g @ frefafag we & 9%
sifer Femmf mf fafad vy s gf & - —

1. |9 wRTEdr 5=9—-64
2. TH-E 10-6—65
3. w9 Tuf . 18-8-64
4. WU FOAT (WTOH)  15-1-66
5. geaamaf 27-4—64
6. et 15-4—65
7. WAL WIO-2 21~-4~-64
8. 3@ 17-4-64

WY s A E AR W UF
¥ AT 5 ¥OT O T WiEF

() @av (). T &=F FrAATHT H
wft afefas a8 g€ & 1 &= ofc
grwaret ¥ sfore § ot sy aefe
#t 7€ ¢ fomds wo7 W AfEEE
AT WX 9w wiawfal & feEre
faadt w7 wrEvEs & T ¥

Central Scholarships for Madras
Students

4573, Shri V. V. Thevar: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the stu-
dents of Madras State admitted in the
All India Institute of Medical Sciences
whose guardians, annual income is less
than Rs. 1000 could not avail them-
selves of Central scholarships; and

(b) the basis on which the State
and Central scholarships are awarded
to such students?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
‘There are no scholarships of the Cen-
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tral Government for undergraduate
students at the All India Institule of
Medical Sciences. Post-graduate stu=
dents of the' All India Institute of
Medical Scienceg selected for the pur-
pose are awarded Central Govern=
ment and other scholarships subject
to availability, irrespective of the State
to which they belong or the income of
their parents.

(b) Some scholarships are awarded
by the State Goverrments to under-
graduate students of the All India
Institute of Medical Sciences. The
selection of such students for grant of
scholarships is made by the State
Governments themselves, to whom the
applications of studenils are forwarded
by the Institute. Each State Govern-
ment has its own set of rules.

Central scholarships to Post-gradu-
ale students of the Institute are
awarded on the basis of merit.

Cholera Inspectors

4574, Shri Vasudevan Nair: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Kerala Government
have retrenched 41 cholera inspectors
on the 31st March, 1966; and

(by if so, the reasons therefor?

The Minister of Health ang Family
Planning (Dr. Sushlla Nayar): (a)
Yes.

(b) When the National Smallpox
Eradication Programme was wound up
Ly the State Government on the 28th
February, 1986, certain enumerators
cum-Vaccinators who had long ser-
vice Lo their credit were rendered
surplus, With a view to providing
employment to these personnel who
had longer service to their credit, 41
of the most junior Cholera Inspectors
who had less service to their credit
were relievedq and these porsonnel
appointed in their place. The State
Government proposes to re-employ
the retrenched Cholera Inspectors as
and when wvacancies arise.
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T.B. Patlents in Qullon Distrlct
(Kerala)

4575. Shri  Vasudevan Nair: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the total number of TB.
patients receiving Government aid in
Quilon District of Kerala State; and

(b) whether it is a fact that the
largest number of them is from
Karunagappally taluk of this district?

The Minister of Health and Family
Planning ~(Dr, Sushila Nayar): (a)
962.

(b) Yes. Out of 962 patients
receiving Government aid in Quilon
district, 479 are from Karunagappally
taluk.

Smallpox in Kerala

4576. Shri Vasudevan Nair: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether there had been any
cases of death by smallpox in Thodu-
puza taluk in Kerala State in March,
1866;

(b} it so, the total number of small-
pox cases; and

(c) the total number of deaths

therefrom?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
No.
(b) and (c). Do nol arise.

Civic Centre, Delhl

4577. Shri Ram Harkh Yadav:
Shri Ramanand Shastri:

‘Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether the model for the con-
struction of Civic Centre in Delhi has
been finally approved by Government;

(b) if so, the
its location: and

details thereof and

APRIL 20, 1966
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(c) the approximate amount in-
volved in the project?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) to (c). The Masier
Plan of Delhi envisages the establish-
ment of a District Shopping Centre on
a 35-acre area on the Ring Road in
Ramakrishnapuram. Government held
an all-India competition for selecting
a design for the Centre. The prize-
winning design provides for shops,
commercial offices, a cinema, an art
gallery, an open-air theatre, parking
for cars and flatted factory areas. The
design will be adopted with some
adjustments. The land will be deve-
loped by Government and the plots
auctioned. Shops will be constructed
by the individual purchasers accord-
ing to the design finally approved by
Government. No estimate for the
work of development of the land has
yet been prepared.

Accommodation for Employees of
Comptroller and Auditor General's
Office

4578. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the number of employees of all
categories in the Comptroller and
Auditor General's Office, New Delhi
who are already provided with Gov-
ernment residential accommodation;

() the pumber of employees from
the said office who are still to be
provided with Government residential
accommodation; and

made by
them with
accommoda-

{c) the arrangements
Government to provide
Government residential
tions?

The Minister of Finance (Siri
Sachindrg Chaudhuri): (a) 192

(b) 267. Of these, 20 are not inter-
ested in Government accommodation.
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(¢) Employees of the office of
Comptroller and Auditor General of
India are groupBd with other em-
ployees of the Central Government
and are eligible for accommodation
from the general pool in accordance
with the Allotment of Government
Residences (General Pool in Delhi)
Rules, 1963.

Officers in Comptirolier and Auditor
General's Office

4579. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be

pleased to state:

(a) the number of gazetted and
non-gazetted officers of the Comptrol-
ler and Auditor General's Office, New
Delhi who were sent on deputation
during 1983; and

(b) the expenditure incurred by
Government thereon during the above
period?

The Minister of Finance (Shri
Sachindra Chandhuri); (a) Gazetted—
1.

Non-Gazetted—Nil.

(b) Rs. 4,561.28 on pay and allow-
ances for the period of deputation.
The expenditure on account of cost of
passage etc. was borne by the Inter-
national Monetary Fund,

Palai Central Bank

4580, Shrimati Vimla Devi:
Dr. U. Misra:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 3468 on ihe
Tth April, 1966 and state:

(a) the amount of salary and other
expenses incurred on the Official
Liguidator of the Palai Central Bank
and his Office so far;

(b) when the Official Ligquidator is
iikely to move the High Court for
the payment of further dividends to
the depositors; and

13660

(e) the amount and other assets
available with him at present for
payment to the depositors?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The ex-
penditure on account of the salary of
the liquidator, emoluments of the
staff, law charges and other expenses
amounted to Rs. 25.08 lakhs upto the
end of December, 1965.

(b) and (c), The balances in curient
aceount in the banks and the amounts
invested in Government securities
amounted together tg Rs, 30.90
lakhs as on the 31st December,
1985. The loans and advances which
are still due to be realised amounted
on the same date to Rs. 299.94 lakhs.
As the liquid resources, after making
provision for any necessary expenses,
may not be adequate for making any
further payments to the depositors,
the guestion of declaring a further
dividend can be considered only after
some progress has been made in the
realisation of the remaining loans and
advances,
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Shifting of Government Offices

4585, Dr. Kohor: Will the Minister
of Works, Housing and Urban Deve-
lopment be pleased to statle:

Written Answers 13664

(a) the offices of the Central Gov-
ernment which have already been
shifted to.different cities of the coun-
try so far; and

(b) the name of cities to which the
offices have already been shifted and
the number of the staff shifted so far,
rank-wise?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): (a) and (b). According to
the information available in this
Ministry, the undermentioned Central
Government Offices have been shifted
out of the Capital from January, 1963
onwards:—

S. MNu. Name of office Place to which skified
1 Oil and Natural Gas Commission Mostly to Dehra Dun
2 Khadi and Village Industries Commission Lucknow
31 Fertilizer Corporation of Inda (portion) . Mostly to Gorakhpur
4 National Mineral Development Co?”"l ion Faridabad
5 Floods and Bridges Dircclorate he Research,

Designs and Standards Organisation Lucknow
6 Office of the Additional Chief Enginecr, [V.

Central Public Works Department Nagpur
7 Water Wing «f the Central Water and Power

Commission IFaridabad
8 Institute of Phy: snolagy and Allied Sciences . . Madras
g Office of the Su erintendent Punjab Block of the

Directorate of National Sampe Survey | Chandigarh
10 Indian Institute of Petioleum of the Counml of

Scientific and Industrial Rescarch | Dehra Dun
11 The Central Indian Medicinal Plant Or amw“:m

of the Council of Sclcmxﬁ\. and Industrial

Rescarch . . Lucknow

The offices at 5, Nos. 1—7 were
shifted in compliance with the deci-
sions taken by the Cabinet whereas
those al S. Nos. 8—11 were shifted
by the Ministries concerned for ad-
ministrative reasons.

The details of the staff which have
been shifted are being collected and
will be laid on the table of the Lok
Sabha.

Assistance to Trained Scheduled
Castes and Scheduled Tribes in
Kerala
4586. Shri P. Eunhan: Will the
Minister of Planning and Social Wel-

fare be pleased to state:

(a) whether any financial assistance
has been given to the technically
trained persons belonging to the Sche-
duled Castes and Scheduled Tribes in
Kerala in 1964-65 and 1965-88;

(b) if so, the number of persons
and the total amount granted; und

(c) how many belong to Palghat
District?

The Deputy Minister in the Depart-
ment of Socia] Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir; during
1965-66 only.

(b) An amount of Rs. 7,723 was
eranted to 37 persons.
(¢) Three.
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Employment of Scheduled Castes and
Scheduleq Tribes

4587. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that in the
last Seminar on the employment of
Scheduled Castes and Scheduled
Tribes, it was suggested that there
should at least be ‘'one member from
the Scheduled Castes and Tribes in
each Service Commission, whether
Union, Railway or State, to see the
interests of the Scheduled Castes and
Scheduled Tribes lo get their repre-
sentation in the Services; and

(b) if so, Government's reaction
thereto?
The Deputy Minister in the De-

partment of Soclal] Welfare (Shrimati
Chandrasekhar): (a) The Seminar on
Employment of Scheduled Castes and
Scheduled Tribes convened by the
Planning Commission from 30th Janu-
ary, 1864 to Ist February, 1964, had
made the following recommendalion
in this regard:—

“It would be extremely desir-
able to have on each Union|State
Public Service Commission, Rail-
way Service Commission and
similar other bodies set up for
recruitment for Public Service, a
person belonging to Scheduied
Castes or Scheduled Tribes.”

(b) The appointments of Chairman
or Members of the Public Service
Commission, Union or State, are gov-
erned by the provisions contained in
Part XIV of the Constitution, The
recruitment rules for the posts of
Chairman and Members of the Rail-
way Public Service Commissions arec
framed in consultation with the Union
Public Service Commission and these
posts are filled by the persons sclect-
ed by the Union Public Service Com-
misslor: from a panel of suitable per-
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sons including retired Government
Officers, retired Railway Officers, ex-
Members of Parliament, lawvers, edu-
cationists etc.

However, suitable persons belong-
ing to Scheduled Castes and Schedul-
ed Tribes have, in fact, been appoint-
ed in the past ag Chairmen/Members
of the Public Service Commissions,
and suitable persans belonging to
these communities subject o the
conditions laid down for such ap-
pointments, would conlinue to recelve
consideration along with others.

Seminar on Employment of Scheduled
Castes and Scheduled Tribes

4588. Shri Subodh Hamsda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri P. C. Borooah:

Will the Minisier of Planming amd
Sorial Welfare be pleased to ~iate.

(a) whether Government have given
any thought o the reasons of wastage
und stagnation in the Primary, Secon-
dary and Higher education of Sche-
duled Castes and Tribes students;

(b) whether the suggestions made
in the last seminar on employment of
S:hedule Castes and Tribes and edu-
cation of these people has been con-
sidered by Government; and

(e) if so, whether these suggestions
have been accepted by Government?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar) (a) No survey has
been conducted to find out the reasons
of wastage nad stagnation in primary,
secondary and higher education speci-
fically among the Scheduled Castes
and Tribes students. However, the
National Council of Education, Re-
search -and Training conducted a
pilot survey covering the whole popu-
lation, including the Scheduled Castes
ang Scheduled Tribes, to study the
problem of wastage at school level.
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They are planning to undertake a
comprehensive all-India survey. We
will request them to undertake special
enquiries about Scheduled Castes and
Scheduled Tribes students, as part of
this ¢omprehensive survey. The 5th
National Seminar on Compulsory
Primary Education, conducled by the
Ministry of Education, also made cer-
tain recommendations on minimising
the extent of waslage and stagnation
in education, which were forwarded
to the various State Governments for
kceping them in view while formula-
ting the Fourth Plap proposals.

(by and (e). The suggestion made
by the Scminar on Employment of
Scheduled Castes and Tribes, which
was conducled by the Planning Com-
mission, have been accepted and
forwarded by the Government to the
various State Governments and Cen-
tral Ministries for implementation.

Legal Aid to the Poor

4589, Shrl Vishwa Nath Pandey:
Shri Shree Narayan Das:

Will the Minister of Plamning and
Social Welfare be pleased to stale thu
amount of aid provided to the various

States and actually spent by them
for providing legal aid to  weaker
sections of the community  during

1965-867

The Deputy Mimister im the Depart-
meat of Bocial Welfare (Shrimati
Chandrasekhar): Under Lhe  Stale
Plan schumeg for the welfare of Back-
ward classes, provision has vecn made
by some State Governments for
granting legal aid to members belong-
ing to i3cheduled Castes und Srhe-
duled Tribes, for which the informa-
tion is 1eadily available and given in
the statement showing the amount
provided under the scheme during
1965-66. As regards the amount ac-
tually spent during the same period,
the information is being collected
from the State Governments concern-
ed and it will be placed on the table
of the House s soon as it is available.

STATEMENT
Name of the State Amount Provided
Guvernment. Tdurirg 1965-66
S:heduled Scheduled
Tribes. Castes.
Rs. Rs.
1. Gujarat 4,000 3,000
2. Mysore — 3,000
3. Madhya Pradesh 500 3,865
4. Orissa 10,000 10,000
5. Punjab — 10,000
6. Rajusthan 10,000 5,000
7. Himachal Pradesh 20,000(*) -_—
8. Tripura 2,000 500

(*) inclucs provition for aid to Voluntary Agencies.
wm AR W oAm o qfow
4590, off favme quiw : W

fent o fagm wat ag T € w0

w4 e
(%) %1 77 ww § f& guv 23w

ATRTT A ¥ TR & AW ¥

W AT & HET AN B KA R W

Hreq ¥ fAY uw giorar g 1
(@) afz g, @ z@s at #

avere ®1 wr gfafer & =k
() =& graan ox fraet ofm e

g1 Ft "wwrar & 7
Taarf st fogm 59t (st S

wERe) : (W) @, A
(@) mar (7). swq AgF Izav |

All-India Seminar on Town and
Country Planning
4591, Shri Kolla Vemkaiah:

Shri M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Works, Housing
and Urban Devel t be pl l
to slate:

(a) whether the All-India Seminar
on Town and Country Planning has
drawn the attention of Government to
the piecemeal and un-coordinated
manner in which the slum clearance.
housing and town planning schemes
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were taken up during the Five Year
Plans;

(b) if go, the suggestions made by
the seminar to overcome the defects:
and

(¢) the reaction of
thereto?

The Minister of Works, Housing and
Urbam Development (Shri Mehr Chand
Khanna): (a) to (c). The report on
the recommendations of the Seminer
has been received recently. They have
referred to the piecemeal and unco-
ordinated manner in which the Slum
Clearance, Housing and Town Plan-
ning Schemes were taken up during
the Five-Year Plans and have suggest-
4 that all these schemes should be
integrated into a comprehensive and
total programme of urban develop-
ment and re-development. The re-
port is being examined.

L.IC. Investments in Orissa

4592. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Finance Lo
pleased to state:

Government

(a) the amount invested by the life
Insurance Corporation for industrial
projects in Orissa State during 1964-
85 and 1965-66 so far; and

(b) whether any respresentation has
been made by the State Government
for invesiment by the Life Insurance
Corporation in schemes which are ot
present being delayed for want of
finance?

The Minister of Finamce (Shri
Sachindra Chaudhuri);: (a) Grossjnet
investments of LIC in industries in
the Orissa State in the form of shares
and debentures in 1064-85 .. 1985 .66
are as follows:

) Year Amount (In lakhs)
1964-65  Rs. 13.40 (Gross as well as net)
1965-66 Rs. 36.47 (Gross)

(b) No, Sir. _
Rural Water Schemes in

Supply
Orissa

4593, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
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Family Plamning be pleased o state:

(a) whe.her Governmen{ of Orissa
have submilted certain rural water
supply schemes for approval during
the current financial year;

(by if so, the details thersof; and

(¢) the desision of Government

thereon?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): 1a)
No Rural Water Supply Scheme was
received from the Governm:nt of
Orissa during 1965-68.

(b} and (c). Do not arise.

Payment of Overtime for Increased
Hours of Work due to Emergency to
Centra] Government Employees.

45%4. Shri Badshah Gupta:
Shri Vishram Prasad:

Will the Minister of  Finamce be
pleased to state the amount paid as
late duty allowance, Ministry-wise
per mensem on accoun! of increased
hours of work due to Emergency?

The Minister of Finance (Shri
Sachindra Chaudhuri): The amount
paid as overtime allowance in the
Secretariat Offices during the threc
yvears ended May 1085 was as
follows: —

June, 62 to May 63 22,60,720

June '63 10 May "64 26,84,396

June '64 to May '65 35,58,569

These figures would have been larger
but for the fact that at the commente-
ment of Emergency:

(i) the hours of work in Gowvern-
ment Offices were increased
by half gn hour; and

(i1) the period in excess of the
prescribed hours of work
which ig left out of caleula-
tion for purposes of overtime
allowance was raised from 43
minutes 10 1 hour on  an¥
working day.

The monthly Minisiry-wise figures
of overtime allowance are not avall-
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able and the time ang labour involv-
ed in collecting the figures will not
be commensurate with the results to
be achieved.

wm wi wi, feeh

4595 oY U WA wgwwW
war frmfor, e aar amérn fewrs
et og Ty € FO owOT fE o

(%) wrawEar (sTE g,
feeeft) & 2 fogrd v # =0 a=l
E2T Y Y FoAT & W ATE ST
# "y w7 & 7 & Jwiw @ Ew
w7 ¥ 1935 ¥ foeelt & fod) wfawe
# wfipfa s w7 & fmtor v fem
AT 9T

(=) afz g, &1 &0 &= w1 =
Tell gerd AT A g § 7 onfae
frar mar; Wy

(7) wF gu ¥ fay s wTd-
Ll

frwim, wramw war amim feem
Tt (st g ww ww) (%) @
¢ | ¥ 7 w3z oA faeelt & 99
SRPRT & AT 1935 H AYT gNT 97 |
arx ¥, 1939 ¥ faeelt & w90 TR A
Qo Glo ZI9T TFEIANA T B W
A % a97 faqn; F arz ATH, 1941
¥ ok wfagear i & o foms
QAT 3F HA § HEH T I I
anr & Y, W fer wdw, 1957 &
fasdlY fawra (weard) sfewr & ™
& %1 7= AR fa aifvg w7 go
o% afugsar ord | Kaeav, 1964
# rw of @ (weyadT oo st )
TFE, 1956 F¥ UTT 9 ¥ wWeNTH AT
¥ & ¥ TF W7 € qwré S A

Tt foaqr w3, famet derd frer
g% § —
FeT—aT & & A |
afior— = ¥ g aar @
- T AT |
afreq—aw W& 241, 288
298, 301, TFW A4T
HfET |

(&) v s wfesmw e
¥tz wew WA § | AW & A
¥ w fiw ¥ ag wr o & foamd
aeaf & THAH T 2 |

() weart I ¥ © # v
quTe w7 faip my § , F fis aer Wi
# wifagi, g2 w1 &9, 5% %1 Twe
aifs | TaE wiafowr, w8 ael aw
FYorAT % e O AF ¥ 1,152 T
* qrd & oo g & wAHF 560
e AU 1 9qF &

Medical Education and Training

4596. Shri Daljit Singh: Will the
Minister of Health and Family Plan-
ning be pleased to state:

granted to the
Punjab Government for Centrally
sponsored schemes under the hesad
‘Medical Education and Training' dur-
ing 1965-66 and 1966-67 so far; and

(a) the amount

(b) the schemes on which the
amount has been spent by the Punjab
Government?

The Minister of Health and Family
Planning (Dr, Sushila Nayar): (a) A
grant of Rs. 14:76 lakhs has provi-
sionally been sanctioned to the Gov-
ernment of Punjab for Centrally spon-
sored Schemes under the head “Medi-
cal education and Training” during
1985-66 subject to final adjustment
during 1865-86 on the basis of actual
expenditure to be reported by the
State Government. As regards 1966-
67, no grant has been sanctioned so
far.
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(b) The amount was spent by the the Commissioner for Scheduled
Government of Punjab for the Castes and Scheduled Tribes are
schemes—'Pos!-graduate Medical generally cities, tourist centre's and
Education’ and ‘Emergency Increase the State headquarters of all Staies;

in number of admissions in Medical
Colleges’.

Migrations by Tribals in Chhota
Nagpur

4591, Shri H C. Soy: Will the
Minister of Plamnimg and Social Wel-
fare be pleased to state:

(a) whether it is a fact that in
search of more space for agricultural
lands, the ttibal kisans have, for the
lasl several decades, been leaving
Chhola Nagpur, their ancestral home
and migrating into Orissa;

(b) whether it is also a fact that
large scale lang acquisition and loca-
tion of big industrial prejects have
had the effect of forcing out the tribal
people and have greatly actentuated
this migration of these people into
Orissa;

(c) whether the population from
North Bihar and the rest of India have
bean coming and migrating into this
region in large number and arc
steadily filling up the vacuum created
by the tribalg being forced Lo migrate
out; and

(d) if so, the steps to be laken in
the next Plan to equip the tribals 1o
enable them tp share the economic
prosperity?

The Deputy Minister in the Depart-
ment of Sodial Welfare (Shrimati
Chamndrasekhar): (a) to (d). The
requisite information has been called
for from the State Governmenls con-
cerned gnd it will be laid on the Table
of the Houst as soon as it is received.

c Leal for Scheduled Castes
and Scheduled Tribes

4599, Bhri Daljiy Singh: Will the
Minister of Planning amd Soclal Wel-
fare be pleased to refer to the reply
given to Unstarred Question No. 2427
nn the 18th March, 1866 and state:

visited by

(a) whether the places

(b) whether he has visited some
interior villages of all the States to
judge and exact condition of these
castes and tribes; and

(c) if no!, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Localities in
both urban and rural areag were
visited.

(b} The Commissioner for Sche-
duled Castes and Scheduled Tribes
visited some interior villages en-route
to the places mentioned in answer {o
the question under reference io judge
the conditiong of the Scheduled Castes
and Scheduled Tribes in these villages
and to inspecl the wvarious welfare
schemes,

(cy Does not arise,
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Irrigation and Power Research
Schemes for Punjab

4602. Shri Daljit Singh:
Shri D, D. Puri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any research schemes
have been sanctioned or will be samc-
tioned by the Central Board of Irriga-
tlon and Power for Punjab during
1966-87; and

(b) if 50, the details thereof?
445 (AiD) LSD—4.

The Minister of Irrlgation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) A stafement is laid on the Table
of the House. [Placed in Library
See No, LT-6182|66].

Famine Relief Measures in Mysore

4603, Shri Linga Reddy: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) when the report of the Rama
Moorthy Committee on Famine Relief
was submitted to the Planning Com-
mission suggesting famine rellef
measures in Mysore State;

(b) the main features of the report;

{¢) whether any measureg suggest-
ed therein have been implemented by
the Central and State Governments;
and

{d) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra): (a)
November, 1652

(b) to (d). The main recommenda-
tions are:

(i) Completion of Tunga Irriga-
tion project;

(ii) Acceleration of the Lakhavali
project; and

(iii} Proper maintenance of tanks
in Scarcity affected areas.

The Government of India sanction-
ed an additional Central assistance of
Rs, 3'5 crores for implementing the
first two recommendatiqns. The third
recommendation was to be attended
to by the State Government to whom
copy of this report was forwarded for
action.

Hospitalg in Laccadive Islands

4604. Shri Warior:
Bhri Vasudevan Nair;

Will the Minister of Health and
Family Planning be pleased to stale:

{a) whether it is a fact that theme
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are not sufficient numbey of doctors,
dispensaries and beds in the hospitals
in Laccadive Islands; and

(b) if so, the action taken oy Gov-
crnment to remedy the situation?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). There are two hospitals with a
total of 50 beds and six Primary
Health Centres with 10 beds each in
these Islands. The Primary Health
Centres serve as Dispensarics. Thus
there are 110 beds to serve u popula-
tion of 24,108, as compared with 5
beds per 1000 for the rest of India.

There is u shortuge of (wo Medical
Officers. Efforts are being made to
ohtain these docturs from Keraly Gov-
ernment on deputation terms,

Vazhani Dam

4605. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have sanc-
tioneq the construction of a und and
canal to augment the storage of water
in the Vazhani Dam in Trichur Dis-
trict;

(b)Y if =0, the details thereof; und

(¢) when the construction will he
completed?

The Minister of Irrigation and
Power (Bhri Fakhruddin Ahmed): (a)
and (b). The Government of Kerala
have sanctioned a scheme called
Kakkinikad consisting of a diversion
weir and canal to augment yater
storage in Vazhani Dam. The cost of
the scheme is estimated at Rs. 3.67
lakhs. The State Government have
invited tenders for the work. Aequi-
sition of land for the scheme is in
progress.

(c) The scheme is expected to be
@ompleted by May, 1067.

APRIL 28, 1066

Written Answers

13678

Statues of Pandit Nebhru and

Dr. Rajendra Prasag

4606. Shri M, Rampure: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

ta) whether Government have
sclected the site for statues of Shri
Jawaharlal Nehru and Dr. Rajendra
Prasad; and

{hy if so, the location thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehy Chand
Khanna): (a) and (b). The matter is
still under consideration,
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C.G.H.S, Dispensary, Paharganj

4608. Shri Gulshan;
Shri P. H. Bheel:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that no
female nurse is attached to 1the
C.G.H.S. Dispensary, Paharganj, New
Delhi; and a female attendant is
performing her duties and she is also
injecting the patients which is ngainst
the C.G.H.S. rules;

(b) whether some complaints have
been roeceived against her; and

(el if so, the action laken in the
matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(c). Ordinarily, no nurse is posted to
a C.G.H.S. dispensary. A few dis-
pensarieg are, however, provided with
nurses to the extent they are available,
after meeting the needs of the
Specialists’ Departmenis of  the
C.G.H. Secheme in Willingdon/Safdar-
jang Hospitals. No nurse is ut present
attached to C.GH.S. Dispensary,
Paharganj.

According fo standing instruclions
issueq to C.G.H.S, dispensaries, injec-
tiong have Lo be administered by
Medical Officers. However, trained
nurses, wherever provided, can
administey injections other than intra-
venous and penicillin injections.

Recently, a complaint from a C.G.
H.S. benefliciary was received to the
effect that a Female Attendant was
administering injections 1o the patients
in C.G.H.C. dispensary, Paharganj. This
particular attendant is a trained nurse
“Dai". But even go, strict instructions
have since been issued to the Medical
Officer Incharge of the dispensary to

ensure that under no circumstances
any unauthorised person is entrusted
with the task of administering injec-
tions. .

Compassionate Fund Rules

4609, Shri Maheswar Nalk: Will the
Minister of Finance be pleased to
state:

ta) whether the Compassionate
Fund Rules have now been liberalized
lo give greater assistance 1o the
families of the Government employees
who die in service; and

(bY if so, what are the new lerms
in comparison with the carlier gnes?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
A copy of the Rules is also placed on
the Table of the House. [Placed in
Library. See No. LT-R182!68].

the revised vuies  (he
changes have

(b) Under
following important
been made:—

(i) Assistance from the Fungd wus
previously limited to  those
who did not receive iny nther
form of death benefit such as
contributory provident fund,
Family pension or gratuity.
This restriction has lieen re-
moved,

(ii}) The restriction lLimiting the
benefit to families of persons
who were drawing pay upto
Rs. 750 p.M. has also been
removed.

(iii) The procedure for screening
the applications and sanection-
of assistance has been
simplified. In particular, a
report from local civil avtho-
rities is no longer required.
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Central Aid for UP. Power Projects
4610, Shri Yashpal Singh:

Parbhani, Aurangabad, Osmanabad,
Wardha, Kolaba, Nasik, North Satars,
South Satara and Yeotmal.

Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Uttar Pradesh Gov-
ernment have sought central aid for
four of its major power projects; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes. The Government of Utlar
Pradesh hag asked for additional loan
assistance of Rs. 10 crores [or financ-
ing four power projects.

{by It was not found jpossible by
the Government of India to accede to
the request of the Government of
Uttar Pradesh due to limitation of
overall resources and constraint on
the budgetary position of the Central
Government on account of other press-
ing and immediate necds,

Geo-hydrological Survey in
Maharashtra

4611. Shri D. S, Patil;: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the geo-hydrclogical
survey work in Maharashtra State has
been done by the Centre; and

(b) if so, in which part?

The Minister of Irrigation aznd
Power (Shri Fakhruddin Ahmed): (a)
and (b). Geo-hydrological investiga-
tions have been carried out Ly the
Geological Survey of India in the
Districts of Greater Bombay, Thana,
Kolaba, Amraoti, East Khandesh and
Sholapur. Exploratory drilling for
ground-walcr was carried out in
Purna and Tapi valley regions
Several investigations were also con-
ducted for water supply schemes in
the districts of Thana, Poona, Ahmed-
nagar, Greater Bombay. Thulia, Jal-
gaon. Amrfaoti, Bhandara, Nagpur,
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Excise Duty on Yarn

4613, Shri Kolla Venkalah:
Shri M. N. Swamy:

Will the Minister of Finance be

pleased 1o state:

(a) whether any memorandum has
been presented by the delegation on
behalf of the Andhra Handloom
Weavers' Cooperative Soclety Limited
regarding the proposal for the en-
hancement of excise duty on yarn.

(b) if so, the main points in the
memorandum;

(¢} when the memorandum was pre-
sented; and

td) the a.tion taken on the different
points in the memorandum?

The Minister of Finance (Shri
tachindra Chaudhuri): (a) Yes, 50

(b) The main points made are:

(1) Excise duty should be tolally
removed on Colton Yarns con-
sumed by the handloom Indus-
try, and if that is not possible.

the status-quo-ante (ie. to
exempl varns below 28 NF
issued in hank form  and to

reduce the excise duty rates for
higher count groups to the level
prevailing before the presen-
tation of the Budget proposals)
should be restored.

tii) Proposed enhancementi of inter
States Sales Tax should not be
upplied on colton yarn.

{¢) The memorandum was received
by the Finance Minister on 24th
March, 1966.

(d) The poinls raised
being examined.

wer ¥ weielt sferee dow

4614, st wifwry AT ATAT: AT
frart ol fagm =it ag @ & w0
g w4 fF

(%) = ag &= & fw s femm
gy sforgrr 3 & faoreft o1 we-

therein are
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fas w1 9 & Freor ST & A
Y ok At A Fwc o §

(@) afz g1, a1 sfreomfomi o
THHT T AT 98T §; WIC

(m) o= Susem 7 17 & wv
oo E Y

faamk ot fagey wo (sit wemifir
) (%) aar (@), *wr
FeET gferor =z ¥ AT & @
AT TFC I8 # | T WO ¥ W
WFAT grAE iy s F far wd
T @ qEAT 7 ) 9T THET F &
gferr www 97 #1E WWTE aEr
a1 ¢ FEifE svaw afegqiomn ¥ qgat
FTETH § I9ed gl w1 FW
AT AT ENE |

(M) 1965 W AFET FT sfromr
F FTCor T AT et g &Y gan-
a7 ean we 7t Y foms  aformmerey
sraw WomET g afam @t § St
1 @ # FRT F o ) gy faert
T qTE AR § e g gu @m
A1 TETE £ wgifE TTeegrA faeren
dTE T8 IFiTF g w7 F R |
Common Civil Code for Men and

Women

4615, Shrimati Ramdulari Sinha:
Shri M. L. Dwivedi :

Shri Shree Narayan Das:
Shri Bibhuti Mishra:

Will the Minister of Planning and
Social Welfare be pleased o state:

(a) whetheyr any survey has been
made about the disparities in social
status of men and women,

(b) whether a suggestion has been
made in connection with Kunda Datar
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memorial lectures delivered by the
former Chief Justice of India to evolve
a common Civil Code for men and
women;
(¢) il so, the details thereof; and
td) the reaction of Government
thereto?

The Deputy Minister in the Ministry
of Finance
fa) Government are not aware of any
special surveys about the disparities
in social status of men and women:

tb) to (d). Details of the proposal
are not known as the text of the lec-
ture is not yet available

ARy qaet & ww o # e
ferwr & wafegt &t sfor
den

L

ol PR W W

=t ®o WYo AT :

it wieerT e dve

st el :

a1 fasi™, wmara a9t A fern
FAT TE FATH &7 FGT £

4616.

(%) a1 3z 7= 7 f5 997 7=
T WA 8, AT Uae, A4 oA,
TEIFN A Tz, 0¥ Tre wify # fae

(@) 71 aE ot 7 7 f* 7 =
7 oiter Aw1 W1 qATHI T qEEdm
7= & far gvwm w1 faem s
500 Tl A7 ATET A TH 8=
a1 v # e s w1 1

(w) afz &1, & ag fawrem w2
fan Wi, w7

(@) afz 7@, &1 o9k @ w0
i

(S8hri L. N. Mishra):

13688

frrior, wrwrer a1 A0 faww
WAt (st Wge wx wwt) (%)
Aag wewt & fgrat da & fawsr
AT & e aw F fAu ayr wwe S
fergraat av sriamd w7 & fag W=
A% ffwr fawmr & sdafai
mafa waea F7 & i & ) A
Tt «F soglear & w0 @
% AT wfzmeai € foergm A
FIE

(@) @9z azen & fAam oqml
a1 fages wit 2w grew ¥ awafaw
faaeft ™1 w@ wA AT @ A
o fawmr & it gfet & #nf W
G T qATERT FT &7 e

(w) #¥T (%). %% w1g & wer a%
seafam qafaw & aerw § faohr
e smamm

Aggmrelt % fod Awaw

4617. W JER WY WA :
it qo WYo WawT :
it wfwTT T o
st wd
o T
71 fowtw, wmme oo A
fowrer vt a® a=T Y AT w0
(%) = a7 7+ ¢ fe sug-aaedt
¥ fgravit &@l, waig =99 wd=g,
AT T, T TTE, TR T,
qFaT 717, oz o fawen fAwmr &
waFdT § e €7 g8 ¥ g i
Gy aga AR aa & ;
(=) ¥ ag ot 79 & fF " ¥
Aq T gT A F WG F e %
(n) afz @ & T TR W
faam &1 9% 39 waAT o & T AW
#Y sweqr 7V W ¥ G
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: (w) afe 7@, ot g% &1 O
?

i, wmae & wmite fawre
"ot (st Ageww wem) (%) A
L1 il

() g
() ot =i

(o) s fraw & o &, fsto,

AT AE g |

Ayurvedic System in India

4618, Shrimati Ramduolari Sinha:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
World Health Organisation is not in
favour of encouraging Ayurvedic
System in India; and

(b) if so, whether it is a fact that
adequate attention is not being given
for the development of this system as
a result of such attitude of the World
Health Organisation.

The Minister of Health and Family
FPlanning (Dr. Sushila Nayar): (a)
The World Henlth Organisation has
been cncouraging Health programmes
of common intercst in different parts
of the World and so far ag the Gov-
ernment is aware has not taken inter-
est in Ayurveda or the indigenous
system of medicine of any Country.

(b} No. Government is
quisite  attention
svgtrma

giving re-
to our indigenous

APRIL 25, 1986 ~Writteh Answers 13600

Drinking Water Shortage in Andhra
Pradesh

4620, Shri P, Venkatasubbaiah: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether Government of Andhra
Pradesh have sent a scheme for ap-
proval to provide permanent drinking
water supply to nearly 30 villages in
Alur Taluk of Kurnool District; and

(b) if so, when the scheme will be
sanctioned?

The Minister of Health and Family
Planning (Dr. Sushila Nayar):
(a) and (b). A scheme for providing
water supply lo the villages of Alur
Taluk was received from the State
Government last month in the Central
Publi= Health Engineering Organisa-
tion for scrutiny. The Scheme has
been examined and the suggestions
of the Central Public Health Engineer-
ing Organisation have been communi-
cated to State Chiet Engineer for re-
viging the scheme Further action wiil
be taken when a revised scheme is
reccived from the Government of
Andhra Pradesh.

Agricultural Refinance Corporation

4621, Shri P. Venkatasubbaiah:
Will the Minister of Finance be pleas-
ed to state:

(a) the number of schemes in vari-
ous States which have been flnanced
by the Agricultural Refinance Corpo-
ration till the end of 1965-66;

(b) the nature of these schemes;

and

(c) the specific assistance given so
far by the Corporation in the matter
of grape cultivation with particular
reference to Andhra Pradesh?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Between the 1st July 1063, when it
was established, and the 31st March,
1966 the Agricultural Refinance Corpo-
ralion has santtioned 34 schemes relat-
ing to the reclamation and develop-
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ment of land sofl conservation, the
plantation of coconut, arecanut, rub-
ber, tea and coffee and hortlcultural
end poultry development.

(¢) No scheme for grape cultivation
has so far been santtioned by the
Corporation, but applications relating
to four schemes involving a total ex-
penditure of Rs. 4:00 lakhs have been
received. Three of the four applica-
tions are from Andhra Pradesh and
the estimated total cost of these three
schemes is about 2-82 lakhs of rupees.
All the schemes are now under consi-
deration.

favelt ¥ WYY w1 FEET =T

4622, = w¥:
STy W FOATY
wt T W WO

Fa1 ey weft a7 Ty € FO G
FIT'

(F) 7 oz 7= & f& 10 W,
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(&) = w=27: ¥ fraa safeal
&1 firegarz forgr mar @ @2 g e
i T 97 B SO ST TRT 9T WYY

() v ag vit 7= 2 s 7 i
A w1 g ar ?

farer woit (o ety whch) : ()
9 Wi 1966 FT f2eel W9 ©OT T
uF T & e § fadwt 7wl w1 o100
AT AT THET TAT 1

(1) F== 34 =fe ot frewme
femr mat fam¥: g & /9T oFEr W
qT | S AT TR T AT AT @I AT

() wa qF Ft AI-ITAT 4 T
47 T8t feerm fr #1 Fw W
i ™ g i w2
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T faw § so-wy w) W ofe

4623. shruy :
ot geR w woEy

w1 few @@ g q@ # e
w4 fF

(%) Moz fsmr Bw &
vty faer & w-FT &Y awar ofo
oot 7% aqA T AL

() afz &, @t 37 wfet &
faarcor war € fomT oo < Fraff
firar maT & WX 9% § fray arfet
& o 7% wrg-wT A fea

() s o7 57 e arafe
# gt aFT AR

(q) & aea ¥ F7rc 7 W

T Y 2 ?

farey st (st frwitey) @ ()
# (a). 7w w2w ¥ SN far i wmm-
FTFT THAT THH, I7 w1-fraifefagt 5t
g faT or W awr & A oW
T FTEIE T W T Famr
FY AT TR FY I R ) 48 g
THET T B g XY AT o @ @
T

Reserve Bank’s Pollcy of Credit
Squeeze

4624, Shri P. C, Boroozh: Will the
Minister of Finance be pleased to
=late:

{u) whither Government's attentlon
has been drawn to the statement of
the Chairman of the Indian Banks’
Assocation  eritielsing  the Reserve
Bank's policy of credit squeeze as
havinn directly hit production; and

(b)Y if so, Gowvernment's reaction
thereta?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes.
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(R} The Bessrié Dok has diriay T AT ol # AP s fre-
1he cwrrent busy season taken mea- farh f‘ N

sures for the selective liberalisation of
credit. There is no reason to believe
that the Reserye Bank's policy has
adversely affected industrial produc-
tion, but the position is being review-
«d from time to time and such actinn
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Allotment Rules for Government
Accommeodation

4628, Shri Bade:
Shri Huokam Chand
Kachhavalya:

‘Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the number of times the Rules
regarding the allotmeny of Gowvern-
ment accommedation 1o the Central
Government employees in  Delhi/f
New Delhi have been revised during
the last fifteen years,

(b) the particulars of the changes
made specially in regard to (i) the
classification /categorization of  ac-
vommodation, and (ii) the fixation of
priority dates for allotment in various
categories/Classes under each revision
scheme;

(c) the precise reasons for the fre-
quent changes in Rules, and

(d) whether any uniform principlea
were followed in the matter in order
1o ensure that no body's interests
were adversely affected in the process
of revizion?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (d). The position is
indicated in the slatement laid on the
Table of the House [Placed in
Library. See No. LT-6184/86].

Selgure of Contraband Articles by
Excise Officials in Bombay

4630. Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether il is a fact that con-
traband articles worth several lakhs
of rupees were hauled by the Central
Excise Officlals on the Tth April, 19688
when they intercepted two dhows off
Murud (Bombay); and

(b) if so, the steps Government are
considering to take in the matter?
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The Minister of Finance (S8hri
Bachindra Chaudhuri): (a) On 6th
April, 1866 two mechanised vessels
were intercepted at sea off Janjira
(Murud) and on search of one of the

APRIL 28 1066  Written Answers 13698

faa = et e aw ¥ wfiwmg
AR A9AIg T 91 femy /i awe
et W g ¥ feaw oo S aar
wefgaw grsfan & § | 3o s §
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Rs. 2,66,600/- were recovered by the

Central Excise officers. The vessel t@“t !
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found in the other vessel

(b) All the eleven members of the
crew were arrested and afterwards
The case is under
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Grants for Drainage in Municipal
Areas

4632. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether there is any scheme
under which the State Governments
are given loans and grants for laying
underground drainage system in the
Municipal areas of the respective
Statos;

(b) i so, the precise nature und
provisions of such a scheme; and

(c¢) the amount allotted and distri-
buted so far to the States under this
s heme during the Third Five Year
Plan giving separate figures for each
State?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (c). Only loans are given to
‘Btates as Centra] assistance, under the
Urban Water Supply end Sanitation
Programme, to the extent of 100 per
cent of the expenditure.

The individual amounts allocated for
the Sewerage Schemes s not known
as the loans are released in a lump
sum to the various States Govern-
ments for the implementation of all
their water supply and sewerage
(Urban) schemes during each year.
A statement showing the amount
released during the 3rd Plan is laid on
the Table of the House. [Placed in
Library. See No. LT-6185/66].

Grant for Laying Transmission Lines
in Bihar

4633. Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Government of
Bihar have asked for a special grant
or loan from the Centre for laying
transmission lines for carrying electr-
city to different parts of the State for
which provision has been made or is
going to be made in different Power
Houses; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b)Y Does not arise.
freslt ¥ wrgafee stoaren
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i wfe T (c) the decision of Government

ﬂ"l‘f w thereon?
4636. sfinsh e wrwar: w1 The Minister of Finance (Shri
WY AW EAIW RO AT TF T Sachindra Chaudhuri):  (a) fo (c).
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(=) & (7). 9v7 T 337 |

World Economic Conference

4637 Shri Firodia: Will the Minis-
ter of Finamce be pleased to stale:

(a) whether it is a fact that the
Sedond World Economic Conference
is likely to be held sometime in the
next year;

(b) if so, whether Government have
received any invitation to participate
in that Conference, and

There hay been no World Ecvonomic
Conference as such. However, il is
proposed to hold the second Con-
ference of the UNCTAD uext year.
Government of India will participate
in the conference us 3 member of the
UNCTAD.

Import of Technical Material for Plant
Protection

4638. Shri Jashvant Mehta: Will
the Minister of Fimance be pleased to
staty the amount of forcign exchange
allotted for the import of technical
material for plant protection for 1966-
/T

The Minisier of Finamce  (Shri
Sachindra Chaudhuri): Foreign ox-
change of Rs. 4 crores (Rupees four
crores) has so far been allotted for
the impor{ of technical material fov
plant protection for 1966-67.

Rural Health Project al Rallabhgarh

4639, Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Plamning be pleascd lo state:

ta) whether it is 3y fact that the
All India Institute of Medical Scicnces
has launched a comprehensive rural
health service project at Ballabhgarh
in Punjab State to develop and ex-
periment with new methods of cdu-
cation: and

(b) if so, the details thereof?

The Minister of Health and Family
Plannimg (Dr. Sushila Nayar}: (a)
Yes.

(b) The All India Institute of Medi-
cal Sciences. New Delhi in .oopcra-
1ion with the Rockefeller Foundatinn
and the Punjab Government, has un-
dertaken the development of compre-
hensive health services for a basic
uniy of population. The preliminary
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work was started in January, 1964.
The details of the project are given
in the statement laid on the Table ol
the House. [Placed in Library.
See No. LT-6186/88].
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12.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCF

ExrrostoNn 18 Seep O ExrtRACTION
PLANT AT AMHAVATIL

Shri 8. M. Banerjee (Kanpur):
I call the attention of the Minister of
Works, Housing and Urban Develop-
ment to the following matter of urgent
public importance and 1 request that
he may make o statement thereon:—

The explosion in Seed Oil Ex-
traction Plant at Amravati
resulting in the death of about
88 persons and injuries io.
many others.
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Now the number of deaths is more;
it is 41.

The Deputy Minister in the Ministry
of Works, Housing and Urban Deve-
lopment (Shri Bhagwati): 1 am deeply
distressed at the loss of lives and
injury to persons as a result of the
explosion in the morning of the 26th
April, 1966, in the Cotton Seed O0il
Factory of Lakshmi Oil mill Industry
at Amravati. According to the infor-
mation obtained from the Districl
Magistrate, Amravati, the explosion
occurred in the extractors of the
solvent extraction plant of the mills.
The whole plant including the extrac-
tors, where the explosion occurred,
come under the jurisdiction of the
State Factories Department of Maha-
rashtra Government. Only the under-
ground solvent storage tanks of the
plant come under the purview of the
Explosives Department of my Minis-
try and are licensed under the Pet-
roleum Rules. In far as the storage
tanks are concerned for which licences
have been issued, safety rules for
the prevention of accidents were
already prescribed by the Explosives
Department for observance by the
Factory authorities. As confirmed by
the District Magistrate, Amravati, no
damage has been caused to these
underground solvent storage tanks.
It is likely that the explosion might
have been due to somc leakage in
the solvent extraction plant in the
Mill. The State Government autho-
rities are already on the spol inves-
ligating intc the causes of the explosion
and an Inspector from the Explosives
Department has also gone to Amravati
and his Report is awaited. The State
Minister for Labour has also appoin-
ted & One Man Commission for going
into the causes of explosion.

The fire that flared up was
devastating and the flames became
uncontrolable fed as they were by
the oil and cotton seeds. Only par-
tially the fire could be brought under
control at about 1:30 p.m, on the
same day (26th April). The damage

Very
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was very heavy and surrounding area
of 150 yards was also affected. Five
persons were killed inside the factory
premises, 56 persons were admitted
in hospitals out of whom 34 expired
and two more dead bodies were also
found later on. Thus the total num-
ber of deaths is 41 as per information
given by the District Magistrate of
Amravati  yesterday evening. The
condition of some of the remaining
persons in the hospitals is very serious

A sum of Rs. 200.00 per family of
the workers as well as to the outsiders
has been sanctioned by the Statc
Government by way of relief to the
members of the deceased's families.
In addition, the Chief Minister of the
Maharashtra Government and the
Commissioner, Nagpur, have pro-
mised furter reliefs to the familles
of the wvictims of this unfortunate
accident.

Shri §. M, Banerjee: From the Press
it appears that this accident took place
besause some of the safety rules pres-
cribed by the Chief Inspector of Bx-
plosives were not correctly followed.
In view of the fact that so many
workers have died, including those
who were residing in that warea—4l
more are about to die because of
their precarious condition—I want
to know whether the Chief Inspector
of Explosives ur some representative
of the Central Government who is
connected with this Department, will
also be associated with this inquiry
which has been entrusted to a labour
tribunal which does not consist of
any technical man at all; I want to
know whether the inquiry will take
place with the help of the Central
Government also?

Shri Bhagawati: The responsibility
of this Ministry is very limited. This
Ministry issues licenceg for the storage
of this dangerous petroleum and the
Department of Explosives have framed
rules and prescribed safety rules, so
that accidents may noi happen. That
has been done.
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The Chief Inspector of Explosives
and his Deputy will investigate inlo
this matter. At present, the Inspec-
tor of Explosives has gone there and
he has investigated into the accident,
and we are awaiting his report,

Ag regards the commission and
the question as to who will be associa-
ted with that commission, it is a
matter for the State Government.
They have appointed an one-man
commission. So far as we are concerned,
we shall do whatever is possible, and
if hon. Members so desire, we can
send somebody from here, and I
personally can go there and look into
these matters. But our responsibility
is limited.

In the underground solvent storage
tenks there has been damage. From
this it appears that there was nothing
wrong in the observance of the safety
ru'es, so far as the underground
solvent storage tanks for which we
are responsible and concerned.

oft WTTWW WY W (MR
WA WAl 9§ gy s wwa g
A iz o o T g &
IR AT & HTIT QFEATIA AT & |
# T SmgaT g e ww daw ¥
fadw ¥ waTC W7 7% WS T g e
AT #RT 9C GHT &l € aiy A
AT, WTg WA GO §Y WY A IH
ot @, i agt o grem & Fraet #1
T g & a1 T | T Gu g A
freslt are @ET F9 Fw 7 ™ @
T 5w grey ¥ W 9w §, 6w
FT 19 w1 § o o ¥ amw ey
g & frdw & o1 wRrOg AT &
frEwm & &€ s £ 9w
Shri Bhagawati: This inquiry will be
held by an one-man commission. So
far as the plant where the accident
has taken place is concerned, there
was no explosion in the underground

solvent storage tanks for which we
are responsible, Even then, our
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Chief Inspector there at Nagpur will
go there and make investigations. 1
have already stated that if necessary
we shall send somebody from herc
also, and personally I may also go
there and see.
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Shri Dajl (Indore): The important
point which ariseg is this, The fact
that the underground storage tanks
have not been damaged is not a fool-
proof reply. When such dangerous
solvent storage tanks are allowed to
be kept to store those dangerous
solvents, the surrounding conditions
are also laid down in the rules, Before
this accident, may 1 kmow when the
inspector from the Explosives Depart-
ment had gone and inspected that
factory last?

Shri Bhagawatl: I have said that we
are awailing his report.

8hri Daji: I do not want the report.
The hon. Minister may give me the
date when this factory was inspected
last by the officer of the Explosives
Department.

Shri Bhagawati: | am not in a posi-
tion to say that just now.

Shri Daji: That is the crucial point.
That is the whole point.

Mr. Speaker: The hon. Minister
may ascertain it and make it known.

Shri Bhagawatl: Yes, 1 shall ascer-
tain that.

Shri P. R, Chakraverii (Dhanbad):
While admitting the fact that we
grow wiser in the face of such tragic
events in our lives, may I know whe-
ther Government have taken steps to
see that, in the neighbourhood of
such dangerous places, where ex-
plosives and solvents are likely to
cause damage, no huts are allowed to
the built up lest the poor, landless
and homeless people should be but-
chered?

Shri Bhagawati: Rules ere framed
specificying the distance from one
tank to the other and also from one
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[Shri Bhragawati]
tank to the filling sheds. As regards
the huts, they are somewhere else....

Shri P. R. Chakraverti: Some mini-
mum distance should be there bet-
ween the huts and these storage tanks.

Bhagawatl:....they are not
connected with these underground
solvent slorage tanks. But what the
hon. Member has suggested is also
an important point and that should
also be looked into.

Shri

aft sty o (W) o ot faeed &
Wt 7g gu=AT g€ I9 e & g
FeaE ¥ A weeEt & s ¥ gl 4
dtr #Y & am & W foey aw gk
aY | & sr S oo b
®1 T % Ay | =0T & o A
gefegaw W s gk o | afe gf
oY aY gaE fawrfor & o Wi s
37 famfat ax 57 ot sraEmr §
aa fear smar & wgr ox faveeEw
qara} &7 gEawTe gaT & ofs wue
A§Y favar oI & & I 9T WHA FA
& fod aoere w7 osTW gEM ST
@

Shri Bhagawati: The Department of
Explosives has inspectors, assistant
inspectors, deputy chief inspectors
and chief inspectors in different
regions, and they go round and ins-
pect these plants and see whether

the rules prescribed by them are
followed.
Over and above that, factory

inspectors have also to see that the
rules are observed. We shall always
keep this in view, It is true that we
have to take steps to see that such
accidents do not take place.

st 7y fmd ;. g e @1 WX
AT TS ¥ |
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Mr. Speaker: He wanted to know
whether in view of certain other
accidents also, some conference had
been convened, and if so, whether any
recommendations had been made by
it, and also whether they have been
implemented.

(Katihar); The
only can answer
and Housing

Shri Priya Gupta
Industry Minister
this, not the Works
Deputy Minister.

st wy femd : awgy wdt 58 &
TAH L AFAE | ATSAT A ASETE )
ag Toud f sfega dwt siwiy
gt |

The Minister of Industry (Shri
D. Sanjivayya): Towards the and of
last year, we had an all-India con-
ference on industrial safety which
was inaugurated by our respected
President of the Republic. I cannot at
the moment say whht recommenda-
tions were made, But recommenda-
tions were made and I think the pre-
sent Labour Minister must be taking
action on them.

ot oy fomdr : § oF frdes w3

g 1 uft o v Aff aoer Ry AT &

WAt wgEm ¥ g v oAy ST

gifeer &%, a1% § g2 # gfwg < ¥ |
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Cic |

oW T - S § §w
ot g€ of add oY adt & fordr
xg fawmfodl wr o wix w37 9%
worer faFay @ av A, 3A9T ag gar
W ogmer 2 F )

o T FANET SfgET (FhwTanT):
ag gieATd a1 & FveT & wdwfoy
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Shri Bhagawati: This is a matter
coming within the purview of the
State Government.

The Minister of Works, Housing and
Urban Development (Bhri Mehr
Chand Khanna): Labour Minister.

The Minister of Labour, Employ-
‘ment and Rehabilitation (Shri
Jagjivan Ram): The Workman's Com-
pensation Act s there, When the
details of the accident came to my
notice, I asked the Ministry to exa-
mine whether in such cases where
there is danger of explosion or risk
we cannot consider the possibility of
heavily imsuring the workers at the
employer's cost.

s g™ feg (FaAT) owa fw
£ T 1 g ufewaT @ W §
W g 7 g AvE ® favEww &
T wf fendsde waw femr § s
wrar 9 darew ¥ A § 1 ATy
F, w for gt & gt & qr|
8 T ¥ (e T a7 Y T AT
FATHT & 97 qGHT0 & A ¥ A

31 A 5 9 ¥ F7 47 T LA
B Tl ¥ oF qr FT T 9T A FILATH
Fraw gA Afd

Shri Bhagawatl: All these matters
aill be looked into by the Commis-

VAISAKHA 8, 1888 (SAKA)

Oil Plant ut
Amravati (C.A.)
sion appointed by the State Govern-
ment.
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Shri R. Barua (Jorhat): Are there
any rules for periodic inspection from
the explosives side and also from the
factory side? If so, were they
observed in this particular case?
Also, will the security aspect be look-
ed into during the inquiry?

Shri Bhagawatl: 1 have already
stated that there is periodic inspec-

tion by the explosives department,
and also by the factory inspectors.
What happened in this particular

case js a matter for investigation.

st fawag apin (89wgE)
SET WY Hat AERE A awerar §, "1}
TaraTT 9wt § o swfw gwr @, 9
g woFT fampr g g am e
¢ gWT W A AW a% AT T
WX gawT & w1 g¢ g fe oW
o & ford 7gt W fads a1 s
T 9T | W TAwT AT, AR ¥
o fomaia & wrar ot 9@ gEEr S
qFT ¢ IEE rre g g fE oAl &
Rl §1 A $6T & gaye A
aETgr &1 At & e W § fw
wa% g § a0eTT ®1 R wfafwar
g7

Shri Bhagawatl: The hon. Member
will appreciate that these are matters

with which only the State Govern-
ment is concerned.

Shri P. C. Borooah
May I know whether there is any
provision in any existing law for
payment of compensation to the non-
workers living in and around such
factory sites who sustain destruction
of life or property; if not, whether
the Government will be pleased to
consider this also while taking wup
the matter of safety in mines?

Shri Bhagawatl: The Chief Minister
of Maharashtra has already announe-

(Sibasagar):
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[Shri Bhagawati|
ed that he will give relief to all

those who have suffered in this inci-
dent.

Shri Priva Gupta: In view of the
Iact that the hon. Deputy Minister
has accepted in principle that the
solvent tank which is underground
is the property of the Central Gov-
ernment, though the pipes leading
to the solvent tank may be on the
surface, the rules under the Indian
Explosives Act warrant that there
should be fire-fighting arrangement
either of the inert gas type or of the
water trailor pump type to put off
the fire. We also know the jurisdic-
tion within which people should not
be allowed to settle under the Indian
Explosives Act. So, may [ know
whether the Government has gone
into both these things to find out if
there has been any wviolation of the
rules and provisions under the Indian
Explosives Act?

Shri Bhagawatl: Whether there has
been any violation, whether there
was any breach of the safety rules,
all these things are being investigaled
into. It is premature to give any
opinion on this subject.

Shri Priya Gupta: It is not a thing
to be found out. They know the
lay-out of the pump, the solvent tank
and the factory. It is only under the
rules of the Indian Explosives Act
that it is functioning. I do not under-
stand what there is to enquire inio.
It is not a new thing. Let me sub-
mit that before giving sanction for
the installation of any explosives
establishment under the Indian Ex-
plosives Act, this is a preliminary
thing to be seen and satisfied, and
only then this sanction is to be given.
May [ know whether they have satis-
fled themselves about this before
sanctioning it?

Mr. Speaker: This is what he says.
It is lo be enquired into,

Shri Daji: The point is, whether
before such pumps are allowed to be
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established, under the rules thers is
any provision to keep a fire-fighting
equipment or not. That is the pre=
cise question,

Shri Bhagawatl: As regards the
first question, all these things were
enguired into by the Chief Inspector
of Explosives and then he issued the
licence. As for the fire brigade, [
do not think that is a condition.

Dr. Ranen Sen (Calcutta
From the statement made by the
Minister it is clear that there are
two sets of inspections, one from the-
Centre and another from the State.
In view of the fact that such inei-
dents are taking place m the last
few years togp often, may I know if
the Government have thought of hav-
ing an integrated system of inspec-
tion, so that all these accidents and'
explosions do not take place; if the
Government has not done that, what
prevented the Government from tak-
ing such steps?

East):

Shri Bhagawati: It is a suggestion.

Mr. Speaker: That might be locked
into, whether there should be am
integrated inspection.

Dr. Ranen Sen: What about the
first part of the question?

Mr. Speaker: He says it is a sug-
gestion, it will be looked into. What
should I do?

ot a} (@roia) ;G s
A AT T AN A e

W WY . HE W9 {1 1T
TE q w7
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ot & gfed
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Shrimati Savitri Nigam (Banda)
What surprises us most is why the
people living in  the neighbouring

arca were allowed to construct their

huts. Was it done with the con-
nivance of the mill owners or the
inspectors? I would like to knbow

whether the Government is going 1o
fix responsibility on either of them
and pet compensation paid to the
familics of those unfortunate people
who were residing there and who
could not be covered by the Labour
Ministry.

Shri Bhagawadi: [ want to make it
«¢lear that we have no connection, no
responsibility, for the erection of
the huts. It is a subject which the
‘State Government deals, and they
allow this factory to be built there,
We only came in for issuing the
liccnee for this underground solvent
tank when we are satisfied that the
conditions for licence are fulfilled
and the petroleum rules are observed,

Shrimatl Savitri Nigam: What ques-
tion I put and what answer!

Shri Priva Gupta: He has said a
wrong thing. Why is he avoiding?
It is a question of underground or
overground,

Shri P. K. Deo (Kalahandi): The
Chief Inspector of Explosives stavs
at Nagpur and these explosions took
place under the very nose of the
Chief Inspector, and today, after the
third day, no report has been avail-
uble to ascertain the actual cause of
the explosion. May I know if the
Government is going into the ques-
tion as to who is respomsible for this
explosion, and of providing deterrent
punishment so that there is mno
recurrence of such a kind of mishap”

Shri Bhagawati: The question of
punishment will rise only when the
commission gives its report, and in
the Maharashtra Assembly the
Minister has said that the report is
to be given within three months.

Shri P. K. Deo: T am referring to
the preliminary report of the Chief
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Inspector of Explosives who stays at

Nagpur so close to Amravati.
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Wl wiwr i avar (FreT)
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Shri D. C. Sharma
The science of explosives is fast
growing. Is it not a fact that the
knowledge of the Chief Inspector of
Explosives and all those T80NS
working in that department out of
date, and therefore all such explo-
sions and other untoward events are
happening? May I know what the
Government is going to do so that
these persons come to know the
science of explosives up to date?

(Gurdaspur):

Shri Bhagawati: It is a an insinua-
tion. These officials have requisite
qualifications and experience.

off W Few w  (wrAHaE)
¥ arar arar § T s wtop grea #
arET ¥ are wiwt § fr g wmafadi
o & faera formy g § oy sy
afse & weet £ 7

Shri Bhagawati: That

not have.

ot an fugrdt sgdrar - g4 fawwie
Faram ar ¥ I g At T §
w7 go @7 a0 § A amfow G, siafeqi
¥ TEY T A TAE wRAwE FUA &
fag aewTL w1 T &7 G 8 W
worge aft & 7

figure I do
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Shri Bhagawati: As I have already
stated, we are not competent to say
anything about compensation. It is
for the State Government to do it

12.50 hrs.

RE. EXPLOSIONS IN RAILWAY-
TRAINS AT LUMDING AND DIPHU
—contd.

Mr. Speaker: Shri Hem Barua
wanted to seek a clerification. I can-
not call Dr. Singhvi. He is not a
signatory.

Shri Hem Barua (Gauhati): I just
wanted to have a clarification from
the hon. Minister regarding the state-
ment made by the hon. Minister of
Railways yesterday. Although the
self-styled Home Minister of the so-
called Naga Federal Government has
said in the Chinese and Pakistani
fashion that the allegation that there
is involvement of Naga hostiles in
the series of incidents in Assam are
“baseless and unfounded”, may I
know from our Home Minister one
thing? Do not the papers recovered
from this self-styled Home Minister
of the Naga Federal Government as
also from some of his valued com-
rades at Jorhat on the Tth March,
1966 contain mames of two persons
who are said to have successfully
committed sabotage at Furkating on
the 17th February, 1966 and, if so,
may 1 know why, instead of arresting
these persons whose names are avail-
able with Government and whose
arrests would have led to further
clue to the unfortunate incidents at
Lumding and Diphu, the Govern-
ment are fighting shy to arrest them?
Is it because of the fact that a cer-
tain member of the so-called Naga-
land pecace mission has intervened
and asked the Union Government
not to insist on arresting thege per-
sons, for, this might complicate the
talks that our Government are at
present having with the Naga under-
ground leaders at Delhi? In that
context, may I know how long do
the Government propose to give poli-
tical status to criminals?

APRIL 28, 1966

at Lumding and
Diphu

The Minister of Home Affairs (Shri
Nanda): The answer is not going to
be as complicated as the guestion
was, because I can give the informa-
tion in very simple terms. There
were documents, with the persons.
who were apprehended and who
were occupying that jeep, which have-
been found to contain incriminating
evidence; thal js, some explosions
which occurred—at least one expio-
sion is traceable to certain persons;
not the persons who were in that
jeep but certain other persons....

13718

Shri Hem Barua:
persons: [ know that,

Certain  other

Shri Nanda: Efforts are being made
to trace them and arrest them.
(Interruption).

Mr. Speaker: Order, order.

Shri Hem Barua: My submission is.
this. These papers that were recover-
ed from the gelf-styled Home Minis-
ter of Nagaland and some of his
other comrades at Jorhat on the Tth
March, contained names of two per-
sons who are said to have success-
fully committed that sabotage at
Furketing on the 17th February, 1066.
The Government of India has got
photostat copies of the document
with them, and my submission is this.
Instead of arresting those people,
those peole whose names are avail-
able with Government, the Govern-
ment have not so far decided to arrest
those people. Why, I want to know.

Shri Nanda: It is not a question of
decision; we are trying io do that.
We are trying to get at them. (Inter-
ruption),

Shri Hem Barua: Are you satisfied
with the reply, Sir?

Mr. Speaker: He has said that they

are trying to arrest those persons.

Shri Hem Barua: Their names are
available with Government from the
7th March, 1066. Today is 28th April,
1966,
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Mr. Speaker: What further clarili-
cation can I ask?

Shri Hem Barua: At this rate, we
are going to dogs.

Mr. Speaker: Order, order, I can-
not ask him anything further, because
he has said they are trying to do it.
What else can be done?

Shri Hem Barua: Trying for how
many days to arrest them? Let God
protect us from this Government.

Shri Ranga (Chitloor): What Shri
Hem Barua has told us just now.
what he has informed us, is what he
has been repeating several times and
it has not been contradicted. On the
other hand, from what the Home
Minister has said, there is confitma-
tion available. How is it that Gov-
ernment, the hon. Home Minister does
not care to give definite answer to all
the points that have been raised by
him. One is, was it true that one of
the members of the Peace Mission
had tendered advice—I do not wish
to repeat all that he has said—not
to go after these two people, in view
of the Peace Mission talks and so on.
‘Was it true? He could say yes or no.
Secondly, why ig it that he does not
come out with the names, give out
the names of those iwo people against
whom incriminating evidence, as he
puts it, has Leen found? Thirdly,
what is the incriminating evidence?
After all it is not sub-judice. Surely,
the House is entitled to hawe this
information. It is not my indepen-
dent question. All these things arise
out of the information already given,
and we are grateful to Shri Hem
Barua for that. He has given this
information repeatedly to this House.

Shri Nanda: Even in the first ins-
tance, when the question was raised,
1 did not mention in the House that
documents had been found and there
wag some information of the kind
which is also known. These gentle-
men, or whatever they are—one self-
styled Minister of Agriculture of a
self-styled government, and not Home
Minister but the Home Secretary....
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at Lumding and

Diphu

Shri Hem Barua: Your counterpart,
Sir; he is Home Minister,
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Shri Nanda: Not at that level. These
Iwo persons are not the same, that
ls, in respect of whom there was sup-
posed to have some direction from a
member of the Peace Mission; it is
not those two persons, but other per-
sons, whose names figure in the docu-
ment as having had something to do
vith these acts of sabotage; they are
different persons. So, the direclion
does not refer to them. It is very
tlear.

Shri Hem Baroa: It is my conten-
tion that the two people....

Mr. Speaker: Order, order. Shri
Hem Barua also says tht there was
mention of two other persons who
were involved in that act of sabots
age, and when the names are there,
why they have not been arrested,
That is the first point.
that,

Shri Nanda: said

(Interruption).

I have

Mr. Speaker: Order, order. The se-
cond thing is—which has been
repeated—is it due to some interven-
tion by a member of the Peace Mis-
sion.

Shri Nanda: Not at all. No mem-
ber of the Peace Mission has given
any directions which might come in
the way of the arrest of those two
people, and thig is being pursucd.
They may be hiding somewhere or
absconding. Therefore, we are try-
ing to get at them. That is all I can
say. (Interruption).

Several hon. Members rose—

Mr. Speaker: Order, order, I will
allow hom. Members one by one. In
this manner, it cannot be done. Shri
Surendranath Dwivedy.

Shri Surendranath Dwivedy (Kend-
rapara): The statement that was



13721 Re. Explosions

|Shri Surendranath Dwivedy]

placed on the Table by the Railway
Minister mentions as follows:

“The security and the police
officials were of the view that
the explosives were planted with
the deliberate object of dislocating
the main channel of communica-
tions &nd thereby sapping the
confidence of the public, This,
well-planned and well-directed
activity and it should be dealt
with as such.”

If the security and the police sources
had knowledge of these facts, why,
after the Lumding incident, they did
not enquire about it and stop these
activities and arrest those persons and
get any information. Have they made
any enquiries about it?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singhj: What the hon. gquestioner has
asked, justifies the answer, because he
asks, why after the Lumding incident,
nothing was done. I wrote those
words on my return on the 25th.
The inference that I drew was at the
time when [ reached there. The
Lumding incident had occurred on
the evening of 20th April and the
Diphu incident occurred on the 23rd
evening.

Shri Surendranath Dwivedy: They
have no knowledge after that?

Dr. Ram Subbag Singh: We had
knowledge, but ag the hon. Member
himself knows, the whole thing there
is such—I have drawn attention to il—
and the condition is not such in which
anyvbody is in o position to be appre-
hended because only iwo arrests have
been made—one at Lumding and the
other at Diphu. Therefore I said that
the conditions do require toning up,
because it is not a position where one
can be easily apprehended. Therefore,
I recommended that immediate action
will have to be taken.

APRIL 28, 1966

at Lumding and 13722
Diphu
13 hrs,
Shri Surendranath Dwivedy: He is

giving his impression after his visit ‘o
both the places. That is pot the point,
If he says that he has got the infor-
mation and the security people and
the police at that place had already
knowledge about planned activity
being organised by some source there,
wha; action did they actually take
before this Dipu incident occured?
Did he make an enquiry from them?

Dr. Ram Subhag Singh: It that
question is direclteg towards me, 1
might be peimitted to say that no

action was taken either by the secu-
rity people or by the police.

Shri Frank Anthony (Nominated—
Anglo-Indians): We ave very grateful
to Mr. Hem Barua for giving us the
information, which the Home Minisier
should have shared with this House.
If what Mr. liem Barua said is correct
that people were caught with a docu-
ment which was exr facie incrimina-
tory of the worst type, what prevent-
ed the government from arresting
every one of those persons on the
prima facie charge of criminal con-
spiracy? Secondly, who are these two
persons? What prevents the govern-
ment from giving us their names? Are
they people associated with the Naga
underground? What does Mr. Shilu
Ao have to say about these two per-
sons? The govermment owes a res-
ponsibility to the country. By not tak-
ing adequate action in time, the gov-
ernment is guilty of dereliction of
duty precipitating the other two trage-
dies.

Shri Tyagl (Dehra Dun): Why were
they not arrested?

Shri Nanda: Those people were
arrested. The so-called Agriculture
Minister was proceeding to Kohima
with some message which after the
talks here was to be conveyed to their
people, So, it wag thought that he
should be allowed to go and deliver
that message. Those persons with
whom those things were found were
arrested and action was taken against
them.
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Shri Hem Barua: WNo, no. The so-
called  Agriculture  Minister was
allowed 1o go and he has given the
reasons for that. But the so-called
Home Secretary of the Naga Federal
Government and the so-called Briga-
dier also werc let loose. Only two
persons were arrested from the jeep—
the pron and the driver.

Shri Shinkre (Marmagoa):
Home Minister js laughing at
remark. What is this?

The
this

weant w1 73 a1 ot FeAT
KR Us Aaw qw A |

st ¥ (AITA) ¥ A greA
Frzafire srmaqge @ Efe e ar
snefrat & Frw a7 &, @ ITF AV
¥ mam & iw fafaees, ot wfaer,
F zeevae oy a7 ar T, #4139 a9
# 37 *1 ore fagr mar g7 ar wd, ey
M F1 U FI AT fEar war, e
T TAEE F1 Fan feafa 2 oY wr
ATET T ITT & FATATICA WA £
a1 7€ | T AT &1 3T fauy AT
afem o

Shri Nanda: This morning the offi-
cers of the Assam Governmeni—the
‘Secretary and gthers—have come here.
We were going into the whole thing.
1 do not think it is going to help
broadcasting the names of the people
from here, because efforts are being
pursued.

Shri Frank Anthony: Are they asso.
ciuted with the rebel Nagas?

Shri Nanda: My information is that
they are not associated in a promi-
nent way. (Interruptions). That dis-
tinction must be there that the per-
sons who are involved in this are
different persons, not these persons. I
am nol in a position to put up any
defence for having let off anybody.
“This is a thing which certainly has
‘to be looked into ang it is being looked
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into. 1 am not explaining away any-
thing, but giving facts. The facts are
what I have stated. Action at a cer-
tain level is being taken and the con-
siderations which led the member of
the Peace Mission 10 permit  certain
representatives of the Fedral Gov-
ermment of Nagaland or whatever it
is, they have given some information
which T have. We are further looking
into this matier.

st gem W wgAw (3A)
WETE WEYEd, W9 7 AH AT 47 |

wreaw wERy & A u § fow
AT ar | & DA B awere A A
T AT |

Shri A. P. Sharma (Buxar): It is quite
evident that these documents which
contained the names of the two per-
sons who are involved in this sabotage
were recovered from these three per-
sons—the so- called Agriculture Minis-
ter, the Brigadier and the Home Sec-
retary. Why were these three people
not arrested?

Mr. Speaker: Thal question was put
and answered,

Shri A. P. Sharma: Is any attempt
being made to arrest them or not?

=} W AR WG | ATHIT AA-
TN FT I F TAAT A 2

Shri Tyagi: We want to register our
protest against this policy. Such things
cannot be allowed lo go on that per-
sons of that nature are free. Not only
the opposition, bul even we are not
satisfied, (Interruptions).

Shri A. P. Sharma: Why were those
three persons not arrested?

Mr. Speaker: That has been
wered. (Interruptions).

o M WAL wifgan (Framn):
SN WEIRE, WAl W1 A ®Oq o ¥
sfad are § ®a1 & fin 39 #1 goen
w7 AT 92 W # e o7 v 9y

ans-
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[3r0 Tm wAgT Aifga]

fara oy | QT AT & fE e off ey
at 7EY & afew AT v A wwn
AT FY IUAW T TT & | W ATL AqOA
¥ uT O v A f E e g et
1, AT qGTH WY T, ITIN 3 § For 2,
Tg FTH FU, g0 T I TS FTAT 471, a7
R MAR gn R B A gT o1
TR & | WY T A HT AHAT AfAw
fF ag aoeTe 2 et ¥ v g & ok
o% fewar gat e & 397 g "
Fma & f& g a1 g g w7
dfwer e et g € e a2,
Armrel F arg AT a7 &
AM-ATT WX AT Y G F LT
Ferwrgud i gw Avw F oF A firef-
&1, afrfaa fderd 9t T faeger
a1% g s afgu-fe a9y AT
% & ar & &, fore & = wew § oA
RS & | WL O g 0F 2, a1 e
Y YR aEuT w1 A faege wH AT H
T qvaey & Arwe w1 wre & fe foe o
arfai & qra 21 A 9wE g, a1 § &
WY aF FT AGT 0F T T & W T g
T A" faege amw Al & @gi 9% 9
afge, @t 4z 7@ IW f 7
T wa e g @ 0 g, afew
A % sl 1 JWE & o g,
w1 «afew oAy fewrae & fao w9
drome wg Fmr s §  w o wa g
ar faege wrw s wfgw o

Shri Nanda; This is a really a very
disturbing state of affairs, The Prime
Minister said the other day that the
whole situation calls for review. At
a very high level we have sent some
officers and intelligence officers also
to look into these things. The situa-
tion is being very closely examined.
Their officers also have been called
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here. Maybe later on it may be pose
sible after consulting the Assam Gov-
ernmeni to say something more about
it.

Shri Hem Barua: Don't consult the-
Assam Government.

werw Wgtaa : Te faaEt )

To TR RAPT  wifgar: wewer
wgEg, Wt 7aw & ¥ vemn g, 4w
faegs 1w & Wi 5@ 7 39 feay @mAT
arfge | & { g ) |f afem faarde
F AL F FATA IS § | WL WY T
HaTer F1 4l 9 wtr T A we Az
A, At 5T ware F9 # gaew A
¥ S ?

WS AgNy © ¥ qEe & a9qa &
AL H S A4 g THAT | WA W7 AT
o T4 ¥ T A ) AT AR &,
&t o Y § )

o T AT Mifge : & wiv AT
H &% &7 A% g | 9 WG FTHAIA 2
HI¥ U% qvg § g "FAr & f* T oaw
sfavary &1 seaa A | Sfe wfavam
#T #Y gATd e gt ¢ ) ag faege
ufeEm ftam g of 2 v & fr
wrE vy fagr 9t 9% 9TA R
AET AT A | gHIT A1 gieafaa
faemrd & fagr=t #1 gem F97
el |

Dr. L. M. Singhvl (Jodhpur): Sir,
the admissions of the Home Minister
are appalling. I would very much
like to know whether it iz a fact that
this report which discloses incriminat-
ing evidence was signed by the so-
called Brigadier, whether these per-
sons have not been arrested because
of any real difficulties or because of
the psychological inability of the Gov-
ernment to reconcile themselves to-
taking stern and effective measures:
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and whether Government would dis-
close the precise nature of the steps
taken by it to arrest these persons?
We would like to know what stands
in the way of arresting these people,
and whether these two people were
Nagas or not.

Shri Nanda: I have seen the mate-
rial myself. 1 have seeft the photo-
stat copies.

Shri Hem Barua: You have the
photostay copies with you, You have
held an enquiry.

Shri Nanda: Therc what I have

seen is somcbody reporting to a higher
officer that something has been done.
Somcbody's nam~ is there. It is some
report i3 4 higher officer by a person
whn was detailed io carry out this
nefarious uct saving that thig has been
done. Then a copy of that was sent
to some other officer. It was that
copy which had been found and of
which we have got a photostat copy.
Now, regarding the arrest of those
people, the people whp are concerned
with that, as I said, this is not a ques-
tion of anybody interfering with that.
That is not so. The question was,
why they have nol so far been arresi-
ed and whal steps have been taken.
With regard to those details, as I said,
our officers have gone there, there
officers are alsn coming. We will find
out all those details and the informa-
tion can be given (Interruption).

Dr. L. M. Singhvi: Iz there a gene-
ral emnesty for crime in this country?

Shril Daji (Indore): Sir, the facts
now disclosed are really shocking. I
would also like to know whather
when we debated this gquestion and
the Prime Minister replied to that
debate, the Home Minister or the
Prime Minister, any of them or both
of them, knew these facts, because
then the House was deliberately mis-
led to believe that there was no sub-
stantial evidence to come to the con-
clusion that the sabotage had originat-
ed from the Naga hostiles, it had
started from some foreign agency, en-
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quiries had to be made and if it was
established that Naga hostiles are at
the root of this, then action would be
taken. It was said that a telephonic
communication had been addressed to
the rebel Naga Government and their
reaction sought. We also read their
reaclion in the papers recently that
the so- called Federal Government
expressed their concern about these
things. We want to know whether
this decument was in their possession
and the Prime Minister knew about it
when she made the statement mis-
leading the House and the entire
country. Secondly, is it not a fact
that together with these documents
some other documents were also found
which contained a plan for a further
similar action and an assurance that
as this mission had been carried out
the future missions also will be carried
out? Also, after having found these
two documents, instead of getting the
Brigadier, the Home Secretary and
others arrested, is it not a faci that
the twWg persons arrested are the
menials who went with them? I would
like to know whether this was done
in consultation with the Central Gov-
ernment or not? Thirdly, after all this,
do we take the denial by the under-
ground Nagas al its face wvalue or
there are no more doubis as to the
course of action that is to be followed
from this?

Shri Nanda: This incident, this
sabotage, which was the subject mat-
ter of discussion, is different from the
one which is stated in the document.
That was much earlier and there was
nothing in that document which could
be indicative of any future plan.

Shri Hem Barua: There was another
document indicating the future course
of action.

Sh+l Daji: Another document was
recovered on the sime day.

Shri Swell (Assam—Autonomous
Districts): Sir, I have been standing
again and again. I have stood up at
least a dozen times. I do not get a
chance to say anything.
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Mr. Speaker: Order, order. I will

give hrm also an opportunity. It is not

necessary 1 should call him first.

Shri Daji: Sir, he has not replied
whether this was known to the Frime
Minister before she replied to the de-
bate. That is a relevant gquestion. If
it was known lo her, then the Prime
Minister misled the House and the
country that They were not behind
this. Was this document in the pos-
session of the Home Minister then or
not, and was it shown to the Prime
Minister or not?

Shri Nanda: This document, a5 I
said, was not connecteq with this
particular act of sabotage,

Shri Daji: It was connected with a
similar act in the past, I understand
it.

Shri Nanda:
similar act.

Yes, it was about a

Shri Daji: Sir, wmy question was
whether the Prime Minister knew it
‘before she replied to the debate, Why
is he not replying to this straight ques-
tion?

Shri Ranga: Sir, we do not get
straight answers to our questions.
Even if the questions are clearly put,
we do not get the information. Only
in regard to one point he has replied
that from some papers which were
different from the later papers, there
was gome justification for their think-
ing at that time that the Nagas and
other people might not have had any-
thing to do with it. But what about
the other two questions?

Shri Nanda: There was no material
.discovered which could suggest that
there was a plan for any other action
of sabotage. That js as far as our
study of the material goes and, as 1
have said, hon. Members would
appreciate, that we would certainly be
very deeply perturbed about all these,
and what the Prime Minister said that
day calls for a review. Certainly all
these things....
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Shri Daji: Did she know about these
documents when she replied to the
debate?
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Shri Nanda: Sir, ] was not present
in the House that day. I will try to
find oul what exactly was the position
regarding that.... (Interruptions),

Mr, Speaker: If thal question is
being repeated agaln and again, the
Home Minister may collect the infou
mation and give it to the House.

Shri Surendranath Dwivedy: Why is
he not disclosing this simple informa-
tion? Let him say whether they are
Nagas or not? Why did he not say
this? Is it not within his knowledge?
Let him tell us.

Shri Nanda: From the information
that we have from the documents,
they are Nagas,

st wy form - st wEE, A
F1 UF S0 A 7 F47 ¢, $F IWF
faafm a1 gmor o v £ ) aw @A
Ay wré § w7 & W cqe Ty
avw fammr =g g

T AERT | O W AT F i

it w fored - T AT T
o T v fag Y & e S =N
9% 97 3% ®%1 #, 'm0 & ¥ &4 ag
T F1 Fferw 77 fn ey T & T
Hare faar mar o1 wg @ T glemm
w17 favdres aooré f@g o7 | gafo e
arEt F a1 ¥ 3% I wErd fasm
T qEATH & a5 @ fow Awdr ¥, few
W ST AT ¥ 9ar 5 £ fE e
fresresi #1 qarer fadwi & fagor o
@ 7 2 ol T # § 3w wiEe
gfigare fagwit & wr=r foer o =5 &

a gufen & ard § agf 9T sarq
WIHHT &7 Afew W a9 I
g JaY oft 7 steAt w1 I Fem A1 A
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gfaare fazwt & faa w2 1 81 aw s
g & fF ¥ a8 |7 2 a1 9w
T aat 1 Tedy, FE A FET R
et #F wwré gt ar A ?

= A7 : 4 a1 7Y ¢ fw i e
a1 f ot wifezs oxacifres 03 & @
& agr WY 9 A% § | 9@ % WKW
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f gw®T el sy 2, a9 7% 3o &
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it wy formg : gz ar w9 39 fam
A wE o

Shri Swell: Sir, I will revert to Lhe
information that Shri Hem Barua has
passed on to the House. I would like
to put the whole thing in a more pro-
per perspective. Now, it would appear
that on this particular day a jeep
belonging to the Nagaland Govern-
ment was carrying a number of people
some of whom clafmed themselves to
be members of the wunderground
Federal Government and from this
jeep a document

Shri Hem Barua:... documents.

Shri Swell: ....alleged to be an
incriminating document was recovered,
mentioning the names of persons who
might have connections with the
explosion at Diphu, But there is
nothing to prove convincingly that
those members of the underground
Naga Government who were going to
Kohima at a certain crucial stage of
peace negotiations hag anything
directly to do with the explosion. 1
will request this House, as I have
requested in my speech last time to
approach this question with a serse of
responsibility and not to lose your
head. 1 am as much an Indian as you
are. You are not going to serve this
country by losing your head and say-
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ing that you will fight everybody. I
would like to ask them whether, if the
Government haq immediately arrested
all these people and even after arrest-
ing them these 1iwo explosions at
Lumding and Diphu had occurred,
these same members would not have
said that the Government had done
something precipitatedly and had
infuriated the Nagas. That is what I
would like to know from them.

Shri A. P. Sharma: On a point of
order, Mr. Speaker. Mr. Swell has
suid that this House should approach
this problem with a sense of responsi-
bility. Is it justified?

Mr. Speaker: Everyone can make an:
appeal like that.

13.22 hrs.
PAPERS LAID ON THE TABLE
Avprr Reronrr (Crvin), 1068

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
On behalf of Shri Sachindra Chau-
dhuri I beg to lay on the Table a copy
of the Audit Report (Civil), 1868 on
Revenue Receipts. [Placed in Library.
See No. LT-6168/86],

Emercency Risks (Goops) INSURANCE
(AMENDMENT) ScCHEME, 1966 ETC.

Shri B. R. Bhagat: 1 beg to lay on:

the Table:
(1) A copy o the Emergency
Risks  (Goods) Insurance

(Amendment) Scheme, 1966-
published in Notification No.
S. 0. 1036 in Gazetle of Indla
dated the 20th March, 1066
under sub-section (6) of
section 5 of the Emergency
Risks (Goods) Insurance Act,
1962. [Placed in  Librury.
See No, LT-8170/68].

(2) A copy of the Emergency
Risks (Factories) Insurance
(Amendment) Scheme, 1866
published in MNotification No.
S. Q. 1037 in Gazette of India-
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dated the 20th March, 1966 1322} hrs.
under sub-section (7) of
section 3 of the Emergency COMMITTEE ONA SUBORDINATE
Risks (Factories) Insurance LEGISLATION
Act, 1962. [Flaced in Library. (i) MiNuTEs

See No. LT-6171/66].

(3) A copy of the Annual Report
on the working of ithe Deposit
Insurance Corporation for the
year ended 31st December,
1965 along with the Audited
Accounts under sub-section
(2) of section 32 of the Depo-
sit Insurance Corporation Act,
1961. [Placed in  Library.
See No. LT-6172/66].

MinrsTeErs' ResioEnces (AMENDMENT)
Ruies, 1966, krc.

The Deputy Minister in the Minisiry
-of Works, Houslng and Urban Deve-
lopment (Shri Bhagawati): On behalf
-of Shri Mehr Chand Khanna I beg to
lay gn the Table:

(1) A copy of the Ministers’ Resi-
dences (Amendment) Rules,
19668 published in Notification
No. GS.R. 514 in Gazette of
India gated the 8th April, 1968,
under sub-section (2) of
Section 11 of the Salaries and
Allowances of Ministers Aet,
1852. [Placed in Library. See
No. LT-68173/66].

2(i) A copy of the Annua]l Report
o the Himdustan Housing Fac-
tory Limited, New Delhi for
the year endeg 31st March,
1885 along with the Auwdited
Accounts and the comments of
the Comptroller and Auditor
General thereon under sub-
section (1) of section 618A of
the Companies Act, 1858,

(ii) Review by the Government on
the working of the above
Company. [Placed in Library.
See No. LT-6174/66].

Shri 8, V, Krishnamoorthy Rao
(Shimoga): T beg to lay on the Table
the Minutes of the Thirteenth to Six-
teenth Sittings of the Committee on
Subordinate Legislation.

FirTH REPORT

8hri 8, V. Krishnamoorthy Rao: 1
beg to present the Filth Report of the
Committee on Subordinate Legislation.

13.22§ hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

HUNDRED AND SEVENTH REPORT

Shri 8. V. Krishnamoorthy Rao
(Bhimoga): 1 beg to present the
Eighty-seventh Report of the Commit-
tee on Privale Members' Bills and
Resolutions.

13.23 hrs.
ESTIMATES COMMITTEE

HunperEp ANp Sevewts Reront

Bhri A. C. Guba (Barasat): 1 beg to
present the Hundred and seventh
Report of the Estimates Committee on
the Ministry of Industry—Organisa-
tion of the Development Commission-
er, Small Scale Industries—Rural In-
dustrialisation.

13.23} hrs

CORRECTION OF ANSWER TO S. Q.
No. 750 RE. RAID IN BOMBAY

The Minister of State in the Minis
try of Finance (Shri B. B, Bhagat):
While replying to supplementaries on
Starred Question No. 750 on the floor
of this House on the 24th March, 1068,
1 had stated the value of 85.6 Kgs. of
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Gold seizeg at Rs, 45,87 401, Now this
has been found to be incorrect. Thu
correct value of the gold at the inter-
national rate of Rs. 5358 per 10
grammes amounts to Rs. 4,58,740/-, The
mistake occurred due to the wrong
decimal placing in the ca'culation,

2. According to the unoffivial quola-
tiong in Bombay market, the value of
gold per 10 grammeg was approxi-
mately Rs. 130 at the time of search.
The market value of the seized gold
was, therefore, taken by the Income-
tax Officer at Rs. 11,13,081]-,

=t pem o woErm  (FaTE)
THY Aatar ¥ art § {7 wow) 0w =@
fomr 21 & marw gquAm WmAT

weow wEraq ¢ dEE AT fEd
¥ 721 & f ¥forer 7 et A

st gww W wowTg : fHT ¥
grag ¥ 7 wroe 0% o7 famt @0
% 0F arerd qd wERE ¥ S
AMETE |

# s weer g e faa wast
A OTIRY TET AT LT AT TR
3% frars wrf wriart w7 w7 faarw
At § ? g & W due §
IT AW A @ WiA® T @ T
wramAfEar ) Faegia e Srerd
qF@IT &1 & § 7% fawrs aww
wré gEw it ?

oqg fraf T am 1 @
aEEd F A2 AT AT T g |
o1 7% surmifl & ¥ w9 Wi <R &
1T gewr @ e aqar 4 Tt aragy
w4 | & S e g e w aaw
faa1s *1€ oFw FoHr 3 ?

13736

weaet g fagE AT A
w141 gt 39% faarw w1 oo ey
FATQAT, O A% TEHAT WTEA E 1

st Wo WMo WA :  Ehifga Y
THAT g% R | T wWA & A1 «rg
TAAT AE 2

13.25 hrs.

ASIAN DEVELOPMENT BANK
BILL*

The Minister of State in the Minis-
try of Finance (Shri B, K. Bhagat):
On behalf of 'Shri Sachindra Chau-
dhuri I beg to move for leave to in-
troduce a Bill to implement the inter-
national agreement for the establish-
ment and operation'of the Asian Deve-
lopment Bank and for matters con-
nected therewith

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to implement the
international agreement for the
establishment angd operation of the
Asian Development Bank and for
matters connected therewith.”

The motion was adopted.

Shri B. R. Bhagat:
Bill,

1 introducet the

1326 hrs.

DEMANDS FOR GRANTS—contd.

MINISTRY OF HOME AFFAIRS—
contd.

Mr, Speaker: Out of 8 hours allotted
for the discussion on the Demands for
Grants of the Ministry of Home
Affairs, 5 hours and 40 minutes have
already been spent and only 2 hours
and 20 minutes remain.

*Published
dated 28-4-66.

in Gazette of India Extraordinary Part 1I,

Section 3,

tIntroduced with the recommendation of the President.
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Shri Surendranath Dwivedy: (Ken-
drapara): When will the Minister be
called?

Dr. L, M. Singhvi (Jodhpur): The
time should be extended. This Minis-
try covers a very large ambit of acti-
vities. The time should be extended
a little.

Mr. Speaker: We will continue for
the whale of the day and the Minister
will reply tomorrow. Would Mr.

Hathi like to intervene in the Debate
now?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defenve (Shri Hathi): Not now, Sir.

Shri Basumatari (Goalpera): When
questions regarding Assam Mizo Hills
were being raised, the Members from
Assam had not beep called at all,

Shrimati Renuka Ray (Malda):
Mr. Speaker, Sir, the Home Minister
has naturally focussed the attention on
the Defence of India Rules which have
been in existence since the Chinese
invasion in 1962 and which contiunes
uptil today. In 5 democratic set-up
it is not a very healthy thing and I
am sure that all concerned in this
House and in this country, including
the Home Minister himself, do not
like it. He has also brought to our
notice the emergent needs of our
border areas and specific defence pur-
poses. We have not discussed in this
House, one of the very difficult situa-
tions that have arisen gn account of
failure to deal effectively with those
who have committed dastardly crimes,
by the explosion of traing recently. I
was rather gurprised to find that in-
stead of taking strong measures in this
connection when certain facts have
been discovered, a great deal of hesi-
tancy has been shown and no strong
action hag yet been taken. I will refer
to this a little later.

1 will now refer to the Defence of
India Rules. I do agree with the
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Home Minister that for the purpose
of defence in our border areas some
special provisions are necessary—
Mizo Hills, Assam and Bengal borders
and in fact, the whole border between
Tibet in China and with Pakistan in
the North, East and in the Jammu
and Kashmir front. But | would like
to humbly submit that, though I am
not a constitutional pandit myself,
whether it would not have been pos-
sible for the Home Minister to have
revoked the Defence of India
Rules earlier and brought in imme-
diately some rules just for these
border areas, and also for specific
defence purpuses. Was it necessary
to keep on these Defence of India
Rules by merely mentioning that they
will be applied only to border areas,
which, as I stated earlier, goeg ill with
the democratic set-up? Therefore, 1
would request the Minister to  re-
examine this and see whether the
Defence of India Rules cannot be
lifted and simultaneously put back
for those areas for which it is wr-
gently required. 1 do agree that cx-
ceptional circumstances require ex-
ceptional gteps.

I fail to sec why it is that through-
out the years, whoever be the Home
Minister, the Intelligence Department
never exists or hardly functions, whe-
ther it be at the Centre or in the
States. We have found this on every
occasion, when we were faced w}th
danger from outside, when invasion
comes when there was sabotage with-
in the eountry and when the national
security was at stake. On every oc-
casion, with one notable exception,
the Intelligence Department, whether
it be of the Centre or of the BStates,
has completely failed. That notable
exception was the infiltration by
Pakistan Military Personne] in Kash-
mir as & result of which the Indo-
Pakistan conflict took place, Apart
from this single notable exception, I
would like the Home Minister to look
into the question why the Intelligence
Department has failed on every oc-
casion, both at the Centre and in the
States.
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Dr. Ram Subhag Singh, in his state-
ment on the recent explosiong and
dastardly crimes in Lumding and
Diphu says:

“the bases of these heinous acti-
vities require to be located immedia-
tely and tackled properly;”

Why is it not looked into? He
mentions that:

“an expert intelligence cell was
considered necessary to be  set
up by pooling the resources of the
State CID, the detective staff of
the Railway Protection Force and
the staff of Central Intelligence
Bureau for intelligence purposes
in this area;"

Why is it that such cells are not ex-
isting now? We have had sabotage
within the country very recently. We
have geen them in the border areas.
In spite of all these, somehow or other
this is one aspect of the working of
the Home Ministry which, as I said,
throughout the years has not been
rectified. I would humbly request the
Home Minister to see that something
is done about it so that this Depart-
ment does not continue to function
in this fashion.

1 do not want to go into a great
deal of details about the conditions
obtaining in our borders, because they
are well-known. We have just now
discussed this vital issue. Here I
would again ask: Why did the Intel-
ligence Department fail? Why is it
that the Centra] Intelligence or the
State Intelligence could not bring to
the Notice of the Home Minister and
hig officials that something was in the
offing? Why is it that our Intelligence
is so bad that we never know what
is in the offing? I can understand
that crimeg sometimes get committed.
But the whole border is in a ferment
for some time. The whole of bur
border with Pakistan and Tibet has
been in a ferment and if things like
these do happen, and we allow them
to happen again and again, then I
must say that the time has come when

445 (Ai) LS—6.
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this matter is looked into and a
thorough overhauling is done,

Wp;le speaking on thorough over-
hauling, I must come to the imple-
mentation machinery of the Govern-
ment. Since I came back to this
Honse in 1957, time and again, almost
every year in the budget session, I
have brought to the notice of the
Government the need for a com-
plete overhauling, complete revolu=
tionising of the machinery of Govern-
ment to fit it to modern requirements.
Yet, it has not been done till todate.

It is true that the Central Govern-
ment an Administrative Reforms Sec-
tion and State Governments have
Administrative Reforms Committees
and they have recommended some
reforms. We in the Centre have also
recently formed a reputable commit-
tee for going into this problem. We
are faced with very difficult times.
We are in the midst of economic and
political crisis from which we can
emerge triumphant, successful, if the
machinery of Government is able to
implement gur policies properly. And
yet, somehow, we do not think of the
problem as a whole. We go in for
a great many piece-meal things. We
do not make any wholesale change.
1 do not know what deters us from
revolutionising our administrative
machinery. We are still clinging to
British customs and British proce-
dures which evep the British have
discarded. We are still keeping some
of them. Our financial procedures
and regulations still remain what they
were in the vld days, although in this
House so many of us have mentioned
time and again that these do not help,
that they do nvot curb excessive ex-
penditure where they should not be
incurred, that they curb expendi-
ture on some Vvital items which
would bring about improved condi-
tions.

The governmental mechinery today
has to deal with trade, commerce and
social administration. In fact, the

i
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whole machinery of Government Once he comeg to the Centre, he re-

should be thought of as social admini-
stration, suited to the requirement of
bringing into existence g socialist
society. The reason why we have
failed to bring in such a society is
that we have not been able tg shape
a proper administrative machinery;
to a large extent, that is the reason.
1 know that the Home Minister is
more concerned than perhaps many
others about the need for a socialist
society. So, I would tell him that
before we proceed further, at least for
the emergent problems of today,
instead of waiting for the report of
the Administrative Reforms Com-

mittee, let us go in for something
immediately.
Take the food problem, especially

procurement and distribution of food.
Recently, I had been o many districts
in my own State. Although it is a
deficit State, a State which could not
get ample help from the Centre even
when jt faces difficult times, 1 found
that in some of the deficit districts the
policy of the Government in the mat-
ter of food has been successful, while
in some other districts which are not
so deficit it has not been so much
successful. It depends so much on
the local administration of the dis-
trict.

Here in this House time and again
I have said—I repeat it now with the
forlorn hope that now it will be
listened to—that if we are to march
forward in many flelds, people who
are in charge of the district adminis-
tration should be the best men of our
country, The district magistrate has
sufficient responsibilities, Let him
have the power and the prestige of at
least the Joint Secretaries and Deputy
Secretaries in the ‘State Governments
and the Central Government, who are
doing only the work of clerks, Let
them have that position and let these
posts be interchangeable. Now, what
is happening is that an officer who was
very good in his work in the district
comes to the Centre on promotion.

mains there for ever. He is out of
touch with district administration and
he does not know, or he forgets, the
grass roots of the problems and he
gives orders. It may be the policy of
the Government, may be suggesteq by
us here in Parliament, but it is he
who gives the orders Lo carry out the
policy, He being out of touch with
district administration for years {o-
gether, without knowing what s
happening in the district, he asks the
district magistrates and local officers
to do things which are very often not
practicable,

The man on the spot should be a
competent officer, capable to take quick
decisions and act on them, In West
Bengal during the present food crisis
many district magistrates did well. We
shall soon see them in the State head-
quarters and then in the Central Gov-
ernment, But the districts will be
deprived of those who are really good.
I ask the Home Minister and his Min-
ister of State who is present here to
go into this matter, because it is a
matter of terrific importance to the
country that at the district level you
have people who are holding respon-
sibilities have power, have prestige
and are given due recognition and let
their jobs be interchangable with the
jobs of Joint Secretaries and Deputy
Secretaries who do clerical work,

Is it beyond the capacity of the
Government of India to do within @
few days? In fact, they can do it if
they so choose, They should revolu-
tionize the machinery,

There are so many other things of
similar kind which I could mention. I
‘have mentioned them in the past and
1 can give the Minister if he wants
points which he can implement imme-
diately go as to improve the machinery
of implementation. But why do we
have to defer everything for an admi-
nistrative reforms committee? The
economic crisis that the country faces,
the crisis in confidence that the coun-
try faces is here and now. It is not
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possible two years hence, however
good be the report of that Commission,
to deal with it and expect to get away
with things today, We cannot get
away with things today, The Govern-
ment must govern today properly and
firmly and, at the same time, they
must take the measures through which
the distress of the people, the discon-
tent which is real, is removed, That
can only be done if they have an effi-
cient administration, an  administra-
tion which is fitted to modern needs,
which understands, which has imagi-
nation which can cope with the pro-
blems of today, particularly in those
matterg which are urgent, economic
and foud matters and politica] matters
also. T would request the Gover

to take the measures here and now.

Before I end 1 want to say that I
deeply appreciate the problems that
the Home Minister ang the Home Min-
istry have 1o face today. They are
very difficult problems, more difficult
perhaps than any problems that faced
this country except in the aftermath
of freedom when partition came, the
problems of partition in the beginning,
Even so, today the Government has
reached out to many sphereg of activi-
tieg and unless it revolutionizes its
machinery, it cannot possibly be able
to cope with it,

With these words, Sir, I support the
Demands, I hope that what I have
suggested will not only be given con-
sideration but wil] be acted upon also.

Dr. L. M_ Singhvi: Mr. Speaker, Sir,
I agree with Shrimati Ray, who says
that the range of activities of this
Ministry is very large and the magni-
tude of its responsibilities is wvery
heavy, But, unfortunately, one finds
that the only outstanding quality of
the Report is its fuzzy and confused
incoherence. It contains the repertoire
of voluminous trivia. It is full of pins
and paperclips, Tt seems that it is
characterised by the same fuzzy in-
coherence which characterises and has
become the hallmark of the adminis-
tration in our country after indepen-
dence. It has the same protoplasmic
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quality, the indeterminate quality, the
quality of drift. It is this about which
1 should like the Minister to speak.

It is very often that we ask angry
indignant questions but that is not to
express our disapproval of the Minister
personally, I am of the opinion that
the Minister himself is largely not
responsible for what goes on. He is
not the author of this confusion or of
this drift. But he has unwittingly and
unfortunately for him become its pro-
ponent and its priest.

I should like to say that the Mini-
ster has a touch of both the yogi and
the commissioner. He has a bit of
the Sadhu Samaj and a bit of the
Congress Socialist Forum, He has a
bit of astrology and a bit of planning.
He has a concern for the rule of law
but there is also an admixture of the
DIR. But in fairness to him, I think,
it must be said that he represents the
amalgam of these qualities and charac-
teristics of the Indian society itself. In
fairness specifically we must also give
him the acclaim that is his due for his
very efficient handling of the situation
in Calcutta on both the occasions and
of the Mizo problem about which we
were greatly concerned. His detrac-
tors, therefore, have not only to give
him the credit that ijs due to him or
to his able political leadership on these
issues, but they should also remember
that he has had the disadvantage of
functioning without the charismatic
leadership of the personality of Pandit
Nehru since his death.

That he has functioneq in respect of
his Ministry with a certain measure of
success certainly evokes g well deserv-
ed tribute from us, but the Ministry
which he heads occupies such & vant-
age position, such a central position,
in our national life that we naturally
expect a great deal. There are lapses
and deficiencies—and God knows there
are many—which make us feel that
the Ministry of Home Affairs, parti-
cularly the administrative technology
which it was supposed to bring about
in this country, hag not brought about
what it had promised or was expected
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of it. If I may quote, perhaps the
functions of the Home Ministry could
be described in the following terms: —

T far | warat acat amfa a1

‘While everyone else might be asleep
or somnolent, the Home Minister and
the Home Ministry would have to keep
awake. He has to keep his ears to
the pulse of the pation and its affairs.
The question that arises is whether
this has been done,

Qur discussions, as indeed also the
claims of the Home Ministry, are often
lost in minor and ephemeral concerns
and in episodic alarms. What is far
more fundamental is the direction in
which the country is heading. The
state in which we find ourselves must
receive fundamental consideration.
1 am not concerned either with solemn
platitudes for Which it seems we have
a very large appetite, nor am I impres-
sed by the tendency of the people
generally to revel in the self-righteous
expression of sadistic self-immolation
which the Home Minister gave some
two years ago. I think, it is improper
and alien to considerations of prag-
matism as also to democratic function-
ing.

What we must engage in today is a
creative quest for social transforma-
tion. What we must concern ourselves
with, most of all, is to find new insti-
tutional forums to ensure our rapid
progress. What we must do today is
to engage in a self-seraching analysis
for preventing drift and frustration,
for preventing cynicism and despair.
On this task of preventing a kind of
erosion which is taking place of the
values ang the outlook of our society,
the Minister must give us an assurance
and an outline of his programme,

Sir, I spoke of the technology of
administration. 1 would say that for
rapid growth of the country we must
have trained manpower, the necessary
technology of management and the
necessary attitude—deep, committed,
dedicated national purpose. This, un-
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fortunately, is lacking in our adminis-
tration. The question that the hon.
Minister must answer is whether our
administration has an administrative
purpose at all, whether we have not
raiseq to the status of a religion the
cult of unprincipled adhocism, whether
the anatomy of administration today
shows and reveals organisational weak-
nesses of a far-reaching character,
The Minister must tell us whether the
physiology of the Cabinet Govern-
ment and Cabinet co-ordination is
functioning satisfactorily today. The
dissensions which seem to rive the
Cabinet, the facts which are publicly
known that Cabinet Ministers are at
loggerheads awith each other do little
credit to the Government. The hon.
Home Minister must tell us also of the
effectiveness of the health measures
he has sought to institute in respect
of the hygiene of our politics.

Sir, the health and the creativity of
our society and of our nation depends
on a satisfactory answer to these fun-
damental problems and not to the
ephemeral and the episodic concern
which we very much show. It worries
me a great deal to see that there is a
steady and progressive alienation of
the intellectual in our society. Tt
worries me to to see that among the
masses there is indifference and there
is despondency. It worries me to see
that no administrative effort or other-
wise has been launcheq to see that the
intellectual in the country, the intelli-
gentsia of the country, is involved in
the whole process for a gigantic task
of development. It worries me to see
that we have not been able to secure
that wide base of participation among
the masses of the country.

It seems that there exists no mean-
ingful dialogue between the Govern-
ment and the people today and it is
this which must be the fundamental
concern of the administrator, The
merry-go-round politics leaves today
inevitably and inescapably a feeling
of emptiness amongst us, a feeling of
frustration amongst the individuals, a
feeling of indifference ang cynicism
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among the masses, If we have to
release the intellectual energies,
if we have to release the dreams and
visions which we have hovered during
the Independence struggle of the
couniry, we must see to it that the
emotional mainsprings of the society
are rehabilitated, that there is a deli-
berated process of self-renewal of
enthusiasm and of the commitment of
the society as a whole. It is in this
respect that I would like Lo point out
that we are today crushed and confined
dead weights of all kinds and in this
I would notably inciude the adminis-
trative dead-weights. What concerns
us also is the ascendancy of the way
of centrifugal forces today in our
country. These centrifugal forces are
pulling towards the periphery and
we are in the process of steadily be-
coming a Government of the peri-
phery, a Government at the peri-
meter. It is this which could spell
disaster for the future of this country.
It is this which could ruin our hopes
and our aspirations. What we want is
a Government of the nucleus and the
nuclei of Government organisations and
the country.

What we want is a nucleus Govern-
ment so to say and nol a Government,
as I said, at the perimeter. I think,
it is in this context that the Ministry
must regulate the remarkable work
done by Sardar Vallabhbhai Patel in
giving integration and unity to the
country. If that unity is to be preserv-
ed, if the integration is to be advanced,
if the future of this country is to be
made brighter and meaningful, if our
ideals are to throb and pulsate our
national life, then the country must
inevitably have a unitary bias. The
Central Government must put g stop
to the various claims made on behalf
of various States—satrap Chier Mini-
sters they have been called and sube-
dars they have been gescribed. This
must come to a stop. The sovereignty
of the people reflected in the Parlia-
ment, the sovereignty of which this
Parliament is the focus, must be reviv-
ed and reinstated, if necessary. It was
a concept which, I think, largely in-
formed our institutions in our life at
the time of Pandit Jawaharlal Nehru
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and I think it is this concept which
must be brqught in and should be re-
habilitated.

It is in this context that I should say
that the hon. Home Minister deserves
our appreciation for some of the initial
action—I am speaking only in institu-
tional terms—which he took in respect
of certain States. It seems that there
is @ definite visible, palpable, recession
in the willingness of the Government
of India to be answerable to the people
of India for matters which are neces=
sarily and inavitably the concerns of
the whole nation. It is in this context
that we must re-emphasize the need
for a really active programme of na-
tional integration. We must empha-
size the programme for the introduc-
tion of Hindi on a national basis—it is
in this coniext and not as a source of
fissiparious tendencies.

Another question, g very fundamen-
ta: question that arises is the relation-
ship between the bureaucracy and
democracy. The hon, Minister has not
even once answered on the floor of this
House as to whether we have come to
a stage of settling as to where effective
political power, effective policy-making
power resides. What is the locus of
an effective power in our society has
been left undetermined to the actual
personal equations. It is the Govern-
ment of India in that respect, if I may
say so, a strange pigy-back and very
often 1 find that it is the adminis-
trator who has to carry the Minister
on his back.

I think the divisions and demarca-
tions, the division of labour between
the Minister and the civil servant,
have become out dated during
the long vears of rule by the
Congress Government. There s,
I think, a real danger of erdgion of re-
lation between the Minister and the
civil servant and a consequent erosion
of democratic values and of democratic
functions. It is this that the hon.
Minister should answer. He should
tell us whether he has done anything
or proposes to do anything in respect
of removing varlous departmental
barricades, whethef he proposes to do
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anything to institute effective coordi-
nation, whether it is his conception of
a democratic Government that political
leadership should rest in the hand of
democracy. A Minister who is not
any more in the Government once des-
cribed to me that when he was trans-
ferred from one Department to an-
other Department, a senior Member of
the 1.C.S. who met him at a party
said, “Oh! Now you are in that Sec-
retary's Ministry” and that is precise-
ly what describes the relationship
between the Minister and the civil
servant. It seems that progressively
the Minister is being subordinated to
a position of becoming merely an
advocate, a brief-holder, for the civil
service which really has begun to rule
the country.

Shri Hathi: That Secretary might
have perhaps been notorious.

Dr. L. M. Singhvi: 1 have said of the
erosion and the progressive dilusion of
the intellectual quality in the opera-
tions of the Government particularly
at various political levels 1 should
like that the hon. Prime Mini-
ster who has taken some steps in
establishing direct contact with the
people, for example, broadcasts to the
nation which should be maintained as
a regular machinery of contact, should
also take the necessary step of estab-
lishing a brains trust to this Govern-
ment. It is this which would salvage
the operations of the Government
which have fallen into mediocrity. It
is in this context T should like to sug-
gest that academic people should be
‘brought for brief spells to the opera-
tions of Government.

13.59 hrs
{Surr SHAM LaL SARAF in the Chair]

This was done in a big way w‘ht.!n
President Kennedy assumed power in
the Uniteg States ang this brought &
really fresh breath of life in the ad-
ministrative processes of the United
States of America.

1 should slso like to suggest that a
code of conduct should be evolved for
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public servants, that definitely the
civil service should have a certain set
up ideals which they can cherish and
the fulfilment of which should be the
chefished goal of their administrative
life.

14.00 hrs.

I woulg like particularly to express
my appreciation to the Minister for
establishing the Vigilance Commis-
sioner and for instituting a half-hearted
institutional measure in the form of a
Grievance Commissioner, That, I
think, is a partial fulfilment of a de-
mand which I have voiced for many
years now. Almost in every session,
I have taken the opportunity to em-
phasize the need of giving such an
institutional machinery. The contem-
porary experience and all the current
signboards point the way towards fuller
institutionalisation for redress of griev-
ances. In the hurricane of accusations
and allegations which are bandied about
today in the endless discoveries and
disclosures of political and adminis-
trative corruption which corrodes the
conscience of democracy, it is but meet
and proper that the Government must
take the ultimate logical step by estab-
lishing the -institution of Ombudsman.
The Central problem of a modern gov-
ernment is to regulate and to control
arbitrary exercise of discretion in the
operations of the Government.

I now come to the lasy point and I
will have done. The statement which
the hon. Minister made yesterday on
the supposeq revocation of the Emer-
gency was singularly disappointing.
Dr. Adenauer said once that it is a
God-given gift—a thick skin is a God-
given gift—and I must concede that the
Government possesses this gify in a
very adequate measure. To all the
claims that we have made in this
country, to all the protestations and
arguments that we have advanced on
the flonr of this House, the Gowvern-
ment had no more than this diluted
and insufficient answer, Mr. Chair-

man, I should like particularly to dls-



13751 D. G. (1966-67)

abuse the minds of the hon. members
of this House of the idea that there
exists any Constitutional difficulty in
confining the Emergency to certain
areas of the country. Read Article
352 which speaks of Indig or any part
thereof. Read Article 359 (2) which
says very specifically that an order
under Article 359 may be confined to
a part of the country. There is no-
thing in the Constitution, I submit,
which prevents the Government from
confining the Emergency to certain
specifieq areas of the country. It is
a crying shame that the Government
should have taken refuge and shelter
behind this very specious argument,
this wholly fallacious arugmént, which
is absolutely unsustainable in constitu-
tional law, that the Constitution does
not allow confining the Emergency to
any part. It is wéll known in law
that the whole always includes parts
and my friend, Mr. Hathi who has
himself been a lawyer, perhaps knows
very well that there is something like
the doctrine of liberal interpretation,
that there is the doctrine of progressive
interpretation, which is now univer-
sally accepted by all the judges, by all
the judiciary in the world. Chief Jus-
tice Marshall, the great Chief Justice
of the United States, once said in con-
sidering the question then that we
must never forget that it is a Consti-
tution we are expounding. Unfortun-
ately it seems that irstead of consult-
ing well known principles of judicial
construction and constitutional inter-
pretation, the Government has resort-
ed to its own private mythology about
the Constitution. I hope that, if neces-
sary, the Government would obtain the
advisory opinion of the Supreme
Court; if necessary, the_y would bring
forth the Attorney General to say that
there is actually a Constitutiona] diffi-
culty in this matter. Otherwise, I
hope that they would accept the very

logical and the very rational eclaim
that we have made.
Regarding indemnification, T would

like to register my very strong protest
at the intendeq and proposed reintro-
duction of a Constitution Amendment
Bill for indemnification for acts done
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during the Emergency, which was
shelved and abandoned by the bene-
volent intervention of the late Prime
Minister, Pandit Jawaharlal Nehru
who had, above all, a democratic con-
science. My requesy to the Govern=
ment is not to resort to this retro-
gressive measure; my request to them
is not to ask us tp be a party to such
a legislative jrresponsibility.

Shri A. P. Sharma (Buxar): The
Home Ministry has to perform a very
difficult task. The work of the
Home Ministry has been a difficult
one in the past since the attainment
of independence due to various rea-
sons, particularly because of the
problems that arose out of the parti-
tion of the country and so many
other domestic problems. The work
of the Ministry is even more difficult
today. We are faced with numerous
problems. On one side we are faced
with the aggressive design ang in=-
tention of Communist China, which
has already kept under its possession
thousands of square miles of our
territory and on the other side, even
after the famous Tashkent Agree-
ment, the attitude of Pakistan is
very clear to us and nobody in this
country can say at what time Pakis-
tan would launch another offensive
or aggression against this country.
Over ang above these external prob-
lems, the internal problems of the
country are also very serious, for ins-
tance, shortage of foodgrains is one
of such problems.

Shri Surendranath Dwivedy: We
were told that Mr. Hathi would gtart
at 2 o'clock.

Mr. Chairman:
230 pm

He would start at

Shri A, P, Sharma: There are cer-
tain anti-social and anti-national
elements in this country who do not
miss a single opportunity and exploit
all these difficulties for their politi-
ca]l aggrandisement ang for fulfilling
their political motivation. Tt is well
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known to everybody that there is a
Party in this country known as the
Left Communist Party which openly
owes allegience to Communist China,
which is already on inimical terms
with this country. In view of all
these things and in view of so many
other domestic problems—Ilinguistic
problem and so many other prob-
lems—that the country is faceq with..

Shri Shinkre (Marmagoa):
sure that Communist China is our
enemy? If so, why do not the Gov-
ernment close their Embassy here?

Shri A. P. Sharma: I do not know
how one can think of revoking the
present Emergency and lifting the
use of the D.LR. So far as we, on this
side, are concerned, we are also equal-
ly concerned about the continuance
of the Emergency and we also want
the withdrawal o! D.LR. These two
questions have been discussed pot
only amongst ourselves privately
but also in the Congress Parliamen-
tary Party  Executive and in its
General Body. They have also been
very carefully considereq by the
Government in the Cabinet. But in
view of the revealing about the acti-
vities of the hostile Nagas, the acti-
vities of the Mizos in the Assam hill
areas and particularly the recent
happenings in the State of West Ben-
gal and other States where some of
our friends, in order to Yulfil, as I
have stated earlier, their political ag-
grandisement, openly instigate the
people to indulge in violence, jnsti-
gate the people to loot and burn the
property of the Government. I am
one with the decision that has been
announced by the Home Ministry
that the Emergency has to continue
in this country; the D.LR. has to con-
tinue in this country. As a matter of
fact, I appreciate anq support the de-
cision of the Government that the
DIR. has to be used in the border
areas, partleularly in the State from
which you hail in the State of Assam
and in the bonder areas—both eastern
and western. The DIR may have
to be used agalnst some elements in

Is he
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other parts of the country who in-
dulge in violent activities. Sir, I am
a trade union worker, and I believe
in the right of the people to protest
against the mightiest of the Govern-
ments, even though it may be our
own Government if they do wrong.
We have got every right to demons-
trate, ang we have got every right
to criticise, bug all these things have
to be done in a democratic way, and
in a peaceful way. If we are dissatis-
fled with this Government or if any-
body is dissatisfied with this Govern-
ment there is a way open to dislodge
Government. Every flve years elec-
tions take place, and everybody has
the right, and every party has got
the right to go to the people, tell
the defects of the Government, speak
against the Government ang dislodge
the Government. This is called the
democratic method of working of
political parties. This is how we
maitnain democracy in this country.
I am one with Government, that the
emergency has to continue in  this
country and the DIR also have to be
used.

About the use of the DIR, 1 also
want to say that in the past in cer-
tain places and in certain cases, the
DIR may have been excessively used,
or may have been misused. I do
not hold any brief for that Asa
matter of fact, we want that wherever
it is necessary to use the DIR, it
should be used with great care, and
it should be seen that not a single
innocent person is involved under
the DIR and made to suffer. While
supporting this move, I woulg also
suggest that the DIR, if at all have to
be used in other parts of the country,
that is in areas other than the border
areas, then the State Governments
should not be given a ‘ree hand.
They must approach the Central
Government and justify their case
ang then only they should be per-
mitted to use the DIR. With these
observations I think that whatever
decision Government have taken in
this respect is wholly justified.
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When I was listening to the speeches
made by the Opposition Benches,
and particularly the Communist
friends, 1 was surprised how anybody
in a peaceful way., If we are dis-
ol this country who had the freedom
of this country dear at heart and who
had the democratic values of life
dear at his heart could in any way
support such activities of the people
who are out to destroy democracy in
this country. Therefore, for these
purposes, the use of the DIR hag to
be invoked.

I shall now come to the present ad-
ministrative system of the Govern-
ment. I have a lot to say about this,
but I shall be content with just say-
ing a few words about it. Today,
what is the position of the adminis-
tration in this country? Right from
the top to the bottom, this adminis-
ration, is bureaucratic administration
as we call it, not suited for establish-
ing a socialist society in this country?
We want a socialist society in this
country. But what js the character
of this administration? What i in
common with the masses and the
people who govern this country or
whe manage this country through the
administrative machinery?

14,15 hrs,

[Mr. DEPUTY-SPEAKER in the Chair)

These administrative officers are
called adhikarig in the districts and
in the States. The term ‘adhikaris’
means those who have got the power
to rule. Who has made them adhika-
ris? Who has given them the power
to rule the people? As a matter of
Yact, they are servants of the people.
But if you see the day-to-day work-
ing of the administratorg in the wvil-
lages and in the districts and see how
they behave you will finq4 that they
behave as masters instead of beahv-
ing and acting as  the servants.
Therefore, I would submit that the
present administrative system re-
quires a thorough change if it has to
serve the present needs of the coun=
try. It this administration has to
wark for establishing a socialist so-
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ciety in this country, then it has to
be thoroughly changed, 1 am glad
that Government have at last reali-
sed the necessity for this change,
and I congratulate them for setting
up the Administrative Reforms Com-
mission under the able leadership of
Shri Morarji Desai, I am sure that
whatever recommendations the com-
mission makes will be implemented
by the Government withouy any
hesitation.

Now, I come to the setting up of
the joint consultation and arbitration
machine., for redressal of the grie-
vances of the civil servants and the
Central Government employees em-
ployed by the various Ministries. In
this connection, I want to thank the
Government and congratulate them
for having announced this scheme, al-
though the formulation of the scheme
has taken quite a long time. In the
statement of the Government itself, it
has been said that this scheme

was
recommended by the Second Pay
Commission in 1959 and now this

scheme has been laid on the Table o
the House guring this session. But
I shall be content by saying that it
is better late than never.

In regard to the scheme itself, 1
want to say that under clause 19 of
the scheme it is provided that an ar-
bitration board will be set up as soon
as possible after final disagreement
is recorded between the parties. In
this connection, my federation, name-
ly the National Federation of Indian
Railwaymen has made a-tOficrete sug-
gestion. Since Government have been
given the discretionary power to de-
cide whether a subject should be re-
ferred to arbitration or not, some
time limit should also be laid down
in that regard. I do not know why
this discrepancy has been kept in
this scheme. Why should a time-
limit not be laid down and why
should it not be provided that within
a particular time-limit the particu-
lar subject on which flnal disagree-
ment has been recorded would be re-
ferred to arbitration. Therefore, 1
would suggest that a time-limit should
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[Shri A. P. Sharma]

be laid down. I would suggest that
within a month after recording of
final disagreement, the subjects on
which dlsagreement has been recor-
ded should be referred to arbitration.

The Intention of this machinery is to
promote the establishment of cordial
relations between the employees of
the Government and the Government
as employer. The intention is to
see that there is no scope for
resorting to strike for settling the
grievances of the workers, I do
not think that objective or that
ideal can be achieved unless and un-
til some change is made in regard to
those subjects which are non-arbit-
rable under the present scheme.
According to the scheme, only three
subjects are arbitrable compulsorily,
and they are pay and allowances,
weekly hours of work and leave. Be-
sides these three subjects, olher sub-

jects can be discussed, but they are
not arbitrable. Therefore, such sub-
dis-

jects in the railways will be
cussed and will continue to be dis-
cussed under the permanent negotia-
ting machinery. Under the perma-
nent negotiating machinery, whether
arbitration should be conceded or not
is to be decided by the Railway Minis-
try which is the employer of the 14
lakhs railwaymen. We have been ob-
jecting to this for a long time. 1 would
suggest that thig power to Jdecide whe-
ther a subject on which there is dis-
agreement at the level of the perma-
mnent negotiating machinery be refer-
red to arbitration or not should not
vest in the Railway Ministry because
the Railway Ministry is an employer.
Therefore, 1 woulgd suggest that ins
tead of one Minister there should be a
committee of three Ministers, namely
the Railway Minister, the Home Min-
ister and the Labour Minister to de-
cide whether a matter should be re-
ferred to arbitration or not.

Shri Priya Gupta (Katihar):
already decided.

Shri A. P. Sharma: If Government
accept this suggestion then only the

It is
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purpose of setting up this machinery
would be achieved.

=t Y T N (HFET) ;I
va4 WEIT, ¢ HATAHA F1 HAC AT
HFATAA FET ATO JT FATET 31F OO |
feeg ot a7 & gas! Aifaq da=g
g w1 o1 AHaT § WifE A g
satfae ¥ gaar favara adf wad §
fomar fe gz At wfmw W@y &
ofY g1t 1 favarg afoa # sfaw &

T A4 A aTAET | AT THE
a%g g€ 4 917 IFF q17 a9 TEr
TAT A1 WEA TEA 9T qq FO AW F
famrn & ag a1 43Y oY frgewa ¢ fw
FUHTT T qE FH agT AT F4 A
AY A & fea e gfez & mad go fem
g1 faeg mfgs anfiem @ aw
FT & 79 |\ g =qcz g1 aar fF g7
3ggnr AHTE 7Y @ 317 T oagq
g & wen wfagi ¥ g fofr @md
sifafzafaufrard alsevv @ &

#F oT9% 1 OF TATHT0 FAT ATEAT
# oA A OIIETH AT WG )
agi 7 fa® g#:17 awEr gwEt a9
aferai %t g€ 9@ 71 gF aga &F wwag-
IF FargTw AT wad faw w1 &
¥t far & @ fawra gwrd wogfaee
2T § | uF i@ 9ot a7 1A 912
ZHLT ATAYT T 4T | AT F AW A
szannr e fagaww & a¥ @ =t
wTEHY OF 9T H oew g a4 &,
WYX qFE AT T AT §. q A ¥
g T faar gwr 1 f5eq o a1m-
aferat 1 qwed w1 qwr wrar oY W
gfeerm faara aard azen & s
fozgarT farar @t o & wvad &1
fawrar & g1 1 xawT w10 g 9 fin
ag ag A1gH? 97 foe Sty mrEwo &
YT qgT T WAT A AW ¥ AT
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w19 ¥ g feerarar 9y M7 39 fas H oF
TATATIZATATAT | T AT SR THH
# oF &Y a1 w2 A g1 e e afy
NI {99A § A1 ¥7 & qgar oAy #
g Mfs g% faare J1%7 g
Tq WA #1 w7 Freears fwan aan
ar aga & wrmg YT wtgpm Ay ¥
AT | ITRY AWE H AF W1 T 4r
f& @ar #41 f@ar mam ¢

¥ a3 ai T 439 ¥ gofeqq
g1 &1 agifes 4% 47 & 91z /w0 4t of
w1 ggr zz Ak 47 | qF wewTe ¥
AT 997 a1 | g ® @ st
fear | R Tm1 WwwEg ga f A
ae® OF FTIET W AT T HAT AR IR
Ferqiaadigd gaw om 31w
#FqT7 AT AGITFTHIAT . WY IEH
7z Tt arar @ e oam Y of &, g
a® AT Alea df w7 ot et qra 6
FEET w15 3IFT A2 frar nam ) §w
oY & 4% fRT oa sqaprget 1 & da
# w7 o7 fawa gard gzew § oY
faar 1 3aFr gfezatn woez 30
voFt frgraa 91 fx 87 o w1 aga
@ faa &, wwwW ®vER F gy
 foa § fieg 1§ 392 A% "W
2l wwH 99 0% AT g@ fear
T oA SR qEN ag W g
A wAT 91 & wrm TR ¥
w1 foa sEm & a1 e
FLFL J I9H w91 wA A FvwE
&1 aw ¥ ag s wan 5 oag
TAGE  qHFC & FTETE &0
AR Z Ay 7 Iw7 femr fs gEEY
wTew 91 # fF gEs1 & 97 e
Tar & 1 fg g Y s S o
fF ovit 3991 97 § WA wravgwar
g1 for & off ganfear & sme firar
FTAFam TR | qar ==
& & # Toifos v & fear 3o 7@
2 dfrwmwim¥atamafiqaw
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ared g fad a8, e 9¥A 9T FAET
i faar #ar | w= &t A o S
BT AT W E | W AT Y A oL
giamr 2 foggr o 1§ @
7z fog woritfas 3fee &, woar @
T 99 #1 gfe § Sl F1 owee
ot gaHt orgdt 2, fee =g F Swel
g ar At g ar FrE WAL L L.

% RTMATT WO : fAgeg Wi—

oY wwt ww ey ¢ e
ot wt fremme @ o 1 wle
% frdz wrar § fr o frafe gamd
mgr w+r &, W fefe & WA E
qg Y% § WYL 77w o F A qm famn
# 38 o ag =1d Tz g1 et & o wit
F AT & O § IF gL AIHT,
T gat @ g2 Ad @ A A aw
qOETL & WY UF AT &7 A a9
g §, % W|E ¥ U ¥ 199 @
st & | e W fafy ®@
foft aedY g oo SEAT A
@7 EI |

g %I AW @YD A A A
T ST A | W W ¥ O A A
TE1 a1 fF A F 2l ) owe
¥ qg YT U2 ¥ I IAT agAT
AR @I E | & AR OF FEE FAT
qmAT § | FEIC Gl UF 9RO
e w1 froRdz § 0 & ag W
JEMEI 2 ®IE TE A § ¥ wwEar g
gt aea @At &4 3| IJwH
ST IAERT FA § qg dwed Al §
T ag 99¢ i W% & A AW
flo tE 1o W £ 1 T A ® TF
#rwrit gvarr gm0 aE wrde
o THo *T WIEHT § | T WI TF Hew
s @ a€ F 1 9T e He
tHe ¥ WM AW WIT T AWy
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N AWy £ a@ AR @
FIWT ¢ fF S8 e oo F o9 #
=9 Far g, T o fear w2 oy,
¥ @ SAE O war 2 1 A de
9 UF & WIEHT F a9 § | FEET Ad
w1 @A § 7 MR J9H § AN
& qiie J1F F 9 KT § o 99
A F YA A g i afg A &
arz AFD & qm FE wdw w2
AN Mgz 9d & | 8 F w9
THTHT & W "eET 3= #7 faear )

oa W9 ATEe To UHo FI Z@ |
o To UHo TaW HIA WIT FT WTEo
Hlo UHo ¥ FAAN WA & | TOW
gL 0 W oI F=ET &
# W TWEqTE FT A A9 g
4g 1951 WX 1952 FY a9 § | AT
grie To THe FT IATA goT Al &
SFEE GATE § AT AC T | qF W9 IT
g1 fF amafasar fee f1 o Al 9w
sTafwar F AL ¥ § oF 9@ w1 garEr
&7 9TgaT § | 99 @ # ag fomm mw
a7 fF ToreaT & ST A1 § IR g
qrel & qETae & srafawar § st
fgw WY @ AT T WA OF
W T T qg 9 agt F A
™ w feer o oW W@
A ge Mg A & T g g &
HITH! T | T IEA R
weai # fermn 2 f fewr %Y srafosar &
AT | W T FTAECE

D.O. No. 27/5/52-AlS (II)
18-3-53,

waq ferar mam § -

dated

“As for the inter se seniority, of
the officers referred to in para 4
of your letter, the Rajasthan offi-
cers appointed to the Indian Ad-
ministrative Service shall rank
above the Punjab Provisional Civil
Service and open market emer-
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gency recruils of the same year
of allotment The inter se senio-
rity o the two latler calegories
should among themselves be
effected according to age”.

g & a8 @1 & fF Twmw ¥ oSy
AT § FATT dfaanfeEr wfemr qEy
¢ & 9T ST AEAL 19 & T q Iy
I AT AT | TH AT &1 AT H A9
FMEA T AT T AET e agr W
@A &1 faeeit | og agr UaEfa & 9t
fF wows w09 ¥ SeEr 2 oW1 fE
HeTEg 7 & 1 Fe 3w & wrdo wo uHo
ﬁﬂoﬂ?n@omﬁﬂ'ﬁﬁm
g1 32 3 /1T TN W FTE wTAT
o g & e § 19 #T A2,
THAT AT Y W qwE |

w9 & 0F qgT WEH A9 I AH
HTATE | g9 F1 FA ARSI
& 74 ¥ @ afew g woer dm oy
AT & | TeifoE safEr A Ea £
o @t aeetfaw 7w § I AT
w1 feafe & 1 & awwa § 5 worfos
= "@T TwAfaw =fed o wr
fafs g &t 7 & f& a7 ofa fe
AR a1 gAEt d@dr AT @rOE W
HTEHT g2 AT T §, ToAfaE g9 F 1
areTE At @gdr ST T g AfEw I
Al 1 A7 AL § qF TIAT AT EY
¢ 1 7 ot feafa smae &+ @ e ErF
w0 & oo & gwwan § 5 oaed o
w7 fRdl s &Y o oY at a8
TotfaE ==t S T sl
% fae | T #F &% fRa o,
COH! IWA FT AECT °Y | WIS AHCIEY
ot ag wgdt & frogw | owl, g oAy
wTq S AT F §, 99 S0 TEET
= § ok @ TR ¥ fro o
wrf g A% & | s ey
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wt ot fedté & sawr wwe of w9 g
Bl as e g s wmam &
Tofe® g=1 ®1 gwr fem o a@ &
™ g W =g w § o™ few
SH1T 9 HI g e s a6
TET

TF W &I ST GET g
TR ..

Mr. Deputy-Speaker: That is for

you to decide. What can Govt. go?

Shri Kashi Ram Gupta: Not only
personally for me or anybody, but for

all of us.

# ag fraew ¢ @ § 15 gt
o wmaTT F9 F 1 E waE A
£ 1L § TR & s ad g
FTAAT & | W OAATT FOAT & IAR!
ag W FEAT o gwE Ay F Eraer

qEAT; EA A AE A W A
=T qEAT |

AN AN EE T WO g @
2 | A AYFTE 9T o §6aT 2
f @ @1 v & § @ weeree g
FTA &, a5 AWl F gErard o g g )
feeg memarfet & qwr & @ W
2 7 Y uetfas A0 § 39T uE I4-
g & woEy & wgar § 1 oAt 3o
fea gu ¥ FIOIT F UF 95 F wEA
¥ oF Tl & fawme oF A aga we
w9 7 fowl) g€ o317 | & W OF
AT & 9 feit @t 9 W sga
w1 9% 9% § IAAT @ F FIC IEA
FUEAT F T KW AT | IW TR FY
I AFAT fa@ v 38 are § g
% A FTETE T FT F1§ AAHTL A
¥ Frfawr € 7 w3, gAY AT TEE
T AT W T E Aw & | T T
QY TR AT AT g qC WA g AN
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wi agdt o @ 37 wwfa w@d W
@ & 5 gw & woA STt 6
R E | F I oo & A ¥ gw ey
£ fr =% fafug @ =nfilr, o aw
g =ifed W @O a0 wWE ¥
s gz, Fiiw & foria weey I
WS FY A9 F @rg 7 & | F s
T 5 ¥ dmar g f og o A
I ¥ T § W av & 9W
FT IHH § O & faeg wrear qHT
# 7 1 g d w & o &
i e & st w2y & fF gt fa

@ AE & A g awe §, R
vgE & ¢ 7 faopw W wow A
Lol

ft wrelt T e : F T @
fe ag o 3 agdt a1 @ ¢ fomet
THIIE TG F IAF I H A |
T e W oA §, AT gt W
g Zge & wie ¥ faums W
@ § | wAw F $o faumaw w@
aEg q@ T A 4 fF & wroafads g
A\ ¥ forr w1 o vor Ao &
o RS DT F I 9 T |

st Wo ATo farerswre ¢ Fifimare-
qT) : | T T |

et o ;. #Y ow wgR
AT & quT fF og W18 O AT w@
fF T #r 9 A ¥ a7 gg weAT
wr | AT faddt o & A7 o, R
Lk rg-pik s ol

&t Wo ATo fargTeieT : W ¥
ST 9T 4§ GHT AT 8 |
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oft wreft o o ¢ e Wy
STEHY Y g faredt qn F ¥ W e
® 9y oy § ) ag o afY g E
#t faaresre ot = qw @ & 9t 59
Fu% gy ¥ ¥ fpemg ¥ wg § fo A
T OT W AT SN A ¥ & wm &
drama

Shri Manoharan (Madras South):

Why should you give accommodation?

*ft wo Ao famreimre ¢ Fwrt TR
¥, AT9F 9T 97 &) g HeHT I |

it weit T T ;A AT A A
TET & 3w F g g FAATE qIHAT |
™ foi e @@y F oA Frow
I ZH FETH FAT FAT | AT A1 gH
oAt Arfa qAr ghft fr ooa A e
LW A @ AT TY GEIA FTAT AT |
dra A A AT ww W g ey T g
w1fed wiifs ag 99 § &aArs g &)
@ far /10 I @ & fe amreg
& & AR AT g19 &, W oI 7 A
farndt ey & ot wETUTE 1 & 3T
TTATAS ZETT B14T & | T7 49 ATAT wT
§X FTF HEl FEA I F TEE@
T | FEqE ATNTE! 9T ASA w9
FT GH T AT BT AR AL HT qRY
£ | g aga a3 ATRA I FAT WAl
s g % gw H v o ®
ke i |

wa ¥ oF amm wae 5 & o
¥ gravy § Fg1 wmgar § ) frew ¥
wgA & zfao mar qr aw gart ardy

T AT @ Y AT Ag AT 3@ F A
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w7 @ fF go wear AT Ay & fr R
£ 97 TX T & | wifeT g7 AW
Wi dxr g & 1w gw daw wifes
T w7 w¢ gt #Y =1 o | IEk
e gaar Tfg® | & wwwan g oo
THAREHT et g€ & THE w0 4% ¥
fr ag awwy § fF W fewdt <romemar
graf At wfedramd Sy 1 qFew
g ST A wE A oAl W T+-
GG T A o C I
T ¥ A€ fn v A TRE AT O
g fF av &1 gmT W KT AEAT R0
fe g7 T Aemaw € g faet oY
SUAT WTHT FI FEIRIT AL FT A%,
gafed aga W=, wis T &1 @Y
&1, ar feT ag g g @5 < fw
wwmFfArmma v gma g g s
it efgoart § ot SreTaTEl § It
qTq 4% F7 T FAATAT =nigy oA
I few & feelt & ofs Aas@ @
™ & famw wfeaf g 3 0
Ffears a1 g g1 a9 & fFe g &,
#few afe awe g wf & ot ag g A&
&Y Ty | gHfAd W THW w1 gL EE
& forir 3 &2 ¢ 1@ &0 g9

Y 4 } ¥o FEA A OF AT
wq1 91, §X IR A A4 g
ot frar ar, fF @ 3w & AW
dega g wifgd 1 & wgar g 5wl
i & wdY & =2 S AT T oy
Afie IaF forlr dat &0 1 a1 A W
daer w¢ fF el 78 wih @ W
% feam ¥Rardr®0 1w dard
FoAr & At FY Al ¥ quvel wrer
TTraE ma &7 & s I AT
g | U woTg geT 9w faesft F dewa
favafaersa a=ma #f ==f gf at agr=
wgIeAT W dfew W ¥ I dea
¥ ooy fasre wwe fo o & aga
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AT qOF ¥ I9) a1 FY gHHF AT |
& st g aferr & & aga weet
aTE ¥ eFpd wuw Asa § | giAy W
¥y & agd 619 GUH §7 0 §0
e & | Taw Ao ¥ wH oA
wm, @y fa9 3% 3w & von
gt

wF arg & wrywr arg frs fw
ax ggi g w41 g€ & 79 que wt
I¥ UF ATEE AT TA0 A7 o gEI @
% qeq Wl F1 Tg1 Uo WTio Hio &
FFTO ATAT A | FA ALE T A
o9 &7 a9 412 § T 99 fF A
frraz gart aveg g W oAt g 2
Afem i sy gw A gen arfer
I firerae & o gm s o E o
At ag graT & 6 97 F7 T w6
o § A I AT FAAT F9 OAGT
i Aamey 2 fF gz aw wewr R
I ow A T & WP aw oA dmoEr
W=l HTH A4l & @ & | q¥ qo=mar
mar a1 f§ 37« gEfaar &1 aFw
femmar wa 41, 9% s femeTar mw
at fif ITEY 77 g A=Y IRTET AT
TH a9 FT AR A g # IEy qm owr
AW EWTR 1 T AT BT ST @A
Lurcll

v § & @ W oAt €
g femmr A § ) W foR &
weawy # qget aw a8 & fF 7% 9 X
o1k

“Integration of Services as a re-

sult of reorganisation of States
(Position as on 1-12-1965)".

it afy Fm ard &t Wit aw S
# g A w1 wAET 99T £ |
THEAE ¥ 1390 w2y wifhad oIT
i | WRTUE qus waa & 15604
TATHEE Gty w1 dEAm TG
g
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s AE A 22 i GO R

“Joint Consultation and Com-
pulsory Arbitration Scheme for
Central Government employees.”
g ofl aF TR 3 WY FIH 4 F
FAT wrATE FUT #, AT A 9T AH
BT & | 38 w0 anfed |

9 11 ¥ FAHH FZATY

“Representation of Scheduled
Castes and Scheduleq Tribes in
Services.”

oz w5 fFdr deir afg @ Aw @ &
nE THY AT AfET BT 1 EW R
ot ®1 fom fear mn @ afew o=
fede % ¥a= fom &7 wma & w9 A
T fr et ®@ #) war wrm &
TAE1 AT arfegd | GEUEE grEe ¥
fag am a7 & faar & f¥ @d wEe
qT R

ot awg & sfufmeifes fafade
A e dd mERe wart §
aga 38 77 T & | g o fear mam
# FTw AY 3T FT F A, swhk A
¥ AT Fw ToTd A Ag O A I
ar =nfed

9% 15 TATYA §0 31 H HIW
ofeers aot femdiz Fart H wgr d -

“The study team here was head-
ed by Shri M. Govinda Reddy,
M.P. It started work last year
and its report containing 68 re-
commendations was made in Au-
gust 1965. The Ministry of Works
and Housing accepted 83 recom-
mendations, some in g modified
way, and announced its decisions
to this effect in October 1865.
Implementation is under way.”
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D. G. (1966-67)

Shri Hathi: At the outset, I should
like to express my gratitude to the
hon. Members who had some compli-
mentary words for the Home Minist-
ry's work, and also to other Members
who have given constructive sugges-
tions and also those who have made
criticism but in a constructive man-
ner.

I am aware that the Home Ministry
has to deal with a wide wvariety of
subjects. It is not purely a question
of maintaining law and order. It has
several other subjects to deal with—
the services, the administration of the
country, language etc. All these ques-
tions are of such importance that there
may be here and there things in
which there may be scope, much
scope, for improvement and there may
also be scope for difference of opini-
on.

There should be scope also for criti-
cism. On this simple question of law
and order, if it was to be dealt with
only in a way as to protect the lives
and properties of people from tkieves
or dacoits, it would have been a diff-
erent matter. But today there are
various problems facing the country
and the Members have touched many
of them, for example, the Mizos, the
Naga hostiles, and several others. So,
it is that the Ministry has to deal with
a number of these problems.

Several hon. Members have dealt
at length with the question of adminis-
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trative machinery, with the question
of vigilance, with the question of gene=-
ral law and order in the country.

Shri Manoharan: Corruption,

Shri Hathi: I said vigilance. We
can also call it corruption. These are
really the subjecls which do require
attention and concentration not only
of the Government but the Members
and of the country as a whole. There-
fore, ] am thankful to the Members
for highlighting several of the ques-
tions that have been dlscussed here.
It will not be my endeavour to deal
with all the points that have been
raised. It may not be possible. [
shall deal with some of them and will
try to clarify certain points that have
been raised. I would not be doing
with g view either to criticise the
Members or with any such view, but
1 will try to give that information
which is likely to convince them about
the attitude and the approach of the
Government on the various questions
they have raised.

As I said, the question of adminis-
tration is vital to any democratic gov-
ernment and specially in India, after
Independence, when we have taken up
a particular ideal before us. The acti-
vities gf the Government have expan-
ded. The new tasks and the new
burdens and the new responsibilities
before the administration have assum-
ed very wide dimensions. It is, there-
fore, necessary that we will have to
trim our personnel, to overhaul our
administrative machinery, in order
that it may be able to meet the chang-
ing needs of the people; but, as has
been, rightly said By Shri Guha, and
Shri Mathur and several others, it is
not a question of merely making some
administrative changes here or some
other changes there. It may be that
we may be able to make a few chang-
es here and there. But really what is
needed is to train the people, ot offf-
cers, in a ‘way that they are responsive
to the people.
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An hon. Member:
tician also.

Train the poli-

Shri Hathi: Politicians should be,
and mostly they are. But the comp-
laint is that even among officers, very
often, one thing has to be kept in view,
Whenever I have occasion to address
these young officers, probationers, the
first thing that tell them is that
“Whenever anybody comes to you, you
must hear not only with an open mind
but take it that what the other man
has to say has a view-point, and that
he may be right” If you start with
a presumption of that kind, only then
it will be possible for you to Judge
the other man’s case. But if you start
with a presumption that what the offi-
cer or the Government has done is
alone right, and what the other man
says has no force, then it will never
be possible to understand the other
point of view. Therefore, it is that
we have to give this sort of training
and this training is not only as to how
they should handle the file or they
can get over the various bottlenecks
or the procedure or fhe financial sanc-
tion. That is in 3 way important, but
more important than that, is the offi-
cer-citizen, relationship or other rela-
tionship between any body who is in
position and the citizen. I do not mean
only officers, but anybody who is in
position—the relationship with him
and the citizen or the public. I think
that is what is needed today, and if
they are able to understand the mind
of the people, are able to read what
they have in their mind, then only
it will be possible for them to solve
the problem.

We have at present various training
institutions, and the young IAS, IPS
and IFS officers do get training, but
these are based on lines which require
a change. With that end in view, we
have recently apointed an advisory
Council, presided over by Dr. Karve,
with four senior Members of Parlia-
ment:  Shri H, ¢, Mathur and Shri
Nath Pai from this House, and Shri
Ruthaswamy and Shri Sinha from the
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Rajya Sabha, They are members of
this advisory council, and the task of
this body will first be, as I understand,
to suggest the changes in the syllabus
itself and to suggest the changes in the
facilities for training that are being
given today. Four days back, the
council had met, and they have app-
ointed 8 sub-committee. I am sure
that they will also look into this ques-
tion and whatever the recommenda-
tions are with regard to the change
of the syllabug and the change in the
existing training facilities, we shall
certainly implement those recommen=
dations. Moreover, as the House
knows, we have in fact an Adminis-
trative Reforms Division. It is now
two years gince that division has been
set up. It has done some work in its
own way, though it may be a small
way. I know that it cannot do the
same kind of work which we expect
from a Commission. But even then,
in their own way, they have done
quite a good job, and this deals with
the day-to-day life of the people, how
the difficulties, the bottlenecks and
the complaints that are met with by
the people and which they have to
undergo because of administrative
deficiencies could be got rid of. They
are having training classes for work-
ing out problems for young officers. It
is not, as I said, merely teaching them
as to how to handle a file, but they
are given practical projects. These
things are very small; for example,
people have to undergo great hard-
ship for having a motor-driving licen=
ce or in egetting medicine in the hospi-
tal, or milk in the Delhi Milk Scheme
or Eetting electric connection; these are
small matters, I know, but it is these
small matters in which the public are
interested. If you can remove those
difficulties, that would be good. They
have taken up nearly 36 projects, and
about 800 recommendations, on a prac-
tical basis. When implemented, they
will certainly add to the efficiency and
the lessening of paper work.

Similarly, as the House knows, we °
have appointed different committees
under the chairmanship of Members
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of Parliament to look into the work-
ing of the departments which deal
with the public, for example, the
Directorate-General of Civil Supplies,
the Chief Controller of Imports and
Exports, the Works -and Housing
Ministry. These are the places where
the people have to come in day-to-day
touch with the Ministries and they
have been finding difficulties.

The Mathur Committee has given &
very vallable report and it has been
azcepted. 1 am sure it wil go a long
way in dealing with these difficulties
removing the bottlenecks and increas-
ing efficiercy.

This is only in a small way. Minor
changes here and there are not going
to help us in the over-all changing
of the whole administratice machinery
to cope with the present task before
us. In a democracy, where we have
not to govern by might but we have
to take the people with us, there the
administration has to have a differerd
pattern. It is not an easy task. For-
tunately, we have been able to set up
the Administrative Reforms Commis-
sion headed by an eminent person like
Mr. Morarji Desai with senior Mem-
bers of Parliament as members, whom
we all know, T am sure they will be
able to deéliver the goods. Yesterday
some questions were asked whether
it is a white elephant. 1t is neither
“white nor black; after &ll, it is every-
body's wish that something has to be
done. Every member who has spoken
has said some change is necessary.

Shri Bade (Khargone): Mr. Hathi
is neither white nor black; his colour
is wheatish.

Shri Hathi: 1 am neither white nor
black. T do not know what I am.
That may mean I am only transparent.

Everybody has a keen desire to see
that some radical change is brought
about in the administration. I would

request that now that we have appoin-’
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ted this commission, let us give them
full cooperation.

Shri M. R. Krishna (Peddapalli):
Have you given them office accommo-
dation?

Shri Shinkre: The cooperation they
want is not from us, but from your
bureaucracy. What steps are you tak-
ing to ensure that cooperation?

Shri Hathi: This is the difficulty.
When something good is being done,
whatever little good that is being done
will not be appreciated, but if there
is some slight error somewhere, it is
brought out here. That is not proper.
On our part, of course, we shall give
all cooperation. 1 am asking not only
th members bui everybody, the intelli-
gentsia, the people outside have to
give full cooperation and support, so
that we are able to do something,

Dr. Sen made certain points. I
would certainly be happy to hear his
criticisms. I have made a note of all
things about which he spoke and which
require our attention. I assure him
that 1 will certainly look into those
things. But if a8 hundred honest cri-
ticisms are made and one criticism
which is not honest is also linked with
that, the whole grace and beauty of
the honest criticisms vanish. For ex-
ample, he mentioned that the CBI is
investigating agdlfist the professors of
Delhi University. It is absolutely
wrong. They are not doing it. If he
had seen yesterday's paper, he would
have found thal it is a wrong, base-
less story. Then he said about Wal-
cott. I can unrderstand that a mem-
ber of the opposition would not like to
give credit to any good work done by
government. There Is nothing wrong
in that. But so far as the arrest of
Walcott is concerned, the Interpol had
nothing to do.

Dr. Ranen Sen (Calcutta East): It
was reported in the newspapers.
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Shri Hathi: That is mnol correct.
Information about the antecedents of
Walcott and his colleagues was collec-
ted and there certainly we had the
help and assistance of Interpol. We
are grateful to them. But so far as his
arrest was concerned, from the day he
left Irdia after landing at Murud, the
CBI officers were looking out for him
and with the assistance of the Bom-
bay CID, it was possible to trace them.
The two gentlemen again assumed
fulse names, not Walcott and Philby.

Shri Surendranath Dwivedy:
they gentlemen?

Are

Shri Hathi: I shall correct myself;
these two persons assumed false names
and got passports even from the coun-
tries where they were required and
they could come down again. But we
had cast our net and both the persons
were arrested.

Now this calegory is over. I come
to other criticisms of Dr. Sen He
mentioned about the grievances of the
secrelariat employees. 1 have perso-
nally looked into many of these cases
and 1 feel something requires to be
done. The Deputy Minister, Mr.
Mishra had said that the committee
would meet. Dr. Sen's information
that the officers turned it down is not
correct. The committes is meeting on
7th May and they will go into it, be-
cause these questions are numerous.
Therefore, it will take some time.
This high-powered committee is there;
it is not shelved. It will meet ard
they will certainly look into it. I am
intereited that all Central Govern-
meni employees should at least feel
that their grievances are being looked
into. May be it may not be possible
for us to redress all their grievarces,
but certainly they must feel that there
is somebody lo look into these gri-
cvances.

Thig brings me to the question of
Whitley Councils or the joint consul-

tative machinery about which Mr,
Sharma, Mr, Khadilkar and others
spoke. Mr. Priva Gupta has not
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spoken, bui 1 shall clarify certain
doubts which are in his mind, because
1 know him. After all, unless 1 am
able to read the mind of people, it
is no use my dealing with the
question.

L5 hrs.

Dr. Ranen Sen: But he is not trans-
parent like you.

Shri Hathi: To me he is, 1 may
claim the credit that everybody is
transparent to me. He is transparent.

I may say, at the very outset, that
there is no imposition. There is no
compulsion on anybody whether to
join or not to join. If they feel like
joining they may do so, and if they
do not feel like joining they may not
join. I will tell you what are the
advantages of the Whitley Council.
The three important matters on which
the employees would give the greatest
weight and importance are the condi-
tions of sorvice such as pay and
allowances, hours of work and leave.
These matters were in the first
instance not compulsorily arbitrable.
The Government had kept the right
to refer it to arbitration or not to
refer if they found that in public
interest it was nol a fit case for refer-
ring il to arbitration. We have
dropped that provision. Therefore,
all the cases will now be compulsorily
arb’irable.

The se.ond difficulty that Shri
Priya Gupta found was that indus-
trial workers may bz turned into civil
workers. That is not so. All th:
benefits that they derive from indus-
trial acts will remain with them. But
when these three are compulsorily
arbitrable, I am sure they would like
to come to this scheme because in
the Industrial Disputes Act there is
ny  compulsory arbitration—there
may be a tribunal but there is no
compulsory arbitration. Wherever
you get the benefit you are welcome.
Then your existing machinery, the
Permanent Negotiating Machinery is
thce. Wherever it is there, you can
continue that also. But where you
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do not find the benefit, you are wel-
come here.

Shri Priya Gupta: With all the
three tiers?

Shri Hathi: Yes. The third tier,
for arbitration at the top was given. I
would like to ask in how many cases
arbitration has been given. Have you
been given any arbitration in the last
ten years?

Shri A. P, Sharma: Onlv once, in
1957.

Shri Priya Gupta: That was on a
spocifie condition. It was never given.

Shri Hathi: Now we are giving you
this compulsory arbitration.

Shri Priya Gupta: That was allowed
to be given, but the sanctity was over-
ruled and it wag not followed by
your counterpart, the Railways.

Shri Hathl: The third point is, the
members of the trade union workers
wanted that they should have the
richt to recall members if an office-
bearer was appointed on the Council
and another office-bearer was elected
in his place.

Shri A. P. Sharma: All these things
are details of the scheme,

Shri Hathi: Still, he has written to
me about a number of things. There-
fore, there are many things which
are better than what you have either
in the Industrial Disputes Act or
under the Permanent Negotiating
Machinery. Again, I may assure him
that they may go through the scheme

once again and if necessary we can
again discuss it, There is no guestion
of imposing it on anybody. All

others have agreed, and T would only
appeal to them that it would be
better if they also joined so that we
can Start with it

After all, what is the aim and
object of this? We want that there
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should be such g relation between the
employers and the employees such
that all disputes are solved ami-
cably. Another important thing is,
originally we had thought that any
union which wanted to join this
should provide in its constitution that
its members will abjure strikes, that
they will not go on strike. Here also,
we have said that instead of amend-
ing their constitution it will be a
joint declaration, for the purpose of
trial, that they will not go on strike.
The main imporfant thing is the good-
will, the cooperation and the atmos-
vhere to work together, so that all
disputes can be solved amicably. It
is in that spirit that thig scheme is
to be enforced. and I am sure that
they will all agree.

So far as the auestion of time is
concerned, it will be “as soon as
possible”. When there is a will and
vou want to work in a spirit of good-
will and en-operation, it will be
“immediately”. Now there 15 no
question ofi thinking “whether com-
pulsorv arbitration is to be given or
not, Certainiv it has to be glven and
we have said that it should be as soon
as possible. 1 may also assure the
House that we shall set up a con-
vention whereby it will be done
without any delay.

Shri A, P. Sharma: Will there be
any time limit?

Shri Hathi: T do not want to put
any time limit; vou can reduce it to
a week if you like.

Shri A. P. Sharma: I want that the
thing should be on record so that
whether you are in the Ministry or
somebodv else is there it will be
adhered to.

Shri Hathl: T am prepared to give
it in writing to all the trade unions
that it shall be our endeavour not to
delav and we shall do it immediately.
But by convention we can say that it
will be done in two or three months,
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The next point that Dr. Ranen Sen
touched was about reversions and
retrenchments of thousands of assist-
ants. I may say, there is no question
of retrenching thousands of people.
There may be some instances of re-
versions. But there are two schemes.
One is the officer-oriented scheme.
When we want that the file should
move quickly, naturflly, we do not
want so many people to deal with it,
In one Ministry, and there also only
in one part of the Ministry, in the
Chief Engineer's Office of the Min-
istry of Works,~Housing and Supply,
that experiment was tried. There
some assistants, some upper division
clerks—some 3 or 9—were rendered
surplus because of that. But we have
not yet gone ahead with that scheme
in others because we do not want to
create that sort of apprehension in
the minds of the section officers,
assistants and clerks that they are all
going to be rendered surplus if at all
they will be surplus, we will require
them in some other work. For that
we have opened a cell in the Home
Ministry where they will be given
{raining in some other work like
eccounts, typing or something of that
port, and they will be absorbed. So,
there need not be any apprchension
on that account.

Shri Bhattacharyya also mentioned
about the attitude of the public
service to which I have already
referred. The second point that he
mentioned was about the Santhanam
Committee's recommendations and
about the Bill which he had brought.
"™We have considered this question,
whether retired servants should be
harred from accepting employment in
private firms. We have taken a
policy decision that generally these
officers should not be given permis-
sion for two years.

Shri Surendranath Dwivedy: Why
don't you ban it altogether for iwao
years. The recommendations was that
for two Years you should ban it
completely.
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Shri Hathi: Two years completely,
but . . .

Shri Sum.ﬂn.nath Dwivedy: Why
“but"?

Shri Hathl: I will tell vou. They
have said that it may be examined
whether it is possible, We got it
examined by the Attorney-General,
Shri Chatterjee and other lawyer
friends. They say it will be perhaps
violative of article 19 if a total ban
is put.

Shri Surendranath Dwivedy: You
have to frame the rules.

Shri Hathi: Rules we are framing,,
and even in those rules we will not
allow it except a very stringent test,
namely, whether the officer concerned
had any dealing with any firm while
he was with the Government. We will
examine whether his official know-
ledge or experience is going to give
the firm any undue advantage. We
will also sec whether his office or
post is befitting the dignity of the
Government servant. For example, If
the proposal is to appoint the Gov-
ernment servant as a liaison officer,
permission is not usually granted. For
the first two years there is no ques-
tion of granting any permission,

Shri C. K. Bhattacharyya (Raiganj):
If the hon. Minister yields, I can say
that I have also consulted some very
high constitutional authorities and
they told me that some provision in
the Constitution itself entitles the
Government to  impose certain
conditions.

Shri Hathi: If it is possible, I shall
be only too happy.

Shri C. K. Bhattacharyya: I shall
supply a note on this,

Shri Hathi: If it is legally possible,
we shall certainly look into. Today
our advice is that it will not be
pessible.

Then, Shri Trivedi criticised us,

saying that we have omitted to men-
tion the good work done by the
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Central Reserve Police. They have during the hostilities.  After that

done really good work during the
hostilities on the Kutch-Sind border.
They have done & fine job. We have
mentioned it in the Report. It is a
force which has been doing excellent
work and there was no question  of
omitting or not mentioning their im-
portance.

Hig second point was about corrup-
tion in railways. He referred to
corruption in reservation sale of
tickets and all that. There are a
number of such departments where
there are complaints. If you go thro-
ugh the Report of the CBI, you will
find that they have taken up these de-
partments for examinations, and rail-
ways is one of them.

The other complaint that he made
wasg of the recognition of a ruler of
a particular State. There 1 may
assure him that it is not a question
of any officer deciding as to whether
a particular price should be recog-
nised or not recognised, It is done
according to the custom prevailing in
the State. ln this case, the antece-
dents were that he was previously
convicted and his father, when alive,
had said against him that he should
not be recognised. So, there was no
question of any particular officer or
bureaucracy coming in the way. This
decision was taken at a higher level.

Shri Dwivedy suggested that the
border security force should be
under the army. Normally, it is not
an army organisation. In peace time,
they cannot be under the operation of
the army. In war time they are under
the operational contral of the army.
In peace time they have their own
Inspector-General. But we have to
appreciate one point. There is a close
co-ordination or liaison between the
army officers and these officers. The
Sactor Commander and the DIG will
be co-ordinating their work. So,
there will be close and complete co-
ordination.

The border security force, as the
House knows, have done good work

also they have been doing nice work.
But they require more training. They
require to be equipped with modern
weapons and modern equipments.
That is being done. We have started
a training institute mnear Gwalior
where thage people are being trained.

1 hope he will excuse me if I leave
some of the mattérs for reply by my
senior  colleague. Shri  Mathur
touched on administrative reforms. I
will not deal with that also, he is not
present here.

I am wvery grateful to Dr. Singhvi.
He has really contributed to the
debate by giving very good sugges-
tions, He is a student of constitu-
tional law and administration and a
lawyer, He has certainly contributed
to the debate,

Shri Kashi Ram Gupta mentioned
aboutl seniority in some Rajasthan
case. 1 shall look into and let him
know the position.

Shri Kashl Ram Gupta: One ICS
is  holding three  posts-Director-
General of Posts and Telegraphs,
Chairman, P&T Board and also
Secretary, Communication Depart-
ment.

Shri Hathl: Really speaking, they
are not three separate posts. There
are many such instances where one
official is both Secretary and Chair-
man. The Chairman of CWPC can be
Additional Secretary.

Shri Kashi Ram Gupta: But
appeals of all the subordinates
go only tp this one person,

Shri Hathi: Now this Whitley Coun-
cil will come into being in P & T.

Shri Kashi Ram Gupta: I would
suggest the change of the rules.

the
will

Shri Hathi: [ think [ have deall
with some of the points which hon.
Members have raised.
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Shrimati Renuka Ray: What about
my points?

Shri Hathi: [ have dealt with them
in her absence, I will leave the other
points, larger issues, to my senior col-
league.

Shri Manoharan: Mr, Deputy-Spea-
ker, Sir, I have heard with rapt atten-
tion what the Minister of State for
Home Affairs, Shri Hathi, has explain.
ed to this House. It seems that he
is a very good advocate, but the poor
man was arguing a very weak case on
behalf of the Government.

Let me begin my speech by reading
the opening sentence of the Report of
the Home Ministry.

“The Ministry of Home Affairs
deals with a wide range of sub-
jezts and has to play an important
role in fostering conditions under
which democracy may flourish and
orderly development and progress
of the country may be possible.”

So far as my knowledge goes, this
Government provides certain condi-
tions wherein the functioning of de-
mocracy is an impossibility. Instead
of removing those conditions, the Gov-
ernment have created so many condi-
tions wherein demonstrations, revo-
lutions and agitations are the only
way out. While the country is wit-
nessing all sorts of agitations and de-
monstrations, our Home Minister has
turned round and said that it is be-
cause of the Opposition that agitations
are on the increase and it ie a pre-
election strategy. But 1 think it is
fitting on my part to quote a letter
written by an illustrious politician of
this country, who is no more, to  his
daughter, who is fortunately with us
as the Prime Minister of the country.

“Ideas and economic conditions
make revolutions. Foolish people
in authority, blind to everything
that does not fit in with their
ideas, imagine that revolutions
are caused by agitators. Agitators
are people who are discontented
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with existing conditions and deslre
a change and work for it

“Every revolutionary period has
a full supply of them. They are
themselves the outcome of the fer-
ment and dissatisfaction that exist.
But tens and hundreds
of thousands of people do not
move to action merely at the bid-
ding of an agitator. Most people
desire security above everything.
They do not want to risk losing
what they have got. But when
economic conditions are such that
their day to day suffering grows
and life becomes almost an intole-
rable burden, then even the weak
are prepared to take risks, It is
then that they listen to the voice
of the agitator who seems to ghow
them a way out of their misery.”

Therefore, Mr. Deputy Speaker, I want
to draw the attention of the Home
Minister to the fact that it is not fair
on the part of the Government to
accuse the Opposition of having creal-
ed such conditions. Revolutions are
not created, but they come; they come
when the situation is ripe. My ques-
tion is, who are the real culprits who
have created conditions wherein re-
volution is inevitable, I fix the res-
ponsibility squarely on the Home Min-
ister as well as on the Government of
this country, The Government of the
country to-day is disloyal to the
people, I hold disloyalty next to
treason. Therefore, 1 consider this Gov
ernment as most treasonable,

1 want now to draw the attention of
the Home Minister to certain matters
which deserve his consideration. I
think this Government believes only
in bullets and gunshots, in the Defence
of India Rules and the obnoxious Pre-
ventive Detention Act. They have lost
the confidence of the people because
they have glready betrayed the poople.
The performance of the Home Minis-
try is a striking, example for that.

Now, I come to say something about
the Defence of India Rules and  the
continuance of Emergency Yester-
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day, our Home Minister, Mr. Nanda,
announced on the floor of this House
that the Defence of India Rules and
the relevant Acts will not be there
and only a restricted use of the De-
fence of India Rules will be there in
those areas where troubles are brew-
ing. I cannot understand this state-
ment. I seek some clarification from
the Home Minister because I want 1o
understand what he has said. Here
is the statement or the speech made by
our Home Minister yesterday wherein
it is stated that the necessary legisla-
tion should be introduced in the cur-
rent session of Parliament. The deci-
sion regarding the restricted applica-
tion of the Defence of Indla Act and
Ruleg should be given effect to with-
out waiting for the amendment of the
Act and Rules, and the State Govern-
ments should also be advised accord-
ingly. 1 want to know whether the
Defence of India Rules and the other
Acts would be used sparingly, I mean
in a restricted sense or a limited sense,
only in regard to the border areas, or
the Defence of India Rules in a limit-
ed sense would be utilised all over the
country, When it is said that the De-
fence of India Rules will be sparingly
used or used in a restricted sense or
in a limited sense, who is to decide
that the situation is a ripe one and a
limited use of the Defence of India
Rules is necessary? Unfortunately, I
am told that almost all the Chief Min-
isters of States

Shri A. V. Raghavan (Badagara):
, including the Governor of

Kerala.

Shri Manoharan: . . are for the
continuance of the Defence of India
Rules and the Emergency. Probably,
certain Chief Ministers may have a
different opinion. For example, very
recently 1 have read from fhe News-
papers the views of Mr. P. C. Sen,
the Chief Minister of West Bengal.

Dr, Ranen Sen: He is considered to
be the model Chief Minister by Mr
Subramanaim,

Shri Manoharan: Whatever he might
be, This is what is stated in the News-
paper:

“The West Bengal Chief Minis-
ter, Mr. P. C. Sen thinks that it is
only the Defence Ministry which
can say whether the conditions,
leading to dezlaration of the emer-
gency and the promulgation of the
Defence of India Rules, still exist
or not.”

Mr, Sen feels that the Defence Minis-
try should decide about it. Here the
Home Minister makes 5 statement tha:
the Emergency must continue, Pro-
bably the Chief Ministers have been
made the scapegoat. In spite of the
opposition  within  the Congress
Party and in spite of the consensus in
the Exe:utive of the Congress Parlia-
mentary Party against the continu-
ance of the Emergency as well as the
Defence of India Rules, in spite of the
sober elements in the Congress Party,
men like Mr. Mathur, the young and
daring friend like Mr. Azad, senior
Congressmen like Mr. Khadilkar,
friends like Mr. Sharma, noble-mind-
ed men like Mr. Hathi and Mr. Sham-
lal Saraf, pur Home Minister, Mr.
Nanda, stands as a stumbling block in
the way. Probably, he thinks that he
may not continue in the Ministry
without resorting to the Defence of
India Rules or without the Emergency
situation. I think, in that case, I must
align myself or I must identify my-
self with the senior-most politicians
like Mr. Mathur while he said that,
if the Home Minister feels that he
cannot administer the country with-
out the Defence of India Rules and the
Emergency, let him quit the Cabinet
and resign and go away. That is the
only way out, I think,

I am very glad that the detenus all
over the country are being released.
My friends, Mr. Gopalan and Mr.
Namboodiripad are now out. But
still 8 people are in the Kerala Jails.
1 do not know what happened to Mr.
Umanath and to Mr. Imbichibava, who
are in Madras. I also do not know



what advice has been given by  the
Home Minister to the Madras Govern-
ment and when these people are going
to be released. Another important
thing which agitates my mind is this.
Mr. Imbichibava has not yet been
arrested, though the arrest warrant is
pending. I am told that he is in Delh)
and he wants to attend the Parliament.
So far as you are concerned, Mr. De-
puty Speaker, I know that you ore
helpless in this matter. If the Mem-
ber wants to participate in the discus-
sion, in the debate, you will tolerate
him and allow him to do so, While he
wants to come and attend the sittings
of the House, the stooges of the Home
Minister would prevent him from en-
tering the House, | do not know what
Mr. Hathi or Mr, Nanda will do in
this matter, whether the arrest war-
rant is going to be withdrawn or the
order cancelled or whether the Mem-
ber will be arrested and then releas-
ed I want a categorical statement
from the Home Minister becausc the
hon, Member's contribution to the
parliamentary system of the country
is not being utilised now, I hope the
Home Minister will consider this point,

Much against the advice and the
suggestions given by so many 1op
leaders of the country, so many jurists
of the nation including the Chief Jus-
tice of the Supreme Court of this coun-
try, our Home Minister sticks to what
I call the adamant attitudes that the
Emergency must continue  because
without it it is very difficull for this
Government to function and to move.
Here is what Mr. Azad has said:

“The Emergency should be Iift-
ed If it was to be retained for
certain border areas like Jammu
and Kashmir, Mizo Hills and
Nagaland, the Constitution should
be amended for that purpose.”

I request the Home Minister to consi-
der this aspect of the issue and sec
that once for all the Emergency is
revoked and the D.I.R. scrapped com-
pletely.

Mr. Deputy-Speaker; The hon.
Member must conclude now. He has
taken lhe"full time.

Shri Manoharan: I want to draw
the attention of the Home Minister tc
the language policy. That is a wvery
important thing and many hon. Mem-
bers lalked about it yesterday. On
page 56 of the Annual Report of the
Home Ministry it is stated:

“As a sequel to incidents which
o:curred in Madras in early 1965,
the late Prime Minister convened
a meeting of the Chief Ministers
of States on February 23-24, 1965
to consider the language issue, It
was agreed in that meeting tha*
the guestion of giving a statutory
shape lo the assurances given by
the late Prime Minister (Shri
Jawaharlal Nehru) in Parliament
on 7-8-58 be examined. The Gov-
ernment have since decided to
bring before Parliament a Bill to
amend the Official Languages Act,
1963 in order to incorporate the
assurances given by the late Prime
Minister (Shri Jawaharlal Nehru)
and also certain other related mat-
ters on official language, It is
hoped that necessary legislation
wil be brought before the Parlia-
ment as early as possible”

See the arrogant wordings:

“It is hoped that necessary legis=
lation will be brought before the
Parliament as early as possible”

I want to know what “as early as pos-
sible” means, Does it mean within
this session, within the life of the
Parliament itsglf or after that? 1 am
very particular to ask Shri Nanda that
he should consult his slars whether
after 1967 he would be in a position
to come again to Parliament. 1 do
not know. Bul it is the duty of Gov-
ernment......

Shri J. B. Kripalani (Amroha):
Hope not.
Shri Manoharan: . .. ... o sce that

slatutory shape should be given to the
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Prime Minister's assurance given to
this House.

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Churan Shukla): You nave any doubt
about his coming to Parliament?

Shri Manoharan: Definitely have,
So far as the late Prime Minister's as-
surance is concerned, we consider it
as a magna carta. Unless and until
that is given a statutory shape, I would
accuse the Government of trying to
hoodwink the people in the non-Hindi
speaking areas.

So far as the DMK is concerned, we
have explained our stand very clearly,
The policy of having Hindi slone as
the official language is suicidal not
only to the integration of the country
but also to the healthy development of
the nation. Therefore, all ihe 14 Jan-
guages enshrined in the Constitution
should be given equal opprituaity.

Yesterday I had written a letter to
the hon. Speaker regquesiing him to
given me an opportunity L speak in
Tamil because I cannot adequately
express my viewg in English.

Mr. Deputy-Speaker: You are cx.
pressing them exceedingly well,

Shri Manoharan: I am scrry, that
is my view. I cannot express myself
as effectively as I do it in Tamil. But,
unfortunately, the Speaker did not
allow me to speak in Tamil

Here, I want to reiterate the stand
of the DMK that all the 14 languages
should be given equal status and each
and every Member should be given
the right to speak in his own language
on the floor of the House. Parliament
is a sovereign body where the will of
the country is expressed ang the heart
throbs of the nation are recorded. In
such a place as Parliament I must be
Riven a reasonable chance to express
in Tamil. You must see that all the
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regivnal languages are lrented on par-
ity and these languages are not ne-
glected and treated as third-rate or
fourth-rate languages.

One more point and T Fave done.

Mr. Deputy-Speaker: You hiave 0x-
ceeded your time.

Shri Manoharan: Just a2 minute ard
I will finish.

It is about the Andaman Islands, I
had been to the Andaman Islands
and after visiting the Andaman Islands
I have submitted certain things for
the consideration of our Home Minis-
ter, Shri Hathi. Shri Hathi was there
and I think he would appreciate the
difficulties that have been encountered
by the people of the minorities there.

Shri Hathi:
since then.

Much has been done

Shri Manoharan: Unfortunately, I
may tell you that a Tamilian, a
Malayalee, a Kanarese or & Telugu
child has no school at all teaching in
his mother tongue.

Dr. Ranen Sen: Bengalis also.
Shri Mancharan: Bengalis also.

South
1 do

Another thing is that the
Indian people are badly treated.
not know why. While these people
are talking from hougetops that
colonisation schemes are there what
prevents the Government of India
from sending Tamilians or Malayalees
or South Indians to the Andaman Is-
lands. It seems that it is a decided
policy of the Government of India not
to send any people from South India
to the Andaman Islands, [ request
Shri Hathi to consider it seriously be-
cause your Government is talking
much about national integration,

Lastly, one sentence and I have
done. 1 am one of those who believe
that preventive treatment is less cost-
ly than desperate surgery, So far as



13791 D. G. (1966-67)

this Governmeni is concerned, it
sticks to desperate surgery only. Re-
move all the difficulties gnd see that
proper climatic conditions are created
in this country, In spite, of the Home
Minister, Shri Nanda, or the noble-
minded person like Shri Hathi or the
young man like Shri Shukla, in spite
of these people's participation in the
Home Ministry, 1 am sorry the net
result is a magnificent zero.

Shri Mahesh Dutta Misra
(Khandwa),  Mr. Deputy-Speaker,
Sir, I am very thankful to you for al-
lowing me to participate in the debate.
While rising to support the Demands
of the Home Ministry, 1 wish to con-
gratulate our Home Minister, one of
our able and honest leaders of the old
Gandhian guard, that he has very
successfully and efficiently managed
the affairs of home in our country.
When we were faced with external
dangers and a kind of internal indisci-
pline, he has been able to give some
kind of a hope to the people of India
that he can manage the affairs in
spite of the odd and unfortunate in-
cidents in an unfortunate atmosphere
and at an unfortunate time,

Our actions are being criticized in
this House for being either too drastic
or loo lenient. Because of the com-
plexity of the situation obtaining in
this country, we are attacked from
both sides because there is a growing
tendency for violence in this country
and the police has to deal with these
things at places effectively and at
places ineffectively. For the wvarious
causes are found out; sociological re-
searchies are being referred to in this
House to say that all the responsibi-
lity for these unfortunate incidents
lies on the Government. We fail to
understand as to why everything that
happens in this country is ascribed to
the policies of the Government, They
have not tried to understand that
there has been a change in the attitude
of the people who oppose the Govern-
ment, that there has been a deviation
from the democratic path so far as the
opposition is concerned.
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Hon. Members of the Opposition in
this House behave in a democratic
manner; & times taking a little liberty
with the rules. But outside they make
speeches which provoke all kinds of
things in this country. Then they
blame The Government that the Gov-
ernment allows the police to take ac-
tion against them, against the de-
monstrations organised by them and
against some kind of activity indulged
in by them.

Nobody would say that these things
are not unfortunate. The other day
while speaking on the Baster incident
our revered leader, Acharya Kripalani,
referred to many things. 1 am sorry
that 1 had to interrupt him and here
1 apologise for having interrupted a
very trusted, honest and revered leader
of the country. But I did it because
he referred to certain happenings in
that part of the country.

So far as the happenings are con-
cerned, I think, nobody has a claim
to say that he is in the right, that he
knows the facts or that he knows
what happened in Bastar. So far as
the analysis and general observations
are concerned, nobody in this House
disagrees with him that they are most
unfortunate things, whatever may
be their nature or the incidents or
the causes, Most unfortunate things
happen in this country but by singling
out Bastar we do not do justice either
to the people of Bastar or to the people
of this country or to the Government
or even to the sense of opposition that
prevails in this country, A lot of
propaganda has been done about Bas-
tar, but as I belong to the State of
Madhya Pradesh, I feel mysel! bound
by the convention that we should not
say anything till the report of the
inguiry commission is out,

In this country we are faced with
various kinds of situations and the
problem is why, these situations occur,
why these happenings becomg so
seripus 8 danger to democracy. A
good deal of talk is in the air about
the dangers to democracy, but having
taken to the path of democracy, so-
cialism and secularism, we in this
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country are all wedded to those ideals
because they are no more the ideals
ol the Congress only. Many peopie
outside- the Congress also believe in
them, If we are really serious about
establishing these ideals, if we are
seriously thinking in terms of achiev-
ing these r)‘l:ijel.‘r.i\iresI we have all to
think about the problems that face
this country. Faced with external
and internal problems we have to find
a way out.

Of course, so far as preventive ac-
tion is concerned, I agree with some
hon. Members who have suggested
that the educational policy should be
reformed, that there should bg more
emphasis on the co-operation of the
people sought in various manners.
Therefore 1 would like to suggest that
it is high time that we further decen-
tralise power in this country. We
must go back to what Gandhiji said
in the days before independence.
This was the man who had an intui-
tive approach to various problems
and he suggested that democracy
should be of a decentralised form,
that more power should be given to
the people, Therefore, [ suggest it
without going into the details of all
the schemes, the plans and the sug-
gestions that have been made in this
country, because somehow or other
there is a fashion in this country
that we imitate the West, what-
ever Westerns say about us, we
take them for granted and then we
begin to think about them, without
trying to understand the spirit, the
culture, the traditions of this country.
1 think, Gandhiji had rightly under-
stood as to what kind of democracy
can succeed in this country and,
therefore, he had said that there
should be complete decentralisation
of power, political as well as econo-
mic. I would only like to say that it
we decentralise power in political,
economic and administrative flelds,
we might be able to eradicate many of
the evils that are rampant in this
country.

Applied to the political field, we
might be able to make this adminis-
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trative machinery simpler, more of a
mass nature, because then there will
not Be much of criticism about cen-
tralism, and authoritarianism, against
the Government as well as against the
officers, I do not wish to blame the
officers only. They belong to a class
of people in this country, specially,
the high-ranking officers. But there
have been other classes too in this
country who are completely isolated
from the masses and who want to be-
have as such they have certain airs and
certain complexes. 1 do not wish to
isolate only the administrative ser-
vices. There is in this country, at
the present moment, a class of
people, whether they are politicians,
and or administrators, the capita-
lists or intellectuals, who have iso-
lated themselves from the masses.
They do not wish to share the grie-
vances, the sufferings of the millions
and the privations that the masses
have to suffer. They want to live in
a kind of privileged position. There-
fore, we are trying to deal with
various problems in this country from
a particular angle, We talk in the
name of the masses; we talk in the
name of democracy, socialism and
secularism but when it comes to one’s
own personal interest, onme wants to
sabotage all that.

I would like to say that it is high
time that we think in terms of
Gandhian advice and Gandhian
suggestions, which should be work-
ed out in detail. 1 do not wish
to give all the details because I
have not myself worked out all
the details. But I suggest that there
should be committees at all levels,
that there should be committees of
the representatives of the people at
all levels from the Centre to the
village level who should deal with
all the problems that face the ad-
ministration, that face the distributive
system in the country and that face
the various economic and political
situations, . Therefore, if we have re-
presentative councils at all levels
from the village to the Centre or from
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the Centre to the village, that would

bring about certain changes in the
tone of the administration. I would
give only three examples here. If

we associate more Members of Parlia-
ment with all the Departments of the
Government angd if we give them an
access to the files, if we give them
some authority and initiative, they
would be able to correct many of the
evils, many of the grievances and
many of the mistakes, that are com-
mitted by a Minister or a Secretary
or by a Deputy Minister or a Deputy
Secretary. So, at this highest level, 1
would only point gut the desirability
that set up committees and give them
more authority and initiative.

Applied to the distributive agencies
in this country, I would only say that
if we allow these representative com-
mittees in the capital towns, in all
district places, in the small towns and
also in the villages to be associated
with the distributive policy of the
Government, then it would be possible
to check hoarding, it would be possible
to check black-marketing and it
would be possible to check faulty dis-
tribution of food by officials,

Applied to the fleld of industry, I
would like that there is more initia-
tive given to the workers. There is
a good deal of talk about the workers’
participation in management, But that
has got to be implemented, Now, the
time has come when the worker wants.
speciallv in the public sector. that all
the affairs of his industrv shoulg be
decided by him and if he is given this
initiative, he would be enthused to
work honestly and efficiently and the
oublic sector at least will be free
from the evils that are rampant in
other sectors.

About the joint consultative machi-
nery, I wish to thank the Home Min-
ister who has done various kinds of
things. He started his life as a worker
among the labour, as a worker among
the masses. I think he continues the
same tradition because we have seen
him in some of the meetings—I am
associated with the labour movement

VAISAKHA 8, 1888 (SAKA)

D.G. (1866-67) 13796
in this country—ang I can assure all
the Members that our experience has
been that the Home Minister has al-
ways given a sympathetic considera-
tion to the demands of the workers, to
the grievances brought before him,
and he has always tried to tackle the
problems from the labour’s point of
view, Therefore, when I find here
some Members of the Opposition in-
dulging in the propaganda that the
Home Minister does not enjoy the
confidence of the Cabinet or the con-
fidence of the Prime Minister, I do
not know as to who manufactures this
propaganda stuff and who is interested
in doing this kind of damage to the
position of the Home Minister, Why is
it being done? We can only say that
there is probably a quarter, a section of
people, in this country, an interested
quarter or a quarter of the vested in-
terest, who are interested and want
to see that the Home Minister is out
before he can be allowed to do more
and more work so far as the elimina-
tion of corruption, and the eradication
of other evils, from this country Is
concerned. Tt is because, they see that
in these two years also, he has given
a little tone to the administration, he
has been able to do something and he
has been able to achieve something.
Therefore, I only wish to tell the
Opposition Members that their pro-
paganda will not succeedq and that
their tactics will not be able to achieve
their purpose.

Some Members here have referred
to the problem of Hindi or the opposi-
tion to Hindi being introduced at the
Central level. 1 wish to assure the
Members, coming from the non-Hindi
speaking areas. that there are a good
number of Hindi protagonists “who
want to po slow. The reason is very
simple. We want to have Hindi as
the official languaee in this country,
we wani to have Hindi being used by
all the people in this country, only
when they are prepared for it So
far as Hindi protagonists or Hindi-
speaking people are concerned, T would
only tell them we are going slow so
far as non-Hindi speaking areas or
the non-Hindi speaking people are
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concerned and that we do not want to
go slow so far as the Hindi-speaking
areas are concerned. They should
concentrate all their efforts on mak-
ing Hindi as the official language in
the Hindi-speaking areas and that can
be done only by simplifying the
language and by retaining the simple
language that prevailed in this coun-
try before Independence. For certain
communal considerations, Hindi is be-
ing distorted out of all proportion and
I wish to say that somehow or other
we are falling a prey to a kind of a
puritan movement, to a kind of move-
ment that emerges from our com-
munal bias and prejudice.

I have also 1o make one positive
suggestion, So far as Hindi-speaking
people are concerned, I wish to tell
them that we can popularise Hindi in
the southern States or in the non-
Hindi speaking areas in the north,
only by learning their language. Let
there be thoustands of youngmen, let
there be thousands of professors, and
thousands of administrators, from the
Hindi-speaking areas who would learn
the southern languages or other non-
Hindi languages. Then only, we will
be able to convince the people of the
south and the people of other parts
that we are interested in the promo-
tion, in the encouragement, in the
development of the languages besides
Hindi. Then only, we will be able to
create an atmosphere of positive love
for Hindi on the part of south Indian
people.

Before concluding, 1 would like to
quote Montesquieu, that there should
be unity of Government but diversity
of administration. Considering the
various demands that have been made
in this country, on the basis of re-
gionalism, I visualise that probably
we are heading towards disintegration
in this country. But I do not find any
danger in that because it is a natural
demand for the people living in a
contipuous area—people belonging to
a certain set of traditions—to demand
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some kind of autonomy, 1 think, time
is not mature enough to suggest that.
At the moment, I would only suggest
the lines on which we must starl
thinking about these problems in this
country. Why not have 50 to 60 pro-
vinces? 1 don't say States. It is a
peculiar anomaly that in this country
we have 16 States within one State—
because we have given them the name
of States. Formerly, they were called
provinces. We have given them too
many rights. Why not curb some
of these rights and some of their
and give more democracy,
initiative to
in this

more powers and more
these 50 or 60 provinces
country and then create five or
six zones which may be able
to unify the administration of gov-
ernment policies in various zones; the
zones could be multi-lingual and it
would be possible to create some
kind of ar. all India character of the
service; that would work in these
»ones. The Centre would also be
relieved of so much of responsibility;
the Central powers would be adminis-
tered through the zonal system and
then we would be able to satisfy all
the demands for gll kirds of regional,
cultural and other kinds of entities
and these people would be having a
feeling that they have their own
Government; that the Government is
accessible; and that they can have
various kinds of things and the laws
that could be administered by them.
With these words, 1 again emphasize
that, without decentralising the pow-
ers in the country, we cannol save
the democracy. It is true democracy
is in danger; but there is no alterna-
live to democracy; there is no alter-
native o the kind of pattern that we
have adopted. The only thing that
we might bring in as an allernative
to thls kind of thing would be chaos
and disunity ard a civil war, Some
people refer to military diectatorship,
as an alternative, in this country. I
only wish to observe that military
dictatorship or a coup is not an alter-
native in the kird of country that we
have; we are a very large country
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and 1 do not think that any parti-
cular kind of military dictatorship
would succeed in the country, in
unifying the whole country; there
would only be furtfier chaos. So we
have to think in terms of rectifying
the mistakes that we have committed
in the past. We have to reorganise
the democratic set up by giving more
democracy io the people, by associat-
ing more people with more powers.
That is the only way that can save
democracy in the countiry and that
can save all the principles to which
we are wedded—socialism, secularism
and all that. With these words 1
conclude.

Dr. Saradish Roy (Katwa): While
discussing the Demands of the Minis-
try of Home Affairs, I would first like
to refer to the first scntence which
appears in the report of that Minis-
try. It is stated:

“The Ministry of Home Aflairs
deals with a wide range of sub-
jects and has Lo play an import-
ant role in fostering conditions
urder which democracy may
flourish. ....."

These are no doubt good words, If
democracy had actually flourished in
this country, one would have given
support to the Demands of this Minis-
try, but in actual fact we find that,
during the past one year, this Gov-
errment has outraged democracy in
Kerala. In Kerdla, the Government
was elected; the Congress Party was
in minority; it was found that the
Congress would not be able to form
the Ministry there and, therefore, this
demm:ratica]ly elected Assembly was
dissolved. This was done not in the
interest of defence or security of the
country, but in the interest of the
security of the Congress Party. Not
only did this happen, but urder the
President's rule in Kerala, this Gov-
ernment was also trying to strengthen
the Congress Party in that part of
the country. Under the President's
rule, what they have done is to
strengthen the Congress Party and
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where the Congress Party is divided,
to win over the dissidents, only to
satisfy the dissident group, they have
awarded Padma Bhushan to g rank
communalist, the President of the
Nair Society, who is a patron of the
dissidents of the Congress Party; they
have done this to strengthen the
Congress Party; they have done this
to urnite the dissident group with the
official Congress Party. That is the
way how they are proceeding—not
for the defence or security of the
country, but for the security of the
Congress Party, for strengthening the
Congress Party itself.

Yesterday the Home Minister has
made a statement regarding the neces-
sity for continuing the Emergency and
the Defence of India Rules; in effect,
this means emergency powers and
DIR . will continue 1o remain
throughout the country. The demo-
cratic public throughout the country
has been profoundly shocked and
indignant over this; the statement is
being condemned by all democrats in
this country. Even today some of
the newspapers have come out with
strong editorials condemning the
statement made by the Home Minis-
ter regarding the continuance of the
Emergency and the D.LR. The rule
of law and the fundamental rights
guaranteed to the people by the
Constitution are not being restored,
but they are being suppressed and
they will continue to be suppressed in
view of the statement made by the
Home Minister yesterday. The poli-
tical detenus who are kept in jails
without any trial, without showing
any cause, will have to languish in
jails.

The Government has failed to
make out any case for the necessity
of continuing the Emergency even in
the border areas. In the year 1047-
48, whep there was a military con-
flict In Kashmir with Pakistan, no
Emergency was imposed on any part
of the country. Prior to 1962 when
Emergency was imposed in the coun-
try, for five or six vears, there was
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military intervention in Nagaland and
to quell the movement there, no
emergency measures were found neces-
sary then. Though there may be
certain trouble in the border States
and territories, we are not convine-
ed—and none will be convinced—
about the continuance of the Emer-
gency on the plea of the border
areas. I urge upon the Government
to reconsider the whole issue and
revoke the Emergency and scrap the
D.IR. I am confident that the peo-
ple throughout the country will not
rest until these Emergency measures
are revoked.

I am one of those who were de-
tained under the Defence of India
Rules for 16 months and I have

come here only yesterday. Under
these D.LR. even Members of Parlia-
ment and Members of Legislatures
are held and detained by the autho-
rities. Ag I have atready said, the
D.ILR. are used mot for the defence
or the gecurity of the country, but
for the security of the Congress
Party.

What has happened in West Ben-
gal? One Panchayat Parishad Chair-
man who won the elections by de-
feating a Congressman was arrested
in March last on a charge of smuggl-
ing food from West Bengal to Bihar;
and after three or four days this
gentleman was released on the
understanding that he will not oppose
any Congressman and that he will
be a member of the Conegress Party,
he is the Chairman of Durajpur
Anchalik Parishad, West Bengal

16 hrs,

[SHRT SHAM LAL SARAF in the Chair]

You know that on the 6th April
there was a complete hartal in
West Bengal. But prior to 6th

April, hundreds of prisoners who
had been detained under DIR. for
criminal charges were released from
the West Bengal jails with the
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understanding that those people
would act as volunteers of the

Congress Resistance Group and would
help them to resist the hartal call
on the 6th April.

Mr. Chairman: The hon. Member
should conclude now.

Dr, Saradish Roy: May 1
three minutes more?

have

Dr, Ranen Sen: He has come after
sixteen months of incarceration in
jail. So, let him have a few more
minutes.

Mr. Chairman: He may have two

minutes more, and then he should
conclude,
Dr. Saradish Roy: In West Ben-

pal, these persons who had been de-
tained for ecrimina] charges under
the DIR. were released prior to
6th April, which was the hartal day,
with this wunderstanding that they
would act as volunteers of the Con=
gress and would help in resisting the
hartal. With that understanding,
that is, to strengthen the Congress
Party and the Government, these
criminal persons were released, but
the political prisoners were not re-
leased. That is the crux of the whole
thing.

I may state another case. One
Islamuddin Chaudhuri is about 73
vears old; he is a pleader of the
Cooch-Behar Bar; he was the Vice-
President of the Cooch-Behar Dis-
trict Congress Committee, This
gentleman has been in jail for about
two years, simply because he does
rot agree with the official Congress
policies of Cooch-Behar. It is only
due to this fault of his that he is in
jail. There is no other fault. T was
in the same jail along with him. I
know many more persons who are
detained for political reasons though
they are Congressmen.
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I would also like to mention one
the case of one Abdur Rahim Man-
dal. He was a member of the Com-
munist Party. He has been detained
in jail for about two years gn &
communal charge which is absolutely
false; the only reason for his being
in detention is that there was a
certain difference of opinion and
<conflict between him and the local
Congress lcaders; and communal
charges were framed against him and
he has been put in detention.

Mr. Chairman: The hon. Member
should conclude now.

Dr. Saradish Roy: May 1 have just
one more minute?

Mr. Chairman: The hon. Member
cannot have more time now. He
should conclude. Because of Dr.
Ranen Sen's recommendation, I had
given him two more minutes.

Dr. Saradish ROy: Please give me
one more minute.

Mr. Chairman: No, he cannot have
it. He should conclude now. If he
does not, I shall call the next Mem-
ber now.

Dr, Saradish Roy: I would also
mention the case of one Yusuf Khan,
a military personnel. He had some
differences with the local military
officials, and, therefore, he was pro-
seculed uon a charge of theft, but he
was honourably acquitteq by the
Siliguri court. But, there was some
altercation between him and the mili-
tary police, and he was put in deten-
tion, and he has been in detention
for he last thirty months in the
Purulia district jail. The moment
he was acguitted by the court, he
was not set free, but was re-arrested.
He has not been suspended or dis-
missed from service, and his family
is there in. Andhra Pradesh.

I would also like to mention one
more thing. I have got here a letter
written to me by Shri S. M. Baner-
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jee. 1 would like to show this
letter to my hon. friends. In the
letter that I received from Shri S, M.
Banerjee, three lines were erased, and
in those lines had been written the
words that he had received g tele-
gram u flew days later, but those
lines had been erased.

An hon. Member: He may place
it on the Table of the House.

Dr. Saradish Roy: Then, I would
like to mention an instance to show
the intelligence of the intelligence
branch. Shri N. C. Chatterjee had
made a speech on the floor of the
House on 25th March, 1965 on Kerala
Affairs at the time of the general
budget discussion. A copy of his
speech was sent to me, that is, a
typed copy of the speech was sent to
me in jail. But that speech was
withheld by the local police. Just
see the foolishness of the local police.
Within a few days after that, I got
the copy of the speech when 1 got
the Lok Sabha Debates. But the
typed copy had been withheld by the
police.

Mr. Chairman: I think that will do.
The hon. Member should resume his
seat now,

Dr. Saradish Roy: Please give me
just one more minute.

In the Tihar Jail, so many political
prisoners are detained. You know,
Sir, the climate of Delhi, and we see
from the papers that the zoo is getting
ready for the summer. For the ani-
mals which are kept in the zoo, khas-
khas thatties etc. are being provided
so that their health may not be
ruined. But in the Tihar jail, there
are no shutters. Only iron bars are
there. The political prisoners and the
ordinary prisoners are forced to live
in that jail under these conditions.
One lady prisoner had died last year
of sunstroke there. Even the demand
by the political prisoners and the ordi-
nary prisoners for the provision »f
shutters there has not been attendad
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to. No medical facilities are available
to the persons in this jail.

Lastly, 1 want to point out that
there are so 'many very old persons in
jail. For instance, in the Dum Dum
central jail, there is com. Muzaffar
Ahmed, who is 78 years of age. He
has been in the political movement
since 1812, and he is in jail now. He
cannot even walk.

Mr. Chairman:
should conclude.
Savitri Nigam,

The hon. Member
Now, Shrimati

Dr. Baradish Roy: Lastly, I would
like to submit....

Mr, Chairman: The hon. Member
should conclude now. If he speaks
anything more, that would not go into
the record. The hon. Member has al-
ready taken six minutes more than
what he was entitled to.

Shrimati Savitri Nigam (Banda): 1
rise to support the Demands of the
Home Ministry wholeheartedly.

Shri J. B. Kripalanl: 1 was given 1o
understand by the office that I would
be given 25 minutes to speak on any
of the Demands. I have been waiting
and waiting but T have not been called,
I do not understand why this is so.

Mr. Chai man: I have come to the
Chair just now. The procedure here
is that the time is allocated to all the
parties, Since an hon. Member from
the Opposition has gpoken just now,
it is the turn of two Congress Mem-
bers to speak now, and then Shri J.
B. Kripalani's turn will come.
(Interruptions).

Shri H. C. Soy (Singhbhum): What
is the procedure for calling the two
Congress Members?

Shri Basumatari: I want to draw
your attention to one thing. Most of
the speakers have referred to Assam,
Nagaland, Mizo Hills etc, byt no
Mamber from Assam has heen called
so far. 1 do not understand this.
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Mr. Chairman: There are two more
hours yet for this discussion. Lei the
hon. Member please wait,

Shri Basumatarl: It is unfalr that
nobody from Assam has been called.

Shri Mohammed Koya (Kozhikode):
Nobody from Kerala also has peen
called.

Mr. Chairman: Order, order. Shri-
mati Savitri Nigam may start her
speech.

Shrimati Saviirl Nigam: 1 rise to
support the Demands of the Home
Ministry wholeheartedly, We cannot
ignore. ...

5t go o ®WT : WA AEET
% qer Tgat § i aea & aald St
AT FT ¥4 ANFTE |

Mr. Chairman: Order, order. The
hon. Member should resume his seat.
He should listen {v me.

Shri H C. Soy: You have to listen.
to me also.

Mr. Chairman: I am not going to
allow this kind of thing. If the hon.
Member wants to communicate any-
thing to me, he may send me a chit,

Shri H. C. Soy:
dozen times.

1 have done it a

Mr. Chairman: I do not know.

Shri H. C. SBoy: You will have to
know it. I have written a dozep
times already. What is the way out?

Mr. Chairman: When the Chair is
on its legs, the hon. Member must sit
down. Again and again, I have been
telling him that if he wants to com-
municate anything, let him send it ip
writing, and I shall see what should
be done.

Shrimatl Savitri Nigam: We cannot
ignore this fact that the Home Minis-
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try has to face a very difficult situa-
tion in the country. The country has
been hit by a very bad drought. There
is a very difficult food situation, and
over and above that, on gur borders
spies, Naga rebels, and Pakistani
agents are very active and they are
creating problems and indulging in
so many disruptive activities which
make the law and order situation
more and more complicated one. In
spite of this situation, if the Home
Ministry has been able to maintain the
law and order to this extent, we should
not feel shy of having at least sym-
pathy for them, if we do not pay
compliments and bouquets to them;
we should at least have sympathy
with them, and we should also try to
strengthen their hands by construclive
suggestions. But Sir, you will agree
with me that there is a lot of room
for bringing about improvement in
the present situation.

Instead of allowing the situation 1o
go from bad to worse, if precautions
are taken, I think many and critical
situations can be avoided, and many
such events can be easily gverted.

For example, take the case of the
Delhi bandh. When there was the
bandh in Calcutta, a lot of lives were
lost and property was ruined, but
when a similar bandh took place in
Delhi, there was no such thing, and
this was because precautions had al-
ready been taken and the administra-
tion alerted. I do not think that the

Chief Commissioner of Delhi is a
wizard. .....

Shri Inder J. Malhotra (Jammu
and Kashmir): It was a traders
bandh,

Shrimatli Savitrl Nigam: But I

would like to say that because the
Chief Commissioner could foresee
things and could arrest these anti-
soria] people who always exploit
every situation, the Delhi bandh
fizz'ed out. There was no loss of life
or property. If the Home Ministry
could alert the administration in a
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more effective manner, I am sure
many things could be avoided.

Today there was a lot of discus-
sion about the Naga hostiles. You
will agree with me that if some pre-
cautions had been taken and those
people who were seen in the jeeps
on whom those papers were found, if
they could have been arrested and
interrogated properly, Government
would not have had to face so much
embrassment, and all those culprits
who are creating ail this trouble and
indulging in sabotage activities could
have been caught.

1 welcome the decision regard.ng
DIR.

Shri Manoharan: What about the

emergency?

Shrimati SBavitrl Nigam: I am quite
convinced that -we need this DIR and
Emergency specially for the border
areas where there are so many
Pakistani and Chinese spies and Naga
hostiles, specially Left communists
who are the greatest traitors. For
them we need DIR.

Shri Badrudduja
Why not for Muslims?

(Murshidabad):

Shrl Mohammed Koya: But you
are releasing the traitors,
Shrimati Savitri Nigam: 1 would

like to draw the attention of the
hon. Minister to a very difficult prob-
lem which may take a very danger-
ous shape. There is a lot of dissatis-
faction mounting up in the secrvices.
1 would beg of the hon. Minister to
examine this thoroughly and take
such steps as would remove this dis-
satisfaction. The most important
reason for this dissatisfaction is the
rising prices. If you look at the
index of wholesale prices or the cost
of living index, you will be surprised
to find that there has been an abncre
mal rise in it, and the little incrrase
given in DA has already been neutra-
lised to a great extent. This should
be examined and action taken to pro-
vide more D.A. to Government ser-
vants. '
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Another reason for the dissatisfac-

tion among the services is that the

poor government servant has to face
many difficulties in his life. If you
see the most disgruntled, frustrated,
pale and exhausted, map on the road
you would immediately know that
he belongs to the class II or class IT
of government service,

An hon, Member: Class IV also.

Shrimatj Savitrl Nigam: Yes class

IV also. Theirs is a life of queues
and queues and queues, queues af
the ration shop, queues at the co-
operative store, queues at the time of
getting accommodation, queues al the
bus stand.

Shri Priya Gupta: And queues for
marriage for want of dahej.

Shrimati Savitri Nigam: Over and
above all this, there is a lot of humil-
iation he has to face ‘Oh they are
government servants, they are cor-
rup!, they are inefficient, they are
part of the bureaucracy’.

In actua) day-to-day service, the
most humiliating thing are the de-
partimental promotion committees.
Instead of calling them departmental
promotion committees, we should call
them ‘committees for the promotion
of flatterers and manouvrers’,

An hon, Member: Corruption com-
m'tiees,

Shrimati Savitri Nigam:
happens. Those ineffizient Govern-
ment servants who have got the
technique of pleasing their immediate
bogses by buying complimentary
tickets for the wives of their imme-
diate bosses, for purchasing some
cheap eggs or o‘her consumer goods
for them and by flattering them and
working for them like chaprasis, are
the people who are given lift by these
departmental promotion committees.

Shri Basumatari: Why is she men-
tioning about wives? Wives are hav-

What
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ing the same treatinent as husbsnds?\
(Interruption).

Shrimati Savitry Nigam: But all
those able people who work in a
devoted manner can never get a pro-
motion. The mention of outstand-
ing' is reserved only to the flatterers.
That is why the poor government
servants who are hard-working and
hunest always face humiliation in
rest of their life. Their seniority is
disiurbed; persons who are their
juniors by 30 or 40 places below sud-
denly become their bosses. Recently,
one such wvictimised officer said to this
new boss, “You have become my
boss. But my dear friend, when you
write my confidential report, please
show it to me, not because I want
to correct it, but because 1 may cor-
rect your spelling and grammatical
mistakes”, This is what is happening.
In this way our services are gelting
frustrated. 1 would beg of the hon.
Minister to abolish these deparimcntal
promotion committees immediately.
Let Government give promolion by
seniority or any other means.

Coming to the law and order situa-
tion, I would like to tell the hon,
Minister that if he wants that the law

and order situation should be im-
proved, he should try and see
that the backward areas do not

becomg more and more backward
and the forward areas get mere and
more urbanised. In the backward
arcas, we find that people arc starv-
ed of even drinking water while
urbanisation proceeds elsewherc en-
joy all luxuries. In Banda in Bundel-
khand, there is a water famine. Thou-
sands of people and cattle drink the
same muddy water. This drain out
mixture of mud and water that the
people are drinking, There is a great
danger of any epidemic bresking out
any day.

An hon. Member:
Independence,

After 18 vears of

Shrimati Savitri Nigam: Why is this
step-motherly treatment being given
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to Bundelkhand? In the last 17
years, if you ask me what has been
done for specially Banda or Bundel-
khand, T would say, ‘nothing’. There
are no schools, Industries or roads.
As far as roads are concerned, in com-
parison with Western UP. the per-
centage of roads is only 5. You can-
not imagine how the poor adivasis of
that area are still suffering due to so
many hardships. You will be shocked
to learn that even today in this 20th
century, the sons and daughters of
adivasis are being purchased by the
contractors for labour, the warst type
of exploitation imaginable. Could you
ever expected the law and order in
this area to be maintained?

Some hon. Members: No.

Shrimati Savitrl Nigam: Could you
ever expect them to be satisfied by
high slogans and high idesls of gocia-
lism?

Some hon. Members: No.

Shrimati Savitrl Nigam: Luckily,
we have got a Home Minister who
is God-fearing, who is a noble man, T
would request to visit this area and
gee things for himself with this own
eyes whether the deseription 1 have
given ig correct or not.

Some hon. Members: Correct.

Shrimati Savitri Nigam: It this
description is correct, I would beg of
him to take special steps and give
special grants for the development of
backward areas immediately, Only
then the situation of this area could
be improved and people could be
made to behave in a responsible
manner; only then democracy can
survive.

1 would like to suggest that the
difficulties of the backward areas
could be solved if joint councils for
the entire area having representatives
of both M.P. and U.P. States could
be constituted and if special steps are
taken for the development of those
areas. You will be surprised to know
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that for drinking water, Rs. 4 crores
were granted by the Planning Com-
mission about 4 years ago for this
particular area, but four years have
passed and the pipe water scheme
could not be implemented because the
Madhya Pradesh Government is not
ready to give T acres of land where
the pumping station could be erected.
The same thing about the Sirsa dam.
The rivers and canals have dried up;
all the wells have dried up because
the water from the Sirsa dam is not
being released by the Madhya Pra-
desh Government. If Joint State
Statutory Councils with financial
powers could be formed for the
development of the backward areas,
only then the improvement will be
brought about without any delay.
Otherwise I am giving you this warn-
ing that anything destructive could
happen, I will make it clearer, if noth-
ing is done, there will be a “Separate
Bundelkhand Suba” demand on the
lines of the Punjabi Suba. Sir, even
last week, when I was there, I met
at least 20 representatives of various
communities who came to see me
from various villages. They said, “We
are ready to lay down our lives, but
we should make this demand that
there should be a separate Bundel-
khand Suba, sp that we may not be
given g stepmotherly treatment.” So,
I am requesting the hon. Minister to
take immediate action to see that this
backward area is given enough grants
and enough help. Only then he will
be able to promote democracy and
improve the law and order situation
throughout the country.

Mr, Chairman: Shri Basumatari.
hon. Members from the Congress
Party would kindly speak f{or :on
minutes, because then ualone we will
be able to accommodate a large num-
ber. A number of names are there,

Shri Basumatarl: I hope my time
has not been taken by you.

T have been ligtening with rapt
attention since yesterday. Most of the
Members have confined themselves to
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DIR. DIR has caused loud talk inside
and outside the House. We also ap-
plied our mind to the question whe-
ther DIR should be lifted or not in
places other than the border areas,
and after considering all the speeches
of the hon. Members here and consi-
dering the agitations outside, I have
come tp the conclusion, and I said so
strongly in the meeting of the Execu-
tive Committee also. that DIR should
not be lifted.

Why do Opposition Members object
to it?

Shrl Mancharan: Why should you
support?

Shri Basumatari: What is the pur-
pose of objecting to DIR. The object
of DIR is to suppress atrocities and
activities of anti-social elements. As
it shows that DIR should prevail in
our country, I do not know why uvur
Home Minister is going to relax these
Tules. I strongly feel that DIR should
not be lifted for the sake of the
security of the country.

The other day when this question
was raised, our Deputy Home Minister
Shri B. C. Shukla, 2 promising young
man, replied wvery effectively that
under the DIR persons are arrested
not on the ground of politics, but on
the ground of committing some anti-
social activity,

Shri Manoharan: The next chance

for you.

Shri Basumatari: They could not
reply to it. Tt proves that the rules
have not been misused,

As 1 said elsewhere, DIR may be
misused here and there, but all the
laws are sometimes misused and
power is also misused sometimes, but
should we, on that ground alone,
withdraw all the powers from the
Chief Ministers, Prime Minister and
other Ministers? Whenever there is
some criticism, we should consider
whether it is right or wrong. We
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must not yield to opposition simply
because there is criticim, but we must
be wvery strong, we must consider
whether DIR should be there or not.

Of course, from the Congress side
also, many hon, Members have spoken
against it. It only proves how demo-
cratic we are. Prominent Members
of the Congress also spoke against
DIR, in spite of the fact that Gov-
ernment is in favour of continuing it.
Therefore, I want to say that T am in
favour of not lifting this DIR, There
1 leave it.

Then I come to NEFA. We have
been erying and we have beeng urging
upon the Government of India to take
the NEFA administration under the
Home Ministry. It iz not that the
Ministry of External Affairs is not
competent enough. The fart is that
if the NEFA administration remains
under the Ministry of External Affairs.
it creates some psychological effect
there, as if NEFA belongs to some
foreien country or in some foreien
territory and whether it is within our
own country or not. Therefore, I had
requested the Government of India to
take out NEFA from the Ministry of
External Affairs and put under the
Home Ministry. Now, it has been
roughly brought under the Home
Ministry. Thpe administration of this
territory has been taken out from the
Ministry of External Affairs and put
under the Home Ministry.

I want to say one thing in this con-
nection. I had been to all these flve
districts of NEFA, and I had been to
all those areas, and I had a chance to
meet the people there belonging to
different communities. There are so
many tribes there, speaking different
dialects such as Abhors, Apathani,
Singphon, Mishmi and so on. I found
that they expressed their views in
Assamese. But what T found was
quite amazing: wherever the NEFA
people found the officers speaking
Assamese, they liked to speak
Aszsamese: and they spoke to us also



13815 D. G. (1966-87)

nicely and competently; they expres-
sed their views well in Assamese,
But wherever the officers are not
Assamese, the tribal people hesitate to
speak in Assamese in the presence ot
the officers; They try to speak in
broken Hindi. I asked why it was su.
When 1 wag at Zero, I found the
people were speaking Assamese, When
I was at Longju, I asked the reason
for this. They told me privately that
the officers do not like them to speak

Asaamese. I found later on that they
created some hatred towards
Assamese. Then [ found it was a

very dangerous thing. I spoke to the
then great Prime Minister, Shri
Jawaharlal Nehru, and it is gratifying
for me to inform you and the House
that when the Congress President,
Shri Kamaraj, visited NEFA, recently,
I found during my conversation with
him that he also has the same impres-
gion as I have. He also told the pre-
sent Prime Minister—I am told—that
this is a dangerous thing, namely, that
the non-Assamese people, speaking
other languages, from outside who
are posted as higher officers seem to
be with an air of supremacy, create
hatred towards the Assamese. Why is
this so? I{ is a simple thing. They
want an empire there. Why I say,

‘empire’? 1 will tel} you.
You know how many cadres are
there among the officers. There ia

the IAS, IFS and IPS; there is also
IFAS, the Indian Frontier Administra-
tive Service, These IFAS people feel
that they are superior; therefore, they
want that there should be some empire
where they work.

Mr. Chairman: Then hon. Member's
time 15 up.

Shri Basumatari: I am sorry: I have
to say about Mizo and Nagaland.

Mr. Chairman: Within two minutes,
he should close,

Shrl Basumatari: So, I appeal to
the Home Minister especially to look
into this matter carefully and see
that NEFA may not go out of our
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control as Mizo and Nagaland
thren-teni.ng}o gO.

are

Why Nagaland is going out of con-
trol? For instance, what about Mizo?
Mizo is a very big area, with 8000
square miles and with a population of
three lakhs. It is a very vast area
with very rich natural resources., Some
Members were blaming the Assam
Government for not developing this
area. I do not think it is fair, because
this area has been kept apart from the
other plan area in British time.
There were partially excluded areos
and excluded areas in those days. The
Mizo area was an excluded area. In
the British days, the people of Mizo-
land were not allowed to come to the
plains area. Therefore, after Inde-
pendence, it has been found very diffi-
cult to develop this area. I must say
that it is unfair 1o say just as Shri
Frank Anthony has said: he sald that
the people in Nagaland, and other hill
area and also minorities there have no
faith in the Assamese. That is unfair.
Assam is the only State where you
will_ find people from all States en-
gaging themselveg in varioug aetivi-
ties—road-makers, builders, mer-
chants, etc. That is why the great
departed leader Shri G. B, Pant said
that Assam is the epitome of India.
In spite of that, if Mr. Anthony says
that Assamese people cannbt stand
the minorities and people from out-
side, it is unfair. When I had been
to Kerala as a member of some Com-
mission, I was asked why IAS officers
from Madras were posted there. So
IAS officers from Madras even could
not be tolerated in Keralno. So is the
case with other States where people
from other States are not found in
numbers. But in Assam, it is quite
different. Not to speak of the hills or
plain areas, there are so many differ-
ent people speaking different dialects,
wearing garments of different colours,
It iz a colourful State. There is noth-
ing common anywhere. Still we arn
one,

My hon. friend Shri Anthony the

other day wag referring ts the de-
mand of the hill state amd he went
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on to say that whole Hill area
should be united into one unit and
there should be a separate State for
them. But is there anything common?
Punjabi Suba has been constituted on
language basis. In the south also
there are four States formed on lan-
guage basis. In Assam, there is no
area where there iz anything common.
Therefore, there is no basis at all for
creating a separate State, There was &
demand for a separate State for the
Nagas and Nagaland was created.
But were you able to solve that prob-
lem by that? No, Therefore, creating
State after State on these lines under
the advice of thege elements from
outside is not correct.

Mr. Chairman: He should conclude
now.

Shri Basumatari: [ am sorry you
are not giving me more time. If you
give me 5 minutes more, I can make
some observations to clear the mis-
Eivings.

Mr. Chalrman: No, I am sorry. He
should conclude now.

Shri Basumatari: I would request
the House not to think in these terms
that Assamese cannot gtand other:.
That is an unfair thing to say.

Shri J. B. Kripalani: Sir, the gov-
crnance of a country is divided into
foreign affairs and home affairs. Even
the foreign affairg follow the home
policy and they are affected by it. The
very name of the Home Ministry is
very important. It has wvarious kinds
of functions, the most important ot
which is that it is in charge of the
administration. Nothing can succeed in
any country unless the administration
is in proper order,

What I mean by proper order is that
the administration is honest and effi-
cient. 1t was, therefore, natural for
the Home Minister to take upon him-
self the task of clearing the adminis-
tration of corruption in two years. I
hope he hag satisfled himself that
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there is no corruption now after those
two years have passed. The hon. lady
member who spoke just before ne,
belonging tw the Congress, said that
the administration is bad, that people
can get into positions by means of
chits and recommendations and that
only flattery pays. This is the com-
pliment a Congress woman has paid
to the Congress Government and 1
need not go further into that.

Another thing is, this efficiency is
connected with the integrity of the
services. When the services are not
honest, there is bound to be neglect of
duty, and this neglect has gone so far
that Shri Krishna Menon, a very emi-
nent person in the Congress, said
once that the average work that the
administration do in office is 2§ hours
per day. This is the efficiency. And, if
there js mo efficiency, if there is no
honesty, all our Plans will fail as
they have been failing. But after
every failure the succeeding Plan
costs ug double the money of the pre-
vious Plan.

Then, Sir, the Home  Ministry is
pre-eminently in charge of, what is
called, the law and order situation. As
a last resort, in all the States, it is
the Home Ministry at the Centre that
can keep law and order. It is laid
down in the Constitution that g State
Government can be superseded by
Governor's rule if law and order has
failed. Also, in the last resort, law
and order depends, as it has happened
in free India, on the army, and it
is only the Home Ministry that can
call put the army in any State. Law
and order is fundamental. I suppose :t
is, therefore, also, thalt the Home Mi-
nistry has something to do with th-
appointment of the judges of the High
Courts and the Supreme Court, and
I am afraid, the Home Ministry ha%
been doing this task not very effici-
ently, because the belief that the In-
dian people had in the judiclary has
gone down. It was said that the bes*
thing that the British had left ag
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lega:_:y to us was the judiciary. T am
afraid, that has also gone down in its
reputation.

Then, this law and order question
is intimately connected with our civil
liberty, with our fundamental rights
gusrantced in the Constitution. In the
name of law and order this Gover..-
ment has been taking away our civil
liberties. There ig thjs DIR, and such
a kind of law was not passed by any
democrasy even while the World War
was going on and democracies were
threatened by Hitler and by Japan. In
these peaceful days we are told that
DR is necessary. How is it used? I
will give only one small significant
story about how it is being used. Our
revered leader, Shri Rajagopalachari,
who has after indepemdence occupied
the highest position in the land,
wrote ap article about Kashmir,
discussing the Kashmir issue, and
I suppose the Government does not
like the Kashmir issue to be discus-
sed at all. It seems that there is no
problem though the world thinks there
is a problem. As they could not touch
Shri Rajagopalachari—they felt ash-
amed—what they did was, they ar-
rested the editor and the publisher.
When this was done, I was reminded
of the topsy-turvy kindom—Andher
nagari—and in it there was a raja who
wag also topsy-turvy. A murderer was
taken to him and he said: “go and
hang him".

The hangman returned after half an
hour later and told the king that the
noose does not fit the murderers
throat. Then the wise King said: find
out the map for whose throat the
noose can fit and then hang him. That
is how the DIR is being used. Innu-
cent pecople who have talked about
Kashmir are put into  prison for
months. It hag been used for all sorts
of purposes. There have been judg-
ments 'of the Supreme Court and High
Court saying that it is not properly
used.

Now it is said that it will be used
in the border areas. What is happen-
ing in the border areas? It is a fact
that at least 10,000 infilirators came
to Kashmir valley and they moved
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.errn the border to the aerodrome in
Srinagar €0 miles away. 10,000 people
covered 80 miles with their arms and
eguipment. and that too not gn lor-
ries and motor-cars but on foot and
yet the Government did pot know it.
This js how DIR is being used in the
I_:order areas, for which we are told
it is eminently required. The whole
army of inflitrators came and they
could not be detected; I do not know
how many of them still remain in
Kashmir,

Then there is the eastern border
near Assam on the Himalayan region
where the Mizog have collected an
army and equipped it with the most
modern weapons in the world. It is
said that the arms are being brought
from outside and yet the Home Mi-
nistry hag been sleeping. This is the
efficiency of the Home Ministry. It
hag been ceaselessly telling us that the
DIR is required for the border-areas
\n;hen the border areag are so neglect-
ed.

Today wur very pious and saintly,
God-fearing Gandhi-its Home Minister
told us that he caught the people in
the Naga area, who had documents
with them which belonged to the so-
called Independent Government of
the Nagas. His police, hig adminig=
tration, could not arrest the men with
whom were found documents that
were incriminating, documentg that
said who had brought about the rail-
way explosions and gave indications
ag to how gther explosions will take
place in the future, I do not under-
stand how this Government can funct-
ion. Has it any strength left in itself? I
can understand a Government without
brain, but a Government without
strength, what can it do? It cannot
arrest the thieves and robbers; it can
arrest only honest people,

What ig the law and order silua-
tion? 1 was not going to refer to
what has happened in Bastar in
Madhya Pradesh. But a Congressman,
while saying that Bastar should not
be talked about, went on talking
about jt. The Home Minister said
that it was a matter which concerns
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the State Government. He also said
that it is sub judice and must not be
talked of. Then, he goes to the Rajya
Sabha, talks about it and throws all
the responsibility on the ex-ruler who
Wag murdered.

What happened in Bastar ijs as bad
as what happened in Jallianwala and
yet the Government ig not prepared
even to pssociate g Judge wf the Sup-
reme Court with the inquiry. This is
how we are being misgoverned. Then
the Chief Minister, what is his name,
Mishra, goes about gaying: do not talk
of Bastar, Bastar is finished, if some-
body takes up or revives it, he will
also be finished. He was boasting
about it. He said that nobody should
interfere with his State. Then he
telephoned to the Home Minister, say-
ing: be careful, do not touch that mat-
ter or your neck will be in the noose;
and the Home Minister desisted from
talking about it. Then he goes about
sayving that he is responsible for rais-
ing to the high eminence the present
holder of power in India, the Prime
Minister, that he was one of those
king—or queen-makers and nobody
can touch him.

Shri K, N. Tiwary (Bagaha): You

are quoting the sayings.

Shri J. B, Kripalani: Please speak
loudly so that I can hear and answer
you.

W Fo Fo AEEE (3=A) TR
%7 73 § fr oy ared oy a9 6 7R
73 &7 femd w7 A 7 &rf Ifew
T  gro=r 8 A A7

Shri J. B. K-ipalani: You can in-
terfere and say what you have got tv
say; 1 will be able to answer you.

Mr. Chalrman: Your time is near-
1y up.

Shrl J. B. Kripalani: I do not care
what time you give me or nbt.

I have got to say that something
very horrible has happened and the
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Government of India Is sitting .ilent.
What harm could there have been if
with this High Court Judge, who was
appointed, another Supreme Court re-
tired Judge or functioning Judge were
associated? Nothing would have been
lost; only, people would have had
more confidence, They do not want the

confidence of the people. They say
that every international affair in the
world must be solved by non-vio-

lence and by peaceful methods ex-
cepting interna] affairs, which must be
solved by bullets. I am sorry that I
have to refer to thiz matter because
one Member from the Congress Party,
whatever his name may be—I forget
names nowadays—referred to it. I say,
this is the greatest blot on the present
Government, this tragedy in Bastar.

Shri J. B. Kripalani:
conclude now.

If you want

Shri J. B. Kripalani: If you want
me to conclude, I will conclude, I
have concluded. Thank you.

Shri Shiv Charam Gupia (Delhi
Sadar): 8ir, 1 want to rise on a point
of order.

Shri J. B, Kripalani: Point of dis-
order,

Shri Shiv Charan Gupta: I am
happy that the hon. Prime Minister
is here. Last year we, Members from
D:lhi, wanted to speak on the Home
Minis'ry’'s Demands. On  the 15th
March when there was a discussion
about the disturbances in Delhi, we
wanted to speak. I gave notice of it
and I reminded thrice, but we were not
given an opportunity, Again, on the
Home Ministr’y Demands this year we
are not being given an opportunity of
speaking. I would like to know, after
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;'1'1, what is the reason that Members
from Delhi are being debared from
participating in the discussion regard-
ing these Demands.

Mr. Chalrman: There is no point of
order. I have looked twice towards
vour side but T have never found you
there. If there is time, he may get
an opportunity.

=t w9 W woAT (3T1): AW
ot @1z, 5 faee w1 zrgw fasm P

Shri Ravindrg Varma (Thiruvella):
Mr. Chairman, Sir, I support the
Demands of the Ministry. As the hon.
Members who have spoken before me
have pointed out, this Ministry has to
deal with a host of problems covering
almost every aspect of our nationa)
life. My hon. friend, our distinguished
colleague, Acharya Kripalani, who
spoke before me, pointed out the fact
that this Ministry has to deal with
these complicated problems at a very
critical time. Other Members who
spoke before me have pointed out the
fact that, perhaps, after the partition
of the country and the emergence of
India as an  independent republic,
there have been no harder times that
this country has had to face.

Sir, in the course of the last year
we have had to face external aggres-
sion more than on'c, We have had to
combat moves to create insecurity
within the country. We have had to
aeal with conditions of near insurree-
tion in certain parts of our countrv
I do believe that during the year tne
Ministry has discharged °its responsi-
bility with considerable eredit,

Sir, the task of the Home Minister
in this country is not an easy task.
Some can accuse him of versatility;
some can accuse him of not believing
in things in which he should believe
and believing in thigs in which he
should not believe.

Shri J. B. Kripalani: Muddleheaded-
ness.
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Shri Ravindra Varma: The hon.
Member for A'mroha, who spoke before
me, for whom I have very great res-
pect, from whom I have learnt many
things, ridiculed the fact that the
Home Minister who promised to root
out corruption in this country in two
years had not succeeded in doing so.

Shri Manoharan: Corruption is more
powerful than him.

Shri Ravindra Varma: He said that
persaps the Home Minister would to-
day claim that corruption has ended
in this country because of the decree
of the Home Minister. I do remember
when 1 was much younger than I
am today when I had fewer grey-
hairs, the hon. Member for Amrcha
used to explain us how, when social
reformers launch movements for social
reforms, mass movements, they
have to inspire confidence and
hope and optimism and make people
believe that the impossible can  be
achieved. Then he used to refer to
the instance of Mahatma Gandhi— let
me say here I am not equating the
present Home Minister with Mahatma
Gandhi by any stretch of imagination
—I remember he used to refer to
Gandhiji’s promise, *I will bring swa-
raj within one year”. The hon, Mem-
ber for Amroha, who was then Presi-

dent  of the Indian National
Congress wused o answer the
erities of Mahatma Gandhi who

used to point the finger of criticism
and say, “Here is the old man, the
simple spiritualist of Sevagram, who
promised that he would bring swaraj
within one year but who has misera-
bly fa'led to bring swaraj within one
year." Acharya Kripalani u-ed to say
that Gandhiji did not fail because he
dig not mean, when he said that
swaraj will come within one year,
that one would see the end of British
domination one year by the calendar
after Gondhiji startedq the freedom
movement. Sir, he wanted to set in
motion certain forces which would
lead to the elimination of imperialism
and the birth of national indepen-
dence, the liberation of this country.
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Now it is very clear that in a vast
country like ours, where there are 400
millions of people and more, every-
day the number is increasing, where
there are so many millions of people,
where we have to combat inhibitions
angd archaic institutions and attitudes,
it is not possible for anyone to hope
that a social phenomenon like corrup-
tion can be eliminated through demo-
cratic means in 24 months of the
calendar. The way we have, there-
fore, to address ourselves, to this
question, the way we have therefore,
to examine this question is by asking
whether clear and firm steps have
been taken which would lead to the
elimination of corruption. Now, the
hon, Member for Amroha is as aware
as I am of the fact that such steps have
been taken. The Santhanam Com-
mittee was appointed... .

Shri J. B. Kripalani: 1 am not aware
of any steps being taken excepting a
few reactions in some quarters. He
is asking me a question and I must
reply to that, You did nof give me
more time. You don't want me to
reply to question that is asked?

Shri Ravindra Varma: I am sure
the hon. Member knows that the vast
majority of the recommendations of
the Santhanam Committee have been
accepted by the Government.

Mr. Chairman: Since the hon,
Acharva has already spoken it may
create some reaction in some quarters,

Shri Ravindra Varma: He knows
that efforts are beins oode to imple-
ment the recommendations that have
been accepted.

Shri J. B. Kripalani: I don't know.

Shri Ravindra Varma: If he does
not know it, he will do well to read
the reports of the Ministry. Occasion-
ally, even a very wise man can benc-
fit by reading these reports.

It is true that steps have been
taken to strengthen the machinery for
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detecting corruption, conducting
investigations and taking action against
corruption.

The House is aware of the fact that
a number of committees have gone
into the question of corruption in
various departments where corruption
is likely to raise its ugly head. These
reports are before the Government
and the Government, in the course of
the last year has taken some action
on these reports. The appointment of
the Vigilance Commission is something
which is known to most of the Mem-
bers of this House, I presume, to all
the Members of this House. The ap-
pointment of State Vigilance Commis-
sions is equally well known. The Re.
port of the Vigilance Commission has
been debated by this House and,
therefore, I do not want t, go into
the details of the report. But it is
clear that in the short time during
which the Commission has been in
existence, it has been able to show
how it is possible to dea] with the
kinds of reports that come up before
the Commission with expedition.

Now, there was a reference to the
condition of the administration in this
country. It was pointed out by many
Members from this side of the House
too that there are inadequacies
and deficiencies in our system,
Everyone knows that this system was
inherited by those who are incharge
of Government today. Everyone
knows that the administrative system
has to be radically altered. There is
no difference of ppinion on this ques-
tion. It is also known that because of
the necessity to bring about radical
and swift changes in the administra-
tive system, the Government has
appointed an Administrative Reforms
Commmission,

16.55 hrs,

[Mr. DEPUTY-SPEAKER in the Chair].

The Commission consists of per-
sons, whose integrity and whose
experience are not open to question
‘When this Commission submits 1ts
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report, I am sure that expeditious
efforts will be made and measures will
be taken to bring about the adminis-
trative reforms that are necessary.

Shri J. B. Eripalani: May 1 ask
the young man one question?

Shri Ravindra Varma: [ am suffer-
ing from lack of time, from which
Acharya Kripalani also suffered. I do
not. therefore, want to yield.

Shri J. B. Kripalani: He said that
he would root out corruption in two
ycars or clse he would resign.

Shri Ravindra Varma: I
have enough time

Shri J. B. Kripalani: What did he
mean by that? He did not mean any-
thing?

should

Shri Ravindra Varma: 1 would
answer him if he has something defi-
nile lo say, but if he wanis to carry
on a running commentary, 1 will not
be able to answer.

Shri J, B, Kripalani: I said this
He said that either he would root cut
corruption or he would resign, in two
years, We have got it in clear words,

Shri Ravindra Varma: We know
that the cfficiency of the administra-
tion has to be improved.

Shri A. V. Raghavan: Recommend-
ing a Nair leader for the award of
Padma Bhushan is not corruption?

Shri Ravindra Varma: We know
that, apart from increasing the efli-
ciency and competence of administra-
tors, apart from rooting out corrup-
tion, apari from deing away with
delays, it is also necessary to re-
orient the very psychological attitude

of the administrators, sp that there
may be no humiliation that citizens
receive from public servants. The

appointment of the Commissioner for
Public Grievances has already been
referred tpo and, I do not therefore,
want to deal with that gquestion.
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Sir, I shall say a few words about
the Emergency, The hon. Member for
Amroha referred to the Defence of
India Act and said that no democracy
in the world had passed such legisla-
tion. The hon. Member for Amroha
is a very respected man. I have great
respect for him. I am sure he remem-
bers that. when there was a war, even
in Great Britain, there was the Defcnce
of the Realm Act, it was passed by
the British House of Commons. It is
not, therefore, unknown in history for
a democracy to pass such a legislation,

Shri J. B. Kripalani: What I said
was that such a stringent Act was not
passed even during the First, and the
Second World Wars. 1 did not say
that there was no such Act; I newver
said that.

Mr. Deputy-Speaker: These
his comments.

are

Shri J. B, Kripalani: The comments
must be based on what [ said,

Shri Ravindra Varma: They were
based on the understanding that his
words created in the House.

An hon, Member: Yes,

Shri J. B. Kripalani: I created no
such impression. Does he want iuo
base his argument on a false premisec?

Shri Ravindra Varma: An attempt
was made fo create an impression that
the Government and the Home Minis-
ter are very keen to have on the
Statute Book a stringent Act like the
Defence of India Act, This is entirely
untrue. If there is a feeling on
the other side that the Emergency and
the Defence of India Act should not
remain for one more day than |is
necessary, that feeling is shared by
every section in the House. Every-
body in this House knows (Interrup-
tions) that even in the Congress Party
there has been a very severe criticism
against the abuse and misuse of the
Defence of India Act. (Interruptions)
It has been reported and every Mems=
ber knows that the Executive of the
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Congress Party considered this ques-
tion and many hon. members of the
Congress Party have taken a very
strong objection to the continuance of
the Defence of India Act when it had
become unnecessary. Now it is very
clear that, in a democracy. sometimes
situations arise in which one has to
take recourse to strong measures to
defend democracy. In a democracy,
especially in a developing country, ex-
ploiting the fact that there is bound
to be resentment and disconteniment
at the lack of pace in the progress
towards social justice, it is possible
for political parties which do mnol
believe in democracy to make use of
the rights and institutions  of
democracy as instruments, to des-
troy democracy, to disrupt democracy,
Under such circumstances it becomes
necessary for Government to concert
measures to see that the collective
security of the society and the fabric
of democracy are protected against
such attempts to disrupt them., I am
quite aware of the fact that any
attempt to defend democracy in this
fashion does not commend itsell to
my hon. friends. from the Communist
Party . . .

17 hrs,

Shri A. V, Raghavan: Did my hon.
friend adopt constitutional means to
save democracy in Kerala? So. let
him not preach democracy.

Shri Ravindra Varma: I know how
much the hon. Member believes in
democracy. I know very well what
other parties and what hon. Mem-
bers on the other side of the House
or at least many of them would have
done {f they were in government and
there was a war and there was fear
of disruption from inside. Nobody
need preach to us on this occasion.
We know the philosophy in which they
believe . .

Shri J. B. Kripalani: But where is
the war now? There is the Tashkent
Declaration now.
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Shrl Ravindra Varma: Even while
such measures are taken, it is certainly
necessary to see that in defending
democracy we do not take recourse to
measures which distort democracy and
make it appear as though we are
defending authority in the name of
democracy. But when there is exter-
nal aggression, when there is evidence
to show that there an effort is going
to be made to disrupt communications,
and to create conditions in  which
there can be no defence of the country,
then it is incumbent on Government,
under such extraordinary circumstanc.
es to give the benefit of doubt to
society, to give the benefit of the doubt
to the country as a whole. In the past
when such a situation arose, Govern-
ment introduced the Bill which the
House accepted. Today, the situation
is not the situation that obtained in
1962; today the situation is not the
situation that obtained in 1965. There-
fore, the House wil] find that hon
Members from this side of the House
have taken the initiative, even as the
Members of the other side have taken
their own steps, tp demand thei the
emergency should not stay for one
more day than is necessary.

I want to conclude by making a
brief reference to the hill areas to
which reference has been made by
other Members. Many Members who
spoke before me referred to the con-
ditions in Nagaland, in the Mizp Hil's
and other areas. I shall not go into
this question at length. But it is true
and it cannot be gain said that in
spite of the efforts of the Peace Mission
and in spite of the compromising
promisationist attitude of the Govern-
ment, conditions have not improved
in that region.

As far as Nagaland is concerned, if
there is some quiet, it is not because
authority has asserted itself, but it is
because there has been a reconciiiaticn
with ambiguity in authority, because
the Government there has been recon-
ciled itself to ambiguity in authority.
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As far as the areas bordering Naga-
land are concerned, whether it be
the border of Nagaland and Assam or
the border of Nagaland and Manipur,
the situation has become worse. Even
the Chief Minister of Assam, whn is a
member of the Peace Mission, has had
to confess in the Assam J.egislative
Assembly that the depredations of the
Naga hostiles have increased and that
the terror and violence that they are
employing to harass the people on the
borders has increased.

The Peace Mission has nal succeed-
ed in bringing peace, On the other
hand, because of the fact that they
have enabled the Naga hostiles to
exploit the unilateral observance of the
cease-fire by the Government of India,
a situation has been created in which
the malaise has spread to other areas.
Three sub-divisions of Manipur which
had nothing to do with this trouble
before have today ‘become areas
where the Naga  hostiles have
entrenched themselves and where
it ig impossible to say that the
writ of the Government runs. This
has been possible only because of the
weak-kneed policy of the Government
in agreewng that the cease-fire should
apply to these areas as well.

There has been reference to the
Mizo Hills, and it was said by some
Members of this House that what hap-
pened in Nagaland might happen in
the Mizo Hills, and some Members
even went to the extent of saying “it
may happen today in Mizo Hills, and
it may happen tomorrow in other
hills”,

Now, | submit, Sir, we have to be
very clear gbout pur policy towards
the hill areas of our country. It is not
possible for us to adopt double stand-
ards, one set of standards for the tribal
people in the plains, one sei of stand-
ards for the people in Bastar and other
areas in the heart of India and
another set of standards for the tribal
people in the border areas of India.
There must be a uniform standard
for all, to both sets of people.

1f therefore we realise that this
problem has to be looked at from the
point of view security, from the point
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of view of the preservation of the
integrily of this country, then we must
recognise that a combination of piety
and puerility will not enable us to
deal with the situation, What is neces-
sary is a strong attitude which will let
people know that there would be no
uncertainty in our attitude tv these
areas. Uncertainty paves the way for
escalating demands, demands for auto-
nomy, separation and then secession.
Autonomy is autonomy for the preser-
vation of institutions and traditions.
Autonemy does not confer on any set
of people the right to have a loose
link with the rest of this coun-
try, the whole of this country. The
unity and integrily of this country
must pe preserved. If the isolation of
the past is responsible for the
present situation, it i3 not by
maintaining isolation that we
can promote integration, If there
have been mistakeg in the past
and if those mistakes arc responsible
for the present situation, it is not by
persisting In those mistakes that we
can correct them. 1 therefore hope
that the Home  Minister  will
show the vision, courage and firm-

ness necessary 1o deal with the
situation.
Ao o argw (WrETHEY)

IqTeme wErEy, fagre & azedt #1 gaR
¥ w7 fmAT

Mr. Deputy-Speaker: What about
Shri A. P. Sharma? Is he not from
Bihar?

An hon. Member:
Bhagawat Jha Azad?

Shri Bhagwat Jha Azad

What about Shri

(Bhagal-

pur): I am not from Bihar; 1 come
from India,
Shri Badrudduja: Mr. Deputy-

Speaker, it is with a heavy heart
that I have taken part in the debates
this afternoon. After the assuranc-
es held out during the last few
weeks, particularly by the hon. the
Prime Minister, that the emergency
would be lifted and that the DIR
would be repealed, yesterday we were
shocked to have that message, not of
hope, but a counsel of despair, from
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the Home Minister, that the emer-
gency must continue, that the DIR
must be exercised very cautiously,
very discreetly, only in the border
areas, because the border areas alone
supply materials for sedition!

1 represent a border constituency.
Unfortunately, Murshidabag borders
on Pakistan. I represent the Murshi-
dabad constituency. Therefore, 1
have become a victim of the DIR. 1
do not grudge. This is my fourth
round under this benign Govern-
ment; g few rounds more ang I shall
shake off the mortal coils. As long

as I am alive, I have got to face the
musie.

But I am concerneg about those
Muslims, innocent Muslims, 90 per
cent of whom have been supporters
of the Congress, professors, doctors,
engineers, editors of newspapers gov-
ernment officials, advocates of the
High Courts, industrialists, business-
men and business magnates, who
contributed so magnificently to the
Congress's Defence Fund. We have
been clapped behind prison bars.
This DIR must continue! Unless
you continue these things how can
you crush the Opposition? How can
you crush the potentia] enemies of
the country? A felon has the right of
defence. The eminent lawyer, Mr.
Sen, who is here now fortunately, will
Eive the legal interpretation and the
raison d'etre . How I wish 1 could
make an objective assessment of the
entire situation in all its bearings, im-
plications and repercussions on the
course of events. How I wish I could
be dispassionate. I shall try to do that.

I have not issueq any statement to
the press so far lest in this surcharged
atmosphere the fuse is lit and an ex-
plosion is set off, But I want to refer
to my experience. I have been practi-
cally kept behind prison bars without
any rhyme or reason, Not for spon-
soring any movement. No, There have
been even people tottering to their
graves, old men of 75, limping and
tottering; even old men have been
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trapped, because their fault is that
they are Mussalmans, no other fault,
than this that they belong to a parti-
cular religious persuasion,

Shri K, N. Tiwary: Question,

Shri Badrudduja: Question or no
question, that is a fact,

A felon has the right to defend him-
self; a robber, a dacoit, a thief, a burg-
lar, a murderer hag the right of de-
fence, but the respectable citizens of
this country have no right of defence.
A man who steals my purse, steals only
trash, but one who steals my faith, my
honour, my idealism, my loyalty, com-
mits the greatest robbery; it is a vio-
lation of the Constitution, it is a wan-
ton encroachment on the fundamental
rights of the citizens of the State who
constitute an integral part of the
Indian nation, rightg that have been
guaranteed to themy under the Consti-
tution.

My hon, friends on the Congress
benches who spoke yesterday pleased
me very much. I do appreciate their

observations, observations of hon.
Members like Shri Mathur, He said
that the emergency must be lifted.

How I wish only that he went a step
further and called this bluff of secu-
larism!

Secularism is a sneer and a delusion,
it is a fraud and a deception. Critics
would not spare this administration;
they declare from the housetqps;
“Secularism! Thy name is hypocrisy,
thy name is treachery, thy name is
perfidy, thy name is corruption, thy
name is bribery, thy name is nepotism
and favouritism, thy name is dirt, filth
and abomination, thy name is wanton
encroachment upon the fundamental
rights of the citizens, exploitation of
the weaker people, using them as
pawns on the political chess board by
the powers that be in the land for
aggrandisement, thy name is exploita-
tion of the minorities, particularly ot
the religious Muslim minority, the
spollation and ruination of the Musiim
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minority, all in the name of the
security of the State, all in the name
of the sovereignty of the State, all in
the name of the integrity, of the State.”

I am one of those who long before
most of my hon. friends over there on
the other benches were politically
born, was brushing my shoulders with
the leading lights of the Congress and
the Muslim League, Even against the
demand. the irresistible demand of
the Muslim League for self-determi-
nativn of the once hundred million
Muslims, who censtituted not a mino-
rity by any stretch of the imagination
or canon of reasoning, I pleaded for
a united India, an India with checks
and balances provided under the Con-
stitution which would ensure the in-
tegrity, solidarity and cohesion of
India and a glorious possibility in
future ang ensure also the safety and
security of the unfortunate millions
of Muslims that live in this land. But
I have been disillusioned.

Shri D. C, Sharma (Gurdaspur): We
will put hope into you again.

Shri Badrudduja: Sufficient unto
the day the cvil thereof; sufficient this
indiscriminate firings by the police re-
sorted to during these 18 years, which
have far exceeded those practised
during the 150 ycars of British rule in
India; sufficicnt theso repeated viola-
tions of the Constitution, these broken
pledges and false assurances, these
horrible scenes of carnage and blood-
shed that occurred all over the coun-
try, the massacre of innocents in
hundreds and thousands, in hundreds
of thousands, that occurred all over
the country during this period; of such
indiscriminate firings that have gone
on in the most unprecedented up-
heavels in Assam, in Madras and in
West Bengal, Are they not a clear
commentary on the character of this
administration, on itg tendency, on
aspirations throughout the land? That
is the unfortunate legacy,

I have not enough time at my dis-
posal. I do not know the time you
have allotted me; otherwise it is very
difficult.

445 (Ai) LSD—9.
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Mr, Deputy-Speaker: You have got

10 minutes more.

Shri Badrudduja: Thank you very
much. Mr. Speaker wanted to allot
me 21 minutes.

My dreams have been rudely shat-
tered, 1 have been ailing.

Mr. Deputy-Speaker:
you can sit?

If you want,

Shri Kapur Singh (Ludhiana): Why
should he sit?

Shri Badrudduja: If you permit, I
shall sit down and speak.

Mr. Deputy-Speaker:
and speak.

Shri Badrudduja: Thank you, Sir;
but I shall go on till T am exhausted.
I have been ailing. But [ shall
carry on, standing.

You can sit

Now, I have been greatly disillu-
sioned; I have been sadly disillu-
sioned. 1 have never withheld my
admiration for the Congress, Its
burning patriotism, its lofty idealism.
its magnificent sacrifices and services
in the past, is sipnificant and positive
contribution io the political and social
life of the country, raised hopes in
my drooping eyes, under the inspir-

ing 1cadership of Mahatma Gandhi,
and a band of patriots including
among them  Acharya  Kripalani,

Pandit Jawaharlal Nehru, C. Rajago-
palachari, the All Brothers, Maulana
Abul Kalam Azad and Maulana Hus-
sain Ahmed Madani, for carrying on
the banner of freedom and generating
forces for the emancipation of the
country from the foreign yoke. I do
not withhold my admiration also for
the hon. Home Minister, who iz mnot
here at the moment, who during the
last distrurbances, the communal dis-
turbances of 1964, in Bengal, Rour-
kela and Jamshedpur, rushed to the
seenes of disturbances, arrested the

great  drift and saved the
country from the  crisis that
threatened the extinetion of

Muslims in the country. 1 have never
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withheld by admiration for him, The
facts must be stated in their true
perspective,

_ What is the position today? What
is the unforiunate position of the
minerities in India? I have been talk-
ing of not only religious minorities
but also of linguistic minorities and
political minorities. About linguistic
minorities, I have discussed at length
on g previous occasion. I will be brief
and 1 wil] dispose of in @ minute the
question of political minorities, There
are communist friends. There are very
serious observations. Hundreds of
thousandg have been arresied on the
false plea that these leftists must be
pursued: because the left-communists
were in collusion with the Chinese,
therefore, they must be put behind
the bars though the people registered
their verdict in their favour, in
favour of the communist ML.As;
they were detained indefinitely: res-
pected leaders like Shri Gopalan, res-
pected leaders like Jyoti Basu, the
leader of the Opposition in the West
Bengal Assembly,—they must be un-
justly, unfairly detained! If there werc
any grave charges of sedition, grave
charges of treachery, perfidy, against
them, why not produce them pefore
the courts of law, and if the charges
were substantiated, then pillory them;
hang them, torture them with every
refinement of (ruelly and barbarous
savagery. This is not the way to
deal with them, This is not demo-
cracy. This is not by sheer force of
numbers, not by superior wisdom, not
by superior education and cu]t_ure,
not by superior reason and imagina-
tion, not by superior services  and
sacrifices not by superior virtues, that
you want to burst the whole soul of
the leaders and put those respected
gentlemen behind the doors.

1 am prepared to say, I am not a
communist. T do not subscribe to
communism or the communistic ideals.
H. G. Wells, the great historian  of
international eminence who was @8
sworp enemy of Islam and the Pro-
phet and Islam, who cast serious re-
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flections upon the Holy Prophet, could
not resist encomiumg for Islam: He
said that Islam exists in the world
because it must, representing as it did
the great urges of the human mind
for social justice and dembcracy.

Similarly, I do not subscribe 1o
communism or the communistic ideals,
But it exists today because it must,
representing ag it does, the urges of
millions of people, millions of have-
nots, all over the world, against ex=
ploitation by vested interests.

Yesterday, some hon. friends over
here, said, do not shut the door
against settlement, 1 am not against
any settlement. I approve and I greatly
appreciate the policy of the Congress
administration for a peaccful settle-
ment of disputes on the border, its
policy to explore all possible avenues
of settlement, If we are prepared for
the worst, and strive for the best, we
should not have cnemies on the
border. It is not possible to carry
on; all the troubles, all the miseries,
all the misdecds, all the privations,
all the complexes are due to the Gov-
ernment’s lack of any objective assess-
ment of the growing complexities of
the inlernationa) situation.  Despite
the warnings from responsible
quarters, from very responsible lea-
ders like Rajaji, Acharya Kripalani
and no less a person than Auro-
binde Ghosh, we have never taken
any notice of the fast developing  in-
ternationa] situation. Thercfore, we
have failed.

About communism, what shall T say?
Communism has come to stay as 8
mighty force to reckon with, It is
sweeping across the continents of the
world. It has penetrated in the East
It has penetrated into eastern Europe;
it has penetrateg into Russia; it has
penetrated into China and it is fast
penctrating in the Middle East; and
it has made up with de Gaulle's
France; it has penetrated into Africa
as well, Just like the elemental for-
ces, the law of gravitation, corelation,
conservation of energy and causation,
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it is sweeping acrosg the continents,
Therefore, our Government must try
to understand the real currents, the
cross-currents, the under-currents, and
the changes. With the changing cir-
cumstances, there is no longer any
non-alignment today, We have no
non-alignment. But there is now
really a realignment of forces.
Pakistan is coming closer to China.
India is going closer to America. To-
day we are very much in the arms of
America, receiving with open arms
all the help, assistance, cooperation
and sympathy vuffered to us at the
present moment.

About the musalmans, I would not
like to rake up the unpleasant past,
the horrible scenes and the colossal
devastation of muslim property during
the last communal disturbances in
1964, I would refer to non-repre-
sentation of Musalmans in the services
even in the clerical appointments.
I woulq refer to the discrimination
made in the case of issuing licences.
Musalmans have to produce citizen
certificates even to transfer their pro-
perties. Even in the matter of tax-
evadors, there is discrimination. My
Hindu prethren will not kindly mis-
understand me if I refer to gne dis-
crimination during the Indo-Pakistan
conflict. The Indian Muslims are taboo;
they are political lepers. They are
helots in this country. They are se-
cond-clasg citizens as referred to by

my hon. friend, Dr. Ranen Sen. They
must not be touched with a pair
of tongs. They are suspects. They
must be condemned, doomed, de-

nounced, pelted gnd thrown into the
dung-heaps in the Presidency jail or
in the Alipore special Jail.

We do not approve uf any tax-
evadors and any punishment that
you think proper must be meted
out to them, But why should
there be discrimination between Mus-
lims and Hindus? During the Indo-
Pakistan conflict, there was something
revealing which I shall place before
you. Out of 54,000 Pakistani citizens
who were residing in West Bengal in
those days, you will be surprised
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to learn that 10,000 Muslims alone
were singled out for special treatment
under the Foreigners Act in the in-
terest of the securily of the State.
The 44000 Hindu were not even
touched. That j5 secularism with a
vengeance. I would not like to go
further and ereate bitterness, T appeal
in the name of humanity, in the name
of al] that is sublime, in the name of
the security of the State, in the name
of emotional, cultural, political gocial
and national integration of the State,
shed your complexes; ghed all these
things and then alone you will rise to
great heights.

On that memorable day of April
1964, vn the floor of the {Ilmse, I ap-
pealed to the hon. Prime Minister of
India to rise to the occasion, take
courage in both hands, get his feet
down on the forces of darkness and
destruction and gedition raising their
heads all over India and go down
in history as a faithful mariner
steering his ship across the raging
waves of discontent. I will appeal to
the noble daughter of that great
father to rise to the occasion. By her
generous gesture, by her secular out-
look, by her sweet reasonableness
and magnanimity, she too should try
to remove the germs of suspicion and
distrust in the minds of the minority
communities, and inspire confldence
into the minorities, Communistgs and
non-communists, Muslims, Buddhists,
Christians and Hindus all classes and
conditions of people must cooperate in
building up a greater, happier, brighter
and a more peaceful and prosperous
India where all classes and communl-
ties, all groups and societies, would
be adequately represented, each one
contributing according to its own
lights and convictions to the political,
social and cultural evolution of our
common Motherland.

One point more and T have done.
Standing in Delhi amidst the faded
monuments of a vanished glory,
amidst the ruing of monarchs and
monarchies, gmidst those bright and
beautiful spots that even now peep
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out of the vast debris, we are cruelly
reminded of the nothingness of man
angd the vanity of human accomplish-
ments. There were mightiest empe-
rors, Hindus, Buddhists, Muslims and
Christians, who held their sway for
centuries together, but they have all
disappeared like a dream, and crum-
bled to pieces like the baseless fab-
ric of a vision. The wheels of God
grind slowly, but they grind exceed-
ingly small. Sooner than you and I
can conceive of, unless the Congress
administration mends its ways, unless
it improves the conditions in the
country, unless it responds to the ap-
peal of hungry millions, unless it im-
proves the situation, it will also go
down in history with its accumulat-
ed sing of commission and omission,
with its nepotism and favouritism,
with its enforcement of the DIR and
encroachment upon the fundamental
rights of citizens, with its exploita-
tion of the weaker people and spoila-
tion of the minoritiegs never to raise
its head again. May God guide them
along the right path.

Shri A, K. Sen (Calcutta North
West): Mr. Deputy-Speaker, Sir, I
was listening very attentively to my
hon. friend, Shri Badrudduja, who
has been working himself up to un-
necessary excitement and I was get-
ting nervous about his well-being.

Dr. Ranen Sen: You were getting
nervous gbout his well-being after
you had kept him for several months
in detention without any charge.

Shri A. K. Sen: I am very happy
to find Dr. Ranen Sen exhibiting more
concern than myself; I do not grudge
him that privilege. I am very sorry
that Shri Badrudduja had found rea-
son to work himself up to that pitch,
and T think when a Member of Par-
liament like him expresses rather vehe-
ment jdeas and feelings it should be
taken notice of; not that 1 agree or
I have reason to agree with many
of the things that he has said, I deo
not doubt his sincerity and, granting
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that, it is my earnest hope that the
Government, not merely the Home
Ministry, would see to it that not a
single member of the minority com-
munity has any reason to feel aggrie-
ved. That does not mean that the
arrest of any member of the minority
community is per §e debarred, but
every precaution should be devised to
see that not the least of avoidable
inconvenience may be caused to any
member of the minority community.
That is the principle to which we are
wedded as a nation, and when Shri
Badrudduja was speaking I was re-
minded of his own district which
went under the interim partition to
Pakistan before the Boundary Com-
mission brought it back to India.
And, along with that at that time,

another district went to Pakistan
which was then includeg in India,
the distriet of Khulna. It was 2

Hindu majority distriet and this was
a Muslim majority district. After
the Boundary Commission Award of
Lord Radeliffe, Khulna went to
Pakistan and Murshidabad happily
came back to us because Murshidabad
is such an integral part of India. What
has hapoened there? The Hindu
majority has been completely annihi-
lated and it has been brought to a
hopeless minority.

Shri Badrudduja: They have been
always in a minority.

Shri A K, Sen: I do not agree
there. So far as Murshidabaq is con-
cerned it continues to be a Muslim
majority district, and I say that with
very great pride because what hap-
pened to Khulnag did not happen to
Murshidabad (Interruption). This is
a very strong proof of secularism
(Interruption). This is a strong
proof of secularism if a concrete
proof was needed to exhibit, not
merely to Shri Badrudduja but to
the whole world, the sacred trust
which we have been trying to dis-
charge faithfully, namely, the trust
we owe to our minority. In this
very city the memory of the parti-
tion days is not only remembered with
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agony by Shri Badrudduja but by all
of us, because in the midst of com-
munal frenzy we lost the greatest
leader that India had ever produced,
Mahatma Gandhi, in the fight to save
the rights of the minorities, their
lives and their property. I wish
such things could be boasted by other
countries.

Our neighbour, Pakistan, had wit-
nessed much worse, if not similar
wvrgies of violence. [ would have re-
membered with gratitude if any of
those leaders who have been respon-
sible for the partition of this country
had laid down their lives for the
security of the life and property of
the minorities there. The great lea-
ders responsible for partition in that
country have not only not laid down
their lives but they did not raise a

single finger for the protection of
the minorities.
Here, on the contrary, from the

highest to the Jowest, not merely of
the Congress but of every party
which is represented here, had taken
a vow to protect the minorities, It
is not enough to say that there has
been riots and killings. The riots and
killings have been confined to the
borders of Pakistan. 1 belong to a
State which has been burdened more
by the evil effects of Pakistan than
any other part of India. Every day
during the last 20 years we have had
these refugees trekking in their thou-
sands to our country. I saw when I
went to Tikarpara last time men,
women and children carrying their
last possessions on their head, trek-
king across_the borders, Why should
they be trekking across the borders?

Shri Badrudduja: 9 millions have
travelled over to Pakistan. Do not
distort facts.

sSpen W wemw: W O
artéerT & sfafafa & |

Shri A K, Sen: Tf T had said any-

thing which does not fit in with the
ideas of Shri Badrudduja, T am gorry.
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I am saying this for the purpose
of showing that when these refugees
come, they bring with them their
stories of troubles. Those who see
them, hear their tales of woe, they
get excited. I have known the strong
stepgs which the Government of India
ang the Government of West Bengal
have taken in recent years, even to
the extent of resorting to shooting in
dozens of villages, as a result of
which the Congress has been blamed
in many of these areas for having
oppressed the very people who have
been driven out of their hearths and
homes. This continuous flow of refu-
gees from a neighbouring country has
certainly brought its own evil conse-
quences here. It has certainly given
rise to violence here which we all
deplore. But I strongly protest
against Shri Badruddja's insinuation
that either the Parliament or the
responsible public opinion in this
country or the Government had been
party to this violence against the
minorities. I make very bold to say
that the minorities have received the
best of treatment in this country,
equal treatment E

Shri Badrudduja:
that......

I never said

it N W weATy ¢ qwETw Wy
LC

St W Ty AR

Shrl A, K. Sen: The decisions of
the Supreme Court ever since the
Constitution bear gloriously in the
printeq pages of history testimony to
the safeguarding of the rights of the
minorities in this country. Not mere-
lv their language, not merely their
education but everything pertaining
to their culture has received the
widest of recognition_ not merely from
us but from the courts which set the
ultimate legal rights of the people
of this country. I make bold to say
that 1 have yet to see such examples
of fanatical safeguarding of rights of
minorities in any other Constitution
or in any other country.
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I regret that it was necessary at all
for the Government to detain any
member of the minority community
during the last trouble with Pakistan.
In fact, T was the very first to protest
against large-scale arrests.

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
Only foreign nationals, not minorities.

Shri A, K. Sen: Whatever it be, 1
had also given expression to the view
that if in future we are faced with
such a crisis, we must set up an im-
partial tribunal consisting of experts,
who would be ready and willing and
capable of going into the case of each
person who is sought to be detained,
belonging to the minority community,
so that it ean never be said that any
member of the minority community
and, if I may say so, any citizen of
this country was detained without
giving him the best of chance to show
cause against the proposed detention.
That, 1 believe, is the very fundamen-
tal concept gn which our democratic
government rests. It is not merely the
minorities, but every citizen is really
enlitled to enjoy the right that his
life, his liberty, his property are not
to be taken away from his enjoyment
unless it is sustained by a good cause
ang without affording him the best
of opportunities to show cause against
such deprivation.

Shri Mohammed Koya: Did the
Home Minister agree with you?

Shri A. K, Sen: I am speaking for
myself; I do not represent the Gov-
ernment any more,

I have no doubt that the Home
Minister and every member of
Government must bear allegiance to
those fundamental concepts on which
not merely the Government rests but
on which the Parliament functions.
We are wedded to this principle that
no man, howsoever small he may be,
whatever his religion and faith may
be, will be deprived of his life and
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liberty without just cause ang it will
be for Parliament to pass such laws
as would warrant such deprivation.

I am very glad that the Home
Minister had announceq yesterday
about the relaxation of the incidence
and impact of the Defence of India
Rules,

Shri S. M. Banerjee (Kanpur): Are
you satisfied?
Shri A. K. Sen: I think, everybody

in the country will welcome it.

Shri S. M. Banerjee:
not be satisfied.

You should

Shri A, K. Sen: No countiry can
continue for ever to have emergencv
government resting on emergency
powers, If our Constitution has shown
lacunae in the sense that emergency
powers cannot be applied only to a
part of the country, even if that part
is very badly affected, unless it is
employed for the whole country, I
think, it is time that we should think
of amending the Constitution properlv
so that it may not be necessary either
to apply emergency for the whole
country or none at all. I can quite
conceive that there may be occasions
when parts of the country may be so
badly affected that we must take
recourse to emergency powers. [ am
thinking at once of States like Naga-
land and our border areas where at
the present moment it is impossible
to carry on even normal functions of
administration without emergency
POWeETS.

Only the other day I was defend-
ing certain members of the Central
Reserve Police, They were carrying
out their operations in defence of in-
nocent persong in Nagalang whp were
attacked by Naga hostiles for days
and days. Many of their members
were jn fact killed. Unfortunately,
they have been arrested and they
have been put on trial under regula-
tions on the ground the Criminal
Procedure Code does not apply to
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Nagaland. Therefore, the very magis-
trate, the very people, who have been
inquiring into their charges are now
going to try them under regulations
which are not the Criminal Procedure
Code, ag a result that these members of
the Central Reserve Police are being
tried in Nagaland just for discharg-
ing their obligations because an agi-
tation has been built up by the Naga
hostiles against them and they cannot
even get the advantage of the Crimi-
nal Frocelure Code. I think, the
Home Ministry must think about it
that when our army personnel, our
administr:tive personnel, our Central
Reserve I'nlice and other police go in
defence of our country in Nagaland
and other areas, they are not to be
subjected to such trials and they must
amend (e law immediately. 1 make
a strreg demand [rom this side of
the H-use that our police force, our
army personnel, our personnel in
other branches of Government who
arc fighting such a grim battle against
the Naga hostiles every day under so
many resirictions are not to be sub-
jected to such hardship and such
travesty of justice unless it is sanc-
tioned by Parliament. This is some
old regulation of 1885 passed by the
British Government and we have
taken no mcans to see that those
whom We send there to meet the
Naga hostiles get the same protection
as our people get hcre. Nothing more
is needed and I say that an ordinance
should be passed immediately so that
they should be given the chance of
fair trial outside Nagaland by proper
magistrates who are judicial officers.

Shri Indrajit Gupta (Calcutta South
West): Do you find out about the 1886
law only after you stopped being the
Law Minister? You did not know
about it earlier?

Shri A, K. Sen: If I knew, what
does it matier? The position is this
that this is a situation in many parts
of India and we must have more
powers than our norma)l powerg re-
quired to meet with various situa-
tions which have occurred in these
various parts. They have been insti-
gated by neighbouring countries, un-
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fortunately. Modern arms are being
supplied from neighbouring countries
80 that these hostileg are armed and
trained for the purpose of carrying on
sabotage and hostile activities against
our Government. We have taken
every necessary precaution with the
purpose of seeing that in these areas,
democratic Governments are set up.
The State of Nagaland has peen set
up with their own Government, with
their own Legislature. Nothwith-
standing that, these hostile activities
are going on. How can they be
curbed? Our police and our armed
personnel have been restricted in
every possible way. They have nol
been allowed to function. Even the
powers that we have are not being
used., 1 was surprised to find that
throughout all these truce periods,
when the suv-called peace talks have
been going on, they have not becen
allowed {0 move out more than a
dozen yards of the posts.

Shri D. C. Sharma: The External
Affairs Minister does not think like
that.

Shri A. K. Sen: These hostiles are
moving about. They collect taxes,
arms, everything. They are moving
about openly. Yet we have not been
able to use any power whatsoever.
What is the use of taking Emergency
powers if the ordinary powers have
not been used, if the powers which
arp available under the Armed Forces
Regulation Act, which are capable of
being used by the reserve police force
an other police force, have not been
used? I am really surprised when 1
hear that Emergency powers are being
extended to these areas. The normal
powers have not been used. As I
sald, under the guise of peace talks,
these hostiles have been moving about
openly with arms, collecting taxes,
killing people, blasting trains, attack-
ing public property, and we have
done nothing about that. Therefore,
my suggestion is that while we think
of lifting Emergency, we should also
at the same time think of mak-
ing necessary provisions for meet-
ing situations which can only be
met by extraordinary powers so that
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for the purpose of meeting them in
these select areas, the rest of the
country need not be broughf under
any Emergency regulation or Emer-
gency administration. That is not
necessary. 1 have not really studied
that matter as carefully as I should
have. But I take it that the advice
of the Government is correct that
Emergency cannot be lifted from
select parts unless it ig lifted from
the whole country. If that is the
position, then we must think in terms
of making necessary changes in our
Constitution so that the whole of the
country may not have to suffer for
the peculiar situation obtaining in
certain areas.

I have one morge point on which I
thought it was necessary to speak and
that is ubout the question of our
Judges and our judicial administra-
tion. It has been our experience that
the salaries which Yyou have fixed
under the Constitution, in 1950, have
become very unreal having regard to
the rise in prices, the increase in th
level of taxation, as a result of
which it is the experience everywhere
that the best members of the legal
profession are pot anxious to join the
Bench. There have heen in recent
years many instances where able
members of the legal profession
selected for being appointed to the
Bench have declined the offer, a thing
which was not experienced very
frequently in olden days. The rea-
son is not very far to see. Let us
recall that in 19th century, when the
High Courlts were established, the
salary was fixed at Rs. 4,000 for every
Judge. Imagine the price level that
was oblaining in the 18th century.
There wWere no direct taxes and as a
result of that, we could attract the
very best talents in the country to
the High Courts and as a result of
that, the tradition of the judiciary
was so well established that it conti-
nues to command the confidence of
the public and it will be a very sad
day if that confidence of the public is
shaken and the best talents from the
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profession are not attracted to the
Bench. Therefore, I think the time
has come when this problem has to
be studied; I do not say that imme-
diately a decision should be taken,
but the matter ghould be studied at
very high levels. I am not always
enamoured of commissions being set
up, but whatever wiil be the method
of informing the Government, I think
this matter should be studied imme-
diately, so that we give our judges
a living salary. At one time I heard
a suggestion from many quarters that
they should be given the salary that
they get now, but that should be free
of income-tax, so that it will possibly
be a reasonable inducement for the
talented members of the bar to leave
the profession and come to the bench.
But it is unnecessary to go into the
question ag to what salary should be
considered reasonable or what emolu-
ments should be considered as neces-
sary for purpose of atiracting the
best talents from the bar. I should,
therefore, say, and 1 hope. that the
Home Ministry would initiate a study
and inquire into this matter imme-
diately. They must see that the con-
ditions of service of our judges are
improved in such a way that the
High Courts again start attracting the
best talents from the profession.
That is the only way by which the
tradition of the High Court, its inde-
pendence and fearlessness, can be
maintained.

These are all that I wanted to say.
I am very thankful for the oppor-
tunity that you gave me. 1 would
not have narmally thought of join-
ing this discussion but for the rather
grievous ~attitude from which Mr.
Badrudduja seems to have been suf-
fering.

st memmare et (i)
JUTETE AEET, AT § Fw OF afew
afare & famer 5o wor ofeesm &
AT | T A gfer ¥ oow H e
smaf wras @ § e 1S wremd s
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W@ T sfe oifem & fed
afare # =4t ¥ faag w3 ar ag
& @Y A felt =f w1 faamg
qrffem # g 93 3@ 99 997 g
¢ fr fom awg wrf WY sf|r w09 @
aifarfar aeeei #t iy fgat &
FR A FT FY R from

oot of 3T AT qEEgE AT A
VTS AT IS a1 § JH A AT T
Y gAT AT §E 9IST ' W g
f 7%\ € St g s §oow oW
faamg arfeear & oF oror &Y wEAt ¥
g & W g w1 qffEm & 0%
gAY &Y O F g @ HI R
sﬂrﬁﬁfmwﬁrwsrﬁiﬁwrﬁ?ﬁﬁ
¥ AT G°T ®EA 9T SR WA
9z fadaw & ¥ @ § wafe s
& wHdr @ 718 o wFw F fom an
T T TR A a0 o 63 A G
o f& frma qiffarm #t 9= &S
ot qiffeae #1 g1 ¥ fAw waEwe
faer | dve Fegfeem At Frpafaey
¥ ogg fl & G @ mm o2
ag ¥ I W mfee § dfg gf @
ag & ag gA1 ggi fwe 7w § wR
&AM & q=4 & A0 § ot ofEw
g T @ AfF oF T w1 oaEd 9|
e i daz 33w & W & gWy
g #2 fag waf arfeat a9 22
¥ 9 97 "y g% g 5 aw
s fag ¥ dmw axeggan & W A
Wil axrgAT &7 7

it we fow (7 fmr) < aga e
£7 a1 |

&7t ST TIENY ﬁ‘ﬁ THRAT
¢ 5 7w F fog & o mE g
AT I W R A & @R A
FT /9 FHA, FTHT Foqmr a7 § g2
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&Y wrETAr g owmant o qed am &
fasw &7 ¥ 7g Fg AEw § fr 5
H@ FYT fag 7 w93 W & qora
& gwimger fawrom & fg 9@ 1961
®T FATAT & WIETC qEA AT faOw
T T & A I Ay g grq qg oY
Fgr fe 1961 # FTTET F AR
WTET 7 g avwEfaE g 1 gt
&R fog & T Toar & qw Ao ¥
AT ¥ T AT FEAT g § i GO
& gEifadl ®t a1 qorq & IT AR T
S 1961 Y FTIVAT & W 9T GAR
F1 dywrtEr AE GrAAT WS W\ ag
&9 a7 & fav e 2 fF fee & g9
& WegT AT & AFe o far A ? "k
T & 37 WS FY WTHTC WA T T
&Y @rr @ @S am ? oafy g e
g a1 qarw & A # iR @ W W
fm & aifge 91 g wa #r o
HrAT =fgd o

Shri Kapur Simgh:
this question?

May 1 answer

Mr. Deputy-Speaker: The hon.
Member has had his say already.

Shri Kapur Singh: The question has
been put to me whether or not the
Akalis are prepared to accept the new
census operation on the gquestion of
language., My reply is that so long
as those who follow the leadership
of Shri Prakash Vir Shastri or people
of his way of thinking, see no harm
and no sin and no illegality in making
false statements, the question does
not arise of my acceptance of the
proposition which he has offered.

oft swTSTeIT TTENY : WE SEwAr
i, W "G gET A T
AT W A 3T | IR 1961
FT AT FT AT TAA H7 FAdT §,
@ e gEw farer gz § awar § e
g ¥ A7 faX & AOET FO FT
wmaT & wise ¥ fad od | waE fe
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[ sroE W]
&1 f wtiw o ¥ oF afes g R
g9 f@ g w71 a1, 0% fagew ag WY
g &Far & 1961 K A 1971 F ot
ST gEY & TR faw 9w aww
aF g &7 foar o o 99 ¥ A
qoTa T AT iy 9w |

o oA ¥ ww Aregw ¥ AW
FgT g WY § A a7 fag o 39
& gwg®l 4 foaw ¥ mree arafag W
wfemfaa & oY g 99 7g Foa & %
W FHAR T ¥ A 0T g9 39
A& ¥ g O wIT gw 9 § 9
& ¥ g ) 0 ArgeTr &4 g A
s ®¥ &, ag foram w1 wfaer Faq @
&1 1961 H THAFT F A1 ATWTET
fg= femrd o o< 78 & gaTat feard
4t | Iurers wgtew Wiy Y a9 f
SO FIIHTAT A F1 wiuwr, 31 A
FW &, T &1 fvig & 1 wfgarc
af § a1 felt gus e 71 0

Shri Kapur Singh: It is a question
of fact, not a question of preference.

Mr. Deputy-Speaker: The
Member has had his say already.

hon.

Shri Eapur Singh: He is referring
to me, and, therefore, I am entitled
to reply to him.

=t ST SRS ¢ §WEI FYT
farg a1 99 & AT4Y TS TF AT A AT
T ory & A & st o) & ooy
ATgTaT & a1 § fvig T & AT
frdt gut w1 8 3 Afwr v & w9
¥, 7 wrqwrer Fav @, a1 A A AN
¢, gawr g & &1 wfgwr G
To B AT 2 wEAT § | 7 WA AT
LU G|

Shri Kapur Singh: Nobody can be
permitied to make a lie in census
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operations,

lie,

It is a crime to make a

it swTeTETT Tree : & g W AT
ok WTEIW ¥ g At ¥ e v
|Tgat § WK ag 9% & fF W awie
F agr goge Afd @ Al 'R
1961 FY FTVAT FT WETT 7 AT F
fee & wwifeml & ar gy, e A
ST ST FT 4 gwiaqur favrem fore
FTY AT 2, FhT & 39 § T o1 FTATE
a% am gk, ar Wt a1 G # A8
TR Agl g &, sfe wnr 9w a7
Fgr 9 fauw feafq gerw & @t &1
Tafan g g art # F1€ oh) T
7 w¢ fom #1 oformm @wmmadt s3w
qara, ¥ faafaat %1 A g 3w+ fae
AL ET H W 9E |
Shrl Eapur Singh: The hon Mem-
ber is openly preaching Blood-shed.

Mr. Deputy-Speaker: Shri Kapur
Singh has had his say already. Now,
Shri Prakash Vir Shastri is making
out his case.

Shri Eapur Singh: Can you permit
him to preach blood-shed?

Shri A. P, Sharma: Nobody inter-
rupted Shri Kapur Singh when he
spoke yesterday.

Shri Kapur Singh: I did not preach
blood-shed.

St STETIEIT e JITSIeT AEIR
# wTer ¥ W9A AUV FT FAT GHT TF G
wifee AdY AT F1gaT | FifE w HeA
¥ 1T & 79X uF W fawgm w=i g
Tt & | W g e fe, |1 § 9w
R AT qEdl W AT TN FT w1
¥ ®THA e FEM ST Farsm fE
wTT & wraTT 9% &Y 4y fawre & "
T T A 7T w2 e fowe &
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awg ¥ v fawroe o W @ ar ¢
W' firr spTe & g Wi agey T wE |
o a1 & Faw g v e § e
eI WO ge Afa ¥ owr
#arad] waqE wAW, S99, & §9
faerars WY TeRIT 9T AT T FL |

wEl % T W91 7 750" §, T4
T AIEE ¥ UF 4gT a5 fowmEa g
g HaTer 1 et 1965- 06 AR
# ya fawdt & wfigs 3 %7 ag @@
mar & T oA ovaey W ag & e
g & w faan ¢ /fFA Gl
Te qATTm 7 Tom g A fagw ww
forqr & fF 9w 7 g7 o & el &
far w1 s fawa” ¥ T frar E-9w
% fedt wx wo-fda SFi Tagw €

ferdt & 9% 9¥ gTRTE A AT
1 foare €Y &, 99 # W A1 dEw o
& 3 S FY AT § AT e #0
W uge ¥, o #1 woET & T
a7 ¥ qra fea &, © A ooee ferat
0 2, “f g S -
z fa gox = qdtm 2 fg" 1 Sfa
T saArEw & wody o ¥ e
26 ALY, 1965 ¥ fwndt w19 oW
#rar 2, fam # feg=r ot s W7
WO 89 & To s § SaE
Ehit 1 T w1 wrer wd ag & R TR
HATHT IW TFT FY WY AEgEAT F @
M TA SO Im g | R
HAIFT WX a8 aLwTe fbm waTe d8g
wrc &m & favigt &7 wagem & R E,
Wl A OF  gEw SeE W9 F
|THA T@T |

¥ oo 37 faat & st @ga g,
f ®1 *z & 5 forr Tt ¥ fgy
ag <ot & a1 o Tow ¥ w1 W
w1 YT | o g ¥ oA A
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Wit # fve #¢ far o o W
w@-fgedt ar aa-fedt R o A § wix
o wfgdr-amdy T | g A W
% forw oF Gar sTaww aAmT W, o
¥ fra awg 3 |1 W ¥ Fw w5 W
oY § eqrr a7 flr g v

1965 ¥ 1% T 3 $Y wraT fgwst
g writ =fgy oY, &feT guia & g
Hqarqm 71 fofasman & w= o=t @0
TEA T T & W AT T aged gren
AT R & | IR Wl o fawr www
&, 7 9% g7 6 g A @ wmw
vt w fidt feamd & afe war ot
4 TH 419 F1 IO ¢ w4 5 e
@ @ feedt e &t 8, w1 99 ¥ W@
g R A fedt % v w7 folr
dta w7 w  fgedt # w A e
W g forg W & a9 et W
AT 9T 5 T 3w &Y FATE F A
Tt 0% 9T R o, &1 99 & fae-
1T g RATA 9T GRIT 4T 39 9T g0y,
fomat feedt famr *¢ gu¥ sam w
qae A& fraram@r & 7

et @ dto wrio WITe & s@mM
& qFaeH §, AT G &7 T o dam
TR Swrarad & Afew & A
wawg FeAT et § 6 ol 3w fa o
daw Wiz aidt & @& a<e 7 v
o f& mgrag & oF fafreex 7 o
Mﬁﬁﬂﬁ“qﬁa ‘m'ﬁo oTCe #
o 741 fear 6 99T dgw waw
faam; &1 SEaT 91 WX T TE AN
FMET T | WX g A9 AGY G @, K
ag AT JgeT g 5 A @ v
AR

T wew # #faaw & w{=eT 370
Ft ger ey fadms gufeea w0
gu &% @omn a1 fe s € fom
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[t eI W]
JETST ¥ ARG TG §, T4 F
fereg wrwie & egdz e, +ft v,
A wrarEA Ry ST FIOETT FORTC ST
FaTat & i W AT % 6 TR
# ¥ 97 oot #Y g fem oy fo &
AT TR T AOET F70E § AT W
Arerar O T AT TS & ) wEr
¥ 3 gel HY g dwrea | I 9w
=i & et figr % e e, v for
qg Wit ¥o WEo HWTo F HiAEA
frregaTe & | 7T o T WTTo T I
o w1 ¥ fow feam s 27

¥ gy ot wfas o T ow
arq AT e § W & e g fE
& WaTew W Jg WEH IH & A1 WY
§1Y | @ Tg T I T AT 2 f
s & on fafeex & wvaw &
ATz 7 foar 2 Vwee fRfae,
T e W e | T
# wC W W15 T qHAC 94, AL 9
o FT 77 | Afw W OF e
afare & st oF Efaee F @,
gt 9% 9z w2, a1 & Sgm fr o
AT AR T AR T |

Q% RIS WA : W@ FT AT
w7

st wETTAT ATeNt ;o WEETT W7
M weETRR §, S feet o
T & 1| R wfafom W wei ¥
ware /Y gl ¥ ag wT e g

% Wit e - fafret o
am gt
ot ST qrent ¢ fafeze w1

AN AAR WO qW ¥ A SEEATE |
off gt W ww aF g ww A F
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dfer & wET @ ot awt w1 oo
HqMA & T A EW A F e
=/ wE FAT ¥ 1w feafr ag
fe ot FredtT ¥ Tfmar s A T
AT AEA &, IT E FHo "o WrEs HF
fregare fear amar 8, 97 & waar
frerelt ot & 1 dfew ot
¥t T T ¥ g E MR w Aw ¥
TEAARIT & WU §, I F AT oW
Forerr g & WY wirer & firfrerit 9 gl
9T 43 gT & 1 w4 gy dre wréo WTo
w7 gE T g ?

FIv ¥ gardl #1 Feay i qadfey
wre, fa ¥ e fggear o eifeeam
& /G qTOW g | AfeT W A%
WTE HOHIT A% AG aar wAT & fR ww
¥ R §TR A qedt 41, R
HATHT FT AT 47 WGAT T HarAg
®Y T G |

18 hrs.

# w W e § & eera
a1 &1 FLST Ty fo 97 sy fwar
Frar @ AR faw € weEuT ¥ O
wEifsy i 7 aErd #F deet e
& 59 &1 a9 70 /i g A
wral A de i FT g A w @ | few
TETC § * FTOAT K T FT TRT
w1 ag feafa amoF ame arind, @
ST wHET T g e 7

ot wwedi Wl wEwT agr o 3
BT & Wt Se & S O W ¥
g1 WA FETArCaEl ¥ agr foifen
gt & o wread ® i R § e ¥
wa & fF 10 s aifemr agh a2
w43 g & | w o feR A &
o 7w @ @ g et v @
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#1 97T 9% &E gO § NI W aQ@ g
farm ST Bor A ToT w1 TEA

g vt e @it (st wwwita
wgwe) T da A famr mm g, A
a1 & gz ¥ wgy °T, IGAC GO IHET
s A | v ag wgr e fF 1961 #
o & T, WS ¥ oF 9 R A
S TES g 4 A e g R 10
AT gEeAE A wary fegem #
SgTET ¢ Y 10 AT FARAWAT F 1 HTATEY
qifee # w9 § W TAe e
WA A ¢ 4 am & 07 T |,
39 & i fagre F, o e & w0
a9 99w g9 ¥ 407 faga
HIFfFT A T ag gq A S Awd 6
Tt qrEar g AR gr W
qrerd ferdr g faert afart firgeat
#E ) am % fal b o ey
sRwmFam g an g fs
fomet e sfg gt e
g

sStgeR WA wgaT : 10 &
affeam A gu e agr aa & |

St ST qrent ¢ & o weedT
® gqar &n § fe o a & wg
TEaT at, ag fawary & a19 IR |
€, 39 & AT v ¥ gfe F Auw fsht
&1 & ag wgm g @ 5w o
# fom 2w o droai o feafr & ok
WM E A war ¥ oW Wy
9@ f& 1z darem @ AW A goA &
frtsnsd @O fFmag
™ AW F raaeAaT € T @ "HAQ,

VAISAKHA B, 1888 (SAKA) Inter-State River
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a1 ¥ oz AmitEs q §om & e
Fearg o FagEATT gy qot drAra
WY & dvaey § ) A8, afew Toeqm,
&8, T W gt foert ot et
T § W F are § o fegfr e
& @ & A9 § s § ot e
& foim w341

g Harera 1 gui ag ¢ 6w g
#fatz a9 ¥ ag, =it i iy
® WE WAt T4 & 77, g HATd
Y &t Y g ? i gwd g
oY WS AT W & 7 A o it
9T gFAT ¥ AT wEH AG Iov0 | G
aTg F1 g warew #t afz feafa @ Wi
¥ ¥ wTRTT 9T e qdT ol a1
& gt a7 e ar & quwan § f g
ware &1 a1 1% W warey g, W ¥
fordt g garceTdy 4E) g1 &%, faen
I OTA JOEHTE ® qEA FAT
wifear | i favar & fis o amt qTaT
s WY g & aTq fasre w3

18.04 hrs.

*INTER-STATE RIVER WATER
DISPUTES

Mr. Deputy-Speaker: Half-an-hour
discussion. There are some more
speakers who want to speak on the
Demands. After the half-an-hour
discussion is over, if the Members
want to remain, and quorum is there,
we can go on up to 7 O'Clock.

Shri Sivamurthi Swamy (Koppal):
1 am obliged to raise this half an
hour discussion of inter-State waler

*Half-An-Hour Discussion.
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disputes, I would refer to the reply 18.05 hrs.

of the Minister of Irrigation and

Power on 3rd March, 1966 to Question
No. 339 in which he has said that

there is no specific formula for the
settlement of inter-State river dis-
putes, )

st diwre @ @& (wET)
IR WEIRY, WA HFHA TG & |

[Surr SEAM LAL SARAF in the Chair]

Mr. Chairman: The bell is ringing
....The bell has rung, There is no
quorum. The House stands adjourned
till 11 A.M. tomorrow,

18.09 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
29, 1966/ Vaisakhg 9, 1888 (Saka),
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